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BASEL CONVENTION ON THE CONTROL OF
TRANSBOUNDARY MOVEMENTS OF HAZARDOUS
WASTES AND THEIR DISPOSAL

IR\

UNITED NATIONS
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PREAMBLE

The Parties to this Convention,

Aware of the risk of damage to human health and the environment caused
by hazardous wastes and other wastes and the transboundary movement thereof,

Mindful of the growing threat to human health and the environment posed
by the increased generation and complexity, and transboundary movement of
hazardous wastes and other wastes,

Mindful also that the most effective way of protecting human health and
the environment from the dangers posed by such wastes is the reduction of
their generation to a minimum in terms of quantity and/or hazard potential,

convinced that States should take necessary measures to ensure that the
management of hazardous wastes and other wastes including their transboundary
movement and disposal 1is consistent with the protection of human health and
the environment whatever the place of their disposal,

Noting that States should ensure that the generator should carry out
duties with regard to the transport and disposal of hazardous wastes and
other wastes in a manner that is consistent with the protection of the
environnent, wvhatever the place of disposal,



Pully recognizing that any State has the sovereign right to ban the
entry or disposal of foreign hazardous wastes and other wastes in its

territory,

Recognizing also the 1increasing desire for the prohibition of
transboundary movements of hazardous wastes and their disposal in other
States, especially developing countries,

cConvinced that hazardous wastes and other wastes should, as far as is
compat ible with environmentally sound and efficient management, be disposed
of in the State where they were generated,

Aware also that transboundary wmovements of such wastes from the State
of their generation to any other State should be permnitted only when
conducted under conditions which do not endanger human health and the
environment, and under conditions in conformity with the provisions of this

Convention,

Considering that enhanced control of transboundary movement of
hazardous wastes and other wastes will act as an incentive for their
environmentally sound management and for the reduction of the volume of such

transboundary movement,

Convinced that States should take measures for the proper exchange of
information on and control of the transboundary wovement of hazardous wastes
and other wastes from and to those States,

Noting that a number of international and reglonal agreements have
addressed the issue of protection and preservation of the environment with
regard to the transit of dangerous g9oods.

Taking into account the Declaration of the United Nations Conference on
the Human Environment (Stockholm, 1972), the Cairo Guidelines and Principles
for the Environmentally Sound Management of Hazardous Vastes adopted by the
Governing Council of the United Nations Bnvironment Programme (UNEP) by
decision 14/30 of 17 June 1987, the Recommendations of the United Nations
Committee of Experts on the Transport of Dangerous Goods (formulated in 1957
and updated biennially)., relevant recommendations, declarations, instruments
and requlations adopted within the United Nations systes and the work and
studies done within other international and reglonal organizations,

Mindful of the spirit, principles, aims and functions of the world
Charter for Nature adopted by the General Assembly of the United Nations at
1ts thirty-seventh session (1982) as the rule of ethics iIn respect of the
protection of the human environment and the conservation of natural resources,

Affirming that States are responsible for the fulfilment of their
international obligations concerning the protection of human health and
protection and preservation of the environment, and are liable 1n accordance
with international law,

Recoqnizing that in the case of a material breach of the provisions of
this Convention or any protocol thereto the relevant international law of

treaties shall apply.



Avare of the need to continue the development and implementation of
environmentally sound low—waste technologies, recycling options, good
house-keeping and management systems with a view to reducing to a ainimm the
generation of hazardous wastes and other wastes,

Aware also of the growing 1international concern about the need for
stringent control of transboundary movement of hazardous wastes and other
wastes, and of the need as far as possible to reduce such movement to a

minimm,

Concerned about the problem of {llegal transboundary traffic in
hazardous wastes and other wastes,

Taking into account also the limited capabilities of the developing
countries to manage hazardous wastes and other wastes,

Recogqnizing the need to promote the transfer of technology for the
sound management of hazardous wastes and other wastes produced locally,
particularly to the developing countries in accordance with the spirit of the
Cairo Guidelines and decision 14/16 of the Governing Council of UNEP on

Promotion of the transfer of environmental protection technology.

Recognizing also that hazardous wastes and other wastes should be
transported in accordance with relevant {international conventions and
recomnendations,

Convinced also that the transboundary movement of hazardous wastes and
other wastes should be permitted only when the transport and the ultimate
4isposal of such wastes is environaentslly sound, and

Determined to protect, by strict control, human health - and the
environment against the adverse effects which may result from the generation
and management of hazardous wastes and other wvastes,

HAVE AGREED AS POLLOWS:



Article ]

scope of the Convention

1. The following wastes that are subject to transboundary movement shall
be °hazardous wastes® for the purposes of this Convention:

(a) vastes that belong to any category contained in Annex I, unless
they do not possess any of the characteristics contained in Annex 1I1I; and

(b) wastes that are not covered under paragraph (a) but are defined
as, or are considered to be, hazardous wastes by the domestic legislation of

the Party of export, import or transit.

2. vastes that belong to any category contained in Annex II that are
subject to transboundary movement shall be ®other wastes® for the purposes of
this Convention.

3. vastes which, as a result of being radiocactive, are subject to other
international control systems, including international instruments, applying
specifically to radlocactive materials, are excluded from the scope of this
Convent ion.

4. vastes which derive from the normal operations of a ship, the discharge
of which is covered by another international instrument, are excluded from
the scope of this Convention.



Article 2
Definitions
For the purposes of this Convention:

1. *Wastes® are substances or objects which are disposed of or are intended
to be disposed of or are required to be disposed of by the provisions of
national law;

2. *Management® means the collection, transport and disposal of hazardous
wastes of other wvastes, including after-care of disposal sites;

3. *Transboundary movement® means any movement Of bazardous wastes or other
wastes fron an area under the national jurisdiction of one State to or through
an area under the natjonal jurisdiction of another State or to or through an
area not under the national jurisdiction of any State, provided at least two
States are involved in the movement;

4. *Disposal® means any operation specified in Annex IV to this Convention;

S, *Approved site or facility® means a site or facility for the disposal of
hazardous wastes of other wvastes which 1s authorfized or permitted to operate
for this purpose by & relevant authority of the State where the site or

facility is located;

6. *Competent authority® means one governmental acthority designated by a
Party to be responsible, within such geographical areas as the Party may think
fit, for receiving the notification of a transboundary movement of hazardous
wastes or other wastes, and any information related to {t, and for responding
to such a notification, as provided in Article 6

7. *Pocal point® means the entity of a Party referred to in Article §
responsible for receiving and submitting inforsation as provided for in
Articles 13 and 16;

8. *Environmentally sound management of hazardous wastes or other wastes®
means taking all practicable steps to ensure that hazardous wastes or other
wastes are managed in a manner which will protect human health and the
environment against the adverse effects which may result from such wastes;

9. "Area under the national jurisdiction of a State® means any land, marine
area or airspace within which a State exercises administrative and regulatory
responsibility in accordance with international lawv in regard to the
protection of human health or the environment)

10. *State of export® means a Party froam which a transboundary movement of
hazardous wastes or other wastes {3 planned to be initiated or is initiated;

11. *State of import® means a Party to which a transboundary movement of
hazardous wastes or other wastes is planned or takes place for the purpose of
disposal therein or for the purpose of loading prior to disposal in an area
not under the national jurisdiction of any State;
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12. *State of transit® means any State. other than the State of export or
import, through which a movement of hazardous wastes or other wastes is

planned or takes place:

13. *States concerned” means Parties which are States of export or import,
or transit States, whether or not Parties:

14. *Person® means any natural or legal person;

15. "Exporter® weans any person under the jurisdiction of the State of
export who arranges for hazardous wastes or other wastes to be exported;

16. *Importer® means any person under the Jjurisdiction of the State of
import who arranges for hazardous wastes or other wastes to be imported;

17. “carrier® means any person who carries out the transport of hazardous
wastes or other wastes;

18. °Generator” means any person whose activity produces hazardous wastes
or other wastes or, if that person is not known, the person who 1is in
possession and/or control of those wastes;

19. "Disposer” means any person to whom hazardous wastes or other wastes
are shipped and who carries out the disposal of such wastes;

20. “*political and/or economic integration organization® means an
organization constituted by sovereign States to which its member States have
transferred competence in respect of matters governed by this Coavention and
which has been duly authorized, in accordance with its internal procedures,
to sign, ratify, accept, approve, formally confirm or accede to it:

21. *Illegal traffic” means any transboundary movement of hazardous wastes
or other wastes as specified in Article 9.



Article 3

National Definitions of Hazardous Wastes

1. gach Party shall, within six months of becoming a Party to this
Convention, inform the Secretarlat of the Convention of the wastes, other
than those listed in Annexes I and II, considered or defined as hazardous
under its national legislation and of any requirements concerning
transboundary movement procedures applicable to such wastes.

2. Bach Party shall subsequently inform the Secretariat of any significant
changes to the information it has provided pursuant to paragraph 1.

3. The Secretariat shall forthwith inform all Parties of the information
it has recelved pursuant to paragraphs 1 and 2.

4. parties shall be responsible for making the information transmitted to
them by the Secretarlat under paragraph 3 available to their exporters.



Article 4

General Obligations

1. (a) Partles exercising their right to prohibit the import of hazardous
wastes or other wastes for disposal shall inform the other Parties of their
decision pursuant to Article 13.

(b) Pparties shall prohibit or shall not permit the export of hazardous
wastes and other wastes to the Parties which have prohibited the import of

such wastes, when notified pursuant to subparagraph (a) above.

(c) Parties shall prohibit or shall not permit the export of hazardous
wastes and other wastes if the State of import does not consent in writing to
the specific import, in the case where that State of import has not
prohibited the import of such wastes.

2. Bach Party shall take the appropriate measures to:

(a) Ensure that the generation of hazardous wastes and other wastes
within it is reduced to a minimum, taking into account social, technological
and economic aspects;

(b) Ensure the availability of adequate disposal facilities, for the
environmentally sound management of hazardous wastes and other wastes, that
shall be located, to the extent possible, within i:, whatever the place of
their disposal;

(c) Bnsure that persons involved in the managesent of hazardous wastes
or other wastes within 1t take such steps as are necessary to prevent
pollution due to hazardous wastes and other wastes arising from such
management and, Af such pollution occurs, to rinimize the consequences
thereof for human health and the environment:

(d) Bnsure that the transboundary movement of hazardous wastes and
other wastes 1is reduced to the pinimm consistent with the environmentally
sound and efficient management of such wastes., and is conducted in a manner
which will protect human health and the environment against the adverse
effects which may result from such movement;

(e) Not allow the export of hazardous wastes or other wastes to a
State or group of States belonging to an economic and/or political
integration organization that are Parties, particularly developing countries,
which have prohibited by their legislation all imports, or if it has reason
to believe that the wastes in question will not be wmanaged in an
environmentally sound manner, according to criteria to be decided on by the
Partles at their first meeting.

(f) Require that information about a proposed transboundary movement
of hazardous wastes and other wastes be provided to the States concerned,
according to Annex V A, to state clearly the effects of the proposed movement
on human health and the environment:;



(g) Prevent the import of hazardous wastes and other wastes 1f it has
reason to believe that the wastes in question will not bde managed in an
environmentally sound manner;

(h) Co-operate 1in activities with other Parties and interested
organizations, directly and through the Secretariat, including the
dissenination of information on the transboundary movement of hazardous
wastes and other wastes, in order to improve the environmentally sound
management of such wastes and to achleve the prevention of illegal traffic;

3. The Parties consider that illegal traffic in hazardous wastes or other
wastes is criminal.

4. Bach Party shall take appropriate legal, administrative and other
measures to implement and enforce the provisions of this Convention,
including measures to prevent and punish conduct in contravention of the

Convent ion.

S. A Party shall not permit hazardous wastes or other wastes to be
exported to a non-Party or to be imported from a non-Party.

6. The Parties agree not to allow the export of hazardous wastes or other
wastes for disposal within the area south of 60° South latitude, whether or
not such wastes are subject to transboundary movement.

7. Purthermore, each Party shall:

(a) Prohibit all persons under its national jurisdiction from
transporting or disposing of hazardous wastes or other wastes unless such
persons are authorized or allowed to perform such types of operations;

(b) Require that hazardous wastes and other wastes that are to be the
subject of a transboundary movement be packaged, labelled, and transported in
conformity with generally accepted and recognized international rules and
standards in the field of packaging, labelling, and transport, and that due
account 1s taken of .relevant internationally recognized practices:;

(c) Require that hazardous wastes and other wastes be accompanied by a
movement document from the point at which a transboundary movement commences

to the point of disposal.

8. Each Party shall require that hazardous wastes or other wastes, to be
exported, are managed in an environmentally sound manner in the State of
import or elsewhere. Technical gquidelines for the environmentally sound
management of wastes subject to this Convention shall be decided by the
Parties at their first meeting.

9. Parties shall take the appropriate wmeasures to ensure that the
transboundary movement of hazardous wastes and other wastes only be allowed
if:

(a) The State of export does not have the technical capacity and the
necessary facilities, capacity or suitable disposal sites in order to dispose
of the wastes in question in an environmentally sound and efficient manner:
or
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(b) The wastes 1in question are required as a raw material for
recycling or recovery industries in the State of import; or

(c) The transboundary movement in question 1is in accordance with other
criteria to be decided by the Parties, provided those criteria do not differ
from the objectives of this Convention.

10. The obligation under this Convention of States in which hazardous
wastes and other wastes are generated to require that those wastes are
managed in an environmentally sound manner may not under any circumstances be
transferred to the States of import or transit.

11. Nothing 1in this Convention shall prevent a Party fros imposing
additional requirements that are consistent with the provisions of this
convention, and are in accordance with the rules of international law, in
order better to protect human health and the environment.

12. Nothing in this Convention shall affect in any way the sovereignty of
States over their territorial sea established 1in accordance with
international law, and the sovereign rights and the jurisdiction which States
have in their exclusive economic zones and thelr continental shelves in
accordance with international law, and the exercise by ships and aircraft of
all States of navigational rights and freedoms as provided for 1in
international law and as reflected in relevant international instruments.

13. Parties shall undertake to review periodically the possibilities for
the reduction of the amount and/or the pollution potential of hazardous
wastes and other wastes which are exported to other States, in particular to

developing countries.
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Article §
Designation of Competent RAuthorities and Pocal Point

To facilitate the implementation of this Convention, the Parties shall:

1. Designate or establish one or wmore competent authorities and one focal
peint. Oone competent authority shall be designated to receive the
notification in case of a State of transit.

2. Inform the Secretariat, within three months of the date of the entry
into force of this Convention for them, which agencies they have designated
as their focal point and their competent authorities.

3. Inform the Secretariat, within one month of the date of decision, of
any changes regarding the designation made by them under paragraph 2 above.
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Article §

Transboundary Movement between Parties

1. The State of export shall notify, or shall require the generator or
exporter to notify. 1in writing, through the .channel of the competent
suthority of the State of export, the competent authority of the States
concerned of any proposed transboundary movement of hazardous wastes or other
wastes. Such notification shall contain the declarations and information
specified in

Annex V A, written in a lanquage acceptable to the State of import. Omly one
notification needs to be sent to each State concerned.

2. The State of Iimport shall respond to the notifier in writing,
consenting to the movement with or without conditions, denying permission for
the movement, or requesting additional information. A copy of the final
response of the State of import shall be sent to the competent authorities of
the States concerned which are Parties.

3. The State of export shall not allow the generator or exporter to
commence the transboundary movement until 4§t has received written
confirmation

that:

(a) The notifier has received the written consent of the State of
import: and

(b) The notifier has received from the State of import confirmation of
the existence of a contract between the exporter and the disposer specifying
environmentally sound management of the wastes in question.

' Each State of transit which is a Party shall promptly acknowledge to
the notifier receipt of the notification. It may subsequently respond to the
notifier in writing, within 60 days, consenting to the movement with or
without conditions, denying permission for the wmovement, or requesting
additional 1information. The State of export shall not allow the
transboundary movement to commence until it has received the written consent
of the State of transit. However, if at any time a Party decides not to
require prior vwritten consent, elther generally or under specific conditions,

for transit transboundary movements of hazardous wastes or other wastes, or
modifles its requirements in this respect. 1t shall forthwith inform the

other Parties of its decision pursuant to Article 13. 1In this latter case,
if no response is received by the State of export within 60 days of the
receipt of a given notification by the State of transit, the State of export
may allow the export to proceed through the State of transit.

5. In the case of a transboundary movement of wastes where the wastes are
legally defined as or considered to be hazardous wastes only:

(a) By the State of export, the requirements of paragraph 9 of this
Article that apply to the importer or disposer and the State of import shall
apply mutatis mutandis to the exporter and State of export, respectively;
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(b) By the State of import, or by the States of import and transit
wvhich are Parties, the requirements of paragraphs 1, 3, 4 and 6 of this
Article that apply to the exporter and State of export shall apply mutatis
mutandis to the importer or disposer and State of import, respectively: or

(c) By any State of transit which i{s a Party, the provisions of
paragraph 4 shall apply to such State.

6. The state of export may, subject to the written consent of the States
concerned, allow the generator or the exporter to use a general notification
where hazardous wastes or other wastes having the same physical and chemical
characteristics are shipped regularly to the same disposer via the same
custons office of exit of the State of export via the same customs office of
entry of the State of import, and, in the case of transit, via the same
custoas office of entry and exit of the State or States of transit.

7. The States concerned may make their written consent to the use of the
general notification referred to in paragraph 6 subject to the supply of
certain information, such as the exact quantities or periodical lists of
hazardous wastes of other wastes to be shipped.

8. The general notification and written consent referred to in paragraphs
6 and 7 may cover multiple shipments of hazardous wastes or other wastes
during a maximum period of 12 months.

9. The Parties shall require that each person who takes charge of a
transboundary movement of hazardous wastes or other wastes sign the movement
document either upon delivery or receipt of the wastes in question. They
shall also require that the disposer inform both the exporter and the
competent authority of the State of export of receipt by the dispcser of the
wastes in question and, in due course, of the completion of disposal as
specified in the notification. If no such information is received within the
state of export, the competent authority of the State of export or the
exporter shall so notify the State of import.

10. The notification and response required by this Article shall be
transmitted to the competent authority of the Parties concerned or to such
governmental authority as may be appropriate in the case of non-Parties.

11. Any transboundary movement of hazardous wastes or other wastes shall be

covered by insurance, bond or other guarantee as may be required by the State
of import or any State of transit which is a Party.

-l‘-



Article 7

Transboundary Movement from a Party through
States which are not Parties

paragraph 2 of Article 6 of the Convention shall apply mutatis mutandis
to transboundary movement of hazardous wastes or other wastes from a Party
through a State or States which are not Parties.
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Article 8
Duty to Re- rt

Vhen a transboundary movement of hazardous wastes or other wastes to
which the consent of the States concerned has been glven, subject to the
provisions of this Convention, cannot be completed in accordance with the
terms of the contract, the State of export shall ensure that the wastes in
question are taken back into the State of export, by the exporter, 1if
alternative arrangements cannot be made for their disposal in an
environmentally sound manner, within 90 days from the time that the importing
State informed the State of export and the Secretariat, or such other period
of time as the States concerned agree. To this end, the State of export and
any Party of transit shall not oppose, hinder or prevent the return of those

wastes to the State of export.
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Article 9

Illeqal Traffic

1. Por the purpose of this Convention, any transboundary movement of
hazardous wastes or other wastes:

(a) without notification pursuant to the provisions of this Convention
to all States concerned: or

(b) without the consent pursuant to the provisions of this Convention
of a State concerned; or

(¢) with consent obtained from States concerned through falsification.
misrepresentation or fraud; or

(4) that does not conform in a material way with the documents: or

(e) that results 1in deliberate disposal (e.q. dumping) of hazardous
wastes or other wastes in contravention of this Convention and of general
principles of international law,

shall be deemed to be illegal traffic.

2. In case of a transboundary bovement of hazardous wastes or other wastes
deemed to De illegal traffic as the result of conduct on the part of the
exporter or generator, the State of export shall ensure that the wastes in

question are:

(a) taken back by the exporter or the generator or. if necessary, by
{tself into the State of export, or, if impracticable,

(b) are otherwise disposed of 1in accordance with the provisions of
this Convention,

within 30 days from the time the State of export has been informed about the
illegal traffic or such other period of time as States concerned may agree.
To this end the Parties concerned shall not oppose, hinder or prevent the
return of those vastes to the State of export.

3. In the case of a transboundary movement of hazardous wastes or other
wastes deemed to be illegal traffic as the result of conduct on the part of
the importer or disposer., the State of import shall ensure that the wastes in
question are disposed of in an environmentally sound manner by the importer
or disposer or, 1f necessary, by 1itself within 30 days from the time the
i11legal traffic has come to the attention of the State of import or such
other period of time as the States concerned may agree. To this end, the
Parties concerned shall co-operate, as necessary, in the disposal of the
wastes in an environmentally sound manner.
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q. In cases where the responsibtility for the tllegal traffic cannot be
assigned either to the exporter or generator or to the importer or disposer,
the Partles concerned or other Parties, as appropriate, shall ensure, through
co-operation, that the wastes in question are disposed of as soon as poasible
in an environmentally sound manner either in the State of export or the State

of import or elsewhere as appropriate.

5. Bach Party shall introduce appropriate national/domestic legislation
to prevent and punish illegal traffic. The Parties shall co—operate with a
view to achieving the objects of this Article.

_la_



Article 10

International Co~operation

1. The Parties shall co-operate with each other in order to {improve and
achieve environmentally sound management of hazardous wastes and other wastes.

2. To this end, the Parties shall:

(a) Upon request, make available information, whether on a bilateral or
multilateral basis, with 2 view to promoting the environmentally sound
management of hazardous wastes and other wastes, including harmonization of
technical standards and practices for the adequate management of hazardous
wastes and other wastes;

(b) Co-operate in monitoring the effects of the management of hazardous
wastes on human health and the environment;

(c) Co—operate, subject to their national laws, regulations and
policies, in the development and jimplementation of new environmentally sound
low-vaste technologies and the improvement of existing technologies with a
viev to eliminating, as far as practicable, the generation of bazardous wastes
and other wastes and achieving more effective and efficient methods of
ensuring their management in an environmentally sound manner, including the
study of the economic, social and environmental effects of the adoption of
such new or improved technologies)

(d) Co-operate actively, subject to their national laws, regulations
and policies, in the transfer of technology and management systeas related to
the environmentally sound management of hazardous wvastes and other wastes.
"l'hey shall also co—operate in developing the technical capacity among Parties,
especially those which may need and request technical assistance in this field;

(e) Co-operate in developing appropriate technical guidelines and/or
codes of practice.

3. The Parties shall employ appropriate means to co~operate in order to
assist developing countries in the implementation of subparagraphs a, b, ¢
and @ of paragraph 2 of Article 4.

4. Taking 1Ato account the needs of developing countries, co-operation
between Parties and the competent international organizations is encouraged to
promote, inter alia, public awareness, the development of sound management of
hazardous wastes and other wastes and the adoption of new low-waste
technologies.
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Article 1]

Bilateral, Multilateral and Reqional Agreements

1. Notwithstanding the provisions of Article 4 paragraph 5, Parties may
enter into bilateral, multilateral, or regional agreements or arrangements
regarding transboundary movement of hazardous wastes or other wastes with
Parties or non-Parties provided that such agreements or arrangements do not
derogate from the environmentally sound management of hazardous wastes and
other wastes as required by this Convention. These agreements or
arrangements shall stipulate provisions which are not less environmentally
sound than those provided for by this Convention in particular taking into
account the interests of developing countries.

2. Parties shall notify the Secretariat of any bilateral, multilateral or
regional agreements or arrangements referred to in paragraph 1 and those
which they have entered into prior to the entry into force of this Convention
for them, for the purpose of controlling transboundary movements of hazardous
wastes and other wastes which take place entirely among the Parties to such
agreements. The provisions of this Convention shall not affect transboundary
movements which take place pursuant to such agreements provided that such
agreepents are compatible with the environmentally sound management of
hazardous wastes and other wastes as required by this Convention.
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Article 12

Consultations on Liability

The Partles shall co-operate with a view to adopting, as soon as
practicable, a protocol setting out appropriate rules and procedures in the
field of 1liability and compensation for damage resulting from the
transboundary movement and disposal of hazardous wastes and other wastes.
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Article 13

Transmission of Information

1. The Parties shall, whenever it comes to their knowledge, ensure that,
in the case of an accident occurring during the transboundary movement of
hazardous wastes or other wastes or their disposal, which are likely to
present risks to human health and the environment 1in other States, those
states are immediately informed.

2. The Parties shall inform each other, through the Secretariat, of:

(a) cChanges regarding the designation of competent authorities and/or
focal points, pursuant to Article 5;

(b) cChanges in their national definition of hazardous wastes, pursuant
to Article 3;

and, as soon as possible,

(c) Decisions made by them not to consent totally or partially to the
import of hazardous wastes or other wastes for disposal within the area under
their national jurisdiction;

(d) Decisions taken by them to limit or ban the export of hazardous
wastes or other wastes;

(e) any other information required pursuant to paragraph 4 of this
Article.

3. The Parties, consistent with national laws and requlations, shall
transmit, through the Secretariat, to the Conference of the Parties
established under Article 15, before the end of each calendar year, a report
on the previous calendar year, containing the following information:

(a) Competent authorities and focal points that have been designated
by them pursuant to Article 5;

(b) iInformation regarding transboundary movements of hazardous wastes
or other wastes in which they have been involved, including:

(1) The amount of hazardous wastes and other wastes exported,
their category, characteristics, destination, any transit country
and disposal method as stated on the response to notification;

{(11) The amount of hazardous wastes and other wastes imported,
their category. characteristics, origin, and disposal methods;

(111) Disposals which did not proceed as intended:

(iv) Efforts to achieve a reduction of the amount of hazardous
wastes or other wastes subject to transboundary movement;
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(c) Information on the measures adopted by them in implementation of
this Convention;

(d) Information on available qualified statistics which have been
compiled by them on the effects on human health and the environment of the
generation, transportation and disposal of hazardous wastes or other wastes;

(e} Information concerning bilateral, multilateral and regional
agreements and arrangements entered into pursuant to Article 11 of this

Convention;

(£) 1Information on accidents occurring during the transboundary
movement and disposal of hazardous wastes and other wastes and on the
measures undertaken to deal with them;

(g9) Information on disposal options operated within the area of their
national jurisdiction;

{h) Information on measures undertaken for development of technologles
for the reduction and/or elimination of production of hazardous wastes and
other wastes; and

(1) sSuch other matters as the Conference of the Parties shall deem
relevant.

4. The Partles, consistent with national laws and regulations, shall
ensure that coples of each notification concerning any given transboundary
movement of hazardous wastes or other wastes, and the response to 1it, are
sent to the Secretariat when a Party considers that its environment may be
affected by that transboundary movement has requested that this should bde

done. '



Article 14
Pinancial Aspects

1. The Partles agree that, according to the specific needs of different
regions and subreglons, regional or sub-regional centres for training and
technology transfers regarding the management of hazardous wastes and other
wastes and the minimization of their generation should be established. The
parties shall decide on the establishment of appropriate funding mechanisas
of a voluntary nature.

2. The Parties shall consider the establishment of a revolving fund to
assist on an interim basis in case of emergency situations to minimize damage
from accldents arising from transboundary movements of hazardous wastes and
other wastes or during the disposal of those wastes.
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Article 15

Conference of the Parties

1. A Conference of the Parties 1s hereby established. The first meeting
of the Conference of the Parties shall be convened by the Executive Director
of UNEP not later than one year after the entry into force of this
Convention. Thereafter, ordinary meetings of the Conference of the Parties
shall be held at reqular intervals to be determined by the Conference at 1its
first meeting.

2. Extraordinary meetings of the Conference of the Parties shall be held
at such other times as may be deemed necessary by the Conference, or at the
written request of any Party, provided that, within six months of the request
being communicated to them by the Secretariat, it 1is supported by at least

one third of the Partles.

3. The Conference of the Parties shall by consensus agree upon and adopt
rules of procedure for itself and for any subsidiary body it may establish,
as well as financial rules to determine in particular the financial
participation of the Parties under this Convention.

q. The Parties at their first meeting shall consider any additional
measures heeded to assist them in fulfilling their responsibilities with
respect to the protection and the preservation of the marine environment in
the context of this Convention.

5. The Conference of the Parties shall keep under continuous review and
evaluation the effective implementation of this Coavention, and, in addition,

shall:

(a) Promote the harmonization of appropriate policies, strategies and
measures for minimizing harm to human health and the environment by hazardous

wastes and other wastes;

(b) Consider and adopt, as required, amendments to this Convention amd
its annexes, taking into consideration, inter alia, available scientific,
technical, economic and environmental information;

(c) Consider and undertake any additional action that may be required
for the achievement of the purposes of this Convention in the light of
experience gained in its operation and in the operation of the agreements and
arrangenents envisaged in Article 11:

(d) Consider and adopt protocols as required; and

(e) Establish such subsidiary bodies as are deemed necessary for the
implementation of this Convention.



6. The United Nations, 1its speclalized agencies, as well as any State not
party to this Convention, may be represented as observers at meetings of the
Conference of the Parties. Any other body or agency, whether national or
international, governmental or non-governmental, qualified in fields relating
to hazardous wastes or other wastes which has informed the Secretariat of its
wish to be represented as an observer at a peeting of the Conference of the
parties, may be admitted unless at least one third of the Parties present
object. The admission and participation of observers shall be subject to the
rules of procedure adopted by the Confetence of the Partles.

7. The Conference of the Parties shall undertake three years after the
entry into force of this Convention, and at least every six years thereafter,
an evaluation of its effectiveness and, if deemed necessary. to consider the
adoption of a complete or partial ban of transboundary movements of hazardous
wastes and other wastes in 1light of the latest scientific. environmental,
technical and economic information.



Article )6

Secretariat

1. The functions of the Secretariat shall be:

(a) To arrange for and service meetings provided for in Article 15
and 17;

(b) To prepare and transmit reports based upon information received in
accordance with Articles 3, 4, 6, 11 and 13 as well as upon information
derived from meetings of subsidiary bodies established under Article 15 as
well as upon, as  appropriate, information provided by relevant
intergovernmental and non-governmental entities;

(c) To prepare reports on its activities carried out in implementation
of 1ts functions under this Convention and present them to the Conference of
the Parties;

(d) To ensure the necessary coordination with relevant international
bodies, and in particular to enter into such administrative and contractual
arrangements as may be required for the effective discharge of {ts functions;

(e) To communicate with focal points and competent authorities
established by the Parties in accordance with Article 5 of this Convention:

(f) To compile information concerning authorized national sites and
facilities of Parties avallable for the disposal of their hazardous wastes

and other wastes and to circulate this information among Parties:
(g) To recelve and convey information from and to Farties on:

- sources of technical assistance and training;
- available technical and scientific know-how:
- sources of advice and expertise; and

- avallability of resources

with a view to assisting them, upon request, in such areas as:

- the handling of the notification system of this Convention:

- the management of hazardous wastes and other wastes;

- environmentally sound technologles relating to hazardous wastes
and other wastes, such as low- and non-waste technology:

- the assessment of disposal capabilities and sites;

- the monitoring of hazardous wastes and other wastes; and

- emergency responses;



(h) To provide Parties, upon request, with information on consultants
or consulting firms having the necessary technical competence in the field.
which can assist thez to examine a notification for a transboundary movement,
the concurrence of a shipment of hazardous wastes or other wastes with the
relevant notification, and/or the fact that the proposed disposal facilities
for hazardous wastes of other wastes are environmentally sound, when they
have reason to believe that the wastes in question will not be managed in an
environmentally sound manner. Any such examination would not be at the
expense of the Secretariat;

(1) To assist Parties upon request in their identification of cases of
111egal traffic and to circulate immediately to the Parties concerned any
information it has recelved regarding illegal traffic;

(J) To co-operate with Partles and with relevant and competent
international organizations and agencles in the provision of experts and
equipment for the purpose of rapid assistance to States in the event of an
emergency situation; and

(k) To perform such other functions relevant to the purposes of this
Convention as may be determined by the Conference of the Parties.

2. The secretariat functions will be carried out on an interim basis by
UNEP until the completion of the (€irst weeting of the Conference of the
parties held pursuant to Article 15.

3. At its first meeting, the Conference of the Parties shall designate the
secretariat from among those  existing competent intergovernmental
organizations which have signified their willingness to carry out the
secretariat functions under this Convention. At this meeting, the Conference
of the Parties shall alsoc evaluate the implementation by the interim
Secretariat of the functions assigned to it, in particular under paragraph 1
above, and decide upon the structures appropriate for those functions.



Article 17

Amendment of the Convention

1. Any Party may propose amendments to this Convention and any Party to a
protocol may propose amendments to that protocol. Such amendments shall take
due account, inter alia, of relevant scientific and technical considerations.

2. Amendments to this Convention shall be adopted at a meeting of the
Conference of the Parties. Amendments to any protocol shall be adopted at a
meeting of the Parties to the protocol in question. The text of any proposed
amendnent to this Convention or to any protocol, except as may otherwise be
provided 1in such protocol, shall be communicated to the Parties by the
Secretariat at least six months before the meeting at which it is proposed
for adoption. The Secretariat shall also communicate proposed amendments to
the Signatories to this Convention for information.

3. The Parties shall make every effort to reach agreement on any proposed
amendment to this Convention by consensus. If all efforts at consensus have
been exhausted, and no agreement reached, the amendment shall as a last
resort be adopted by a three-fourths majority vote of the Parties present and
voting at the meeting, and shall be submitted by the Depositary to all
parties for ratification., approval, formal confirmation or acceptance.

4. The procedure mentioned in paragraph 3 above shall apply to amendments
to any protocol, except that a two-thirds majority of the Parties to that
protocol present and voting at the meeting shall suffice for their adoption.

S. Instruments of ratification, approval, formal oonfirmation or
acceptance of amendments shall be deposited with the Depositary. Amendments
adopted in accordance with paragraphs 3 or 4 above shall enter into force
between Parties having accepted them on the ninetieth day after the receipt
by the Depositary of their instrument of ratification, approval, formal
confirmation or acceptance by at least three-fourths of the Parties who
accepted the amendments to the protocol concerned, except as may otherwise be
provided 1in such protocol. The amendments shall enter into force for any
other Party on the ninetieth day after that Party deposits its instrument of
ratification, approval, formal confirmation or acceptance of the amendments.

6. Por the purpose of this Article, °®Parties present and voting® means
pParties present and casting an affirmative or negative vote.



Article 18
AMoption and Amendment of Annexes

1. The annexes to this Convention or to any protocol shall form an
integral part of this Convention or of such protocol, as the case may be and,
unless expressly provided otherwise, 'a reference to this Convention or 1its
protocols constitutes at the same time a reference to any annexes thereto.
Such annexes shall be restricted to sclentific, technical and administrative

matters.

2. Bxcept as may be otherwise provided 1in any protocol with respect to its
annexes, the following procedure shall apply to the proposal, adoption and
entry into force of additional annexes to this Convention or of annexes to a

protocol:

(a) Annexes to this Convention and its protocols shall be proposed and
adopted according to the procedure laid down in Article 17,
paragraphs 2, 3 and 4;

(b) Any Party that 1is unable to accept an additional annex to this
Convention or an annex to any protocol to which it 1s party shall
80 notify the Depositary. in writing, within six wmonths from the

date of the coommunication of the adoption by the Depositary. The
Depositary shall without delay notify all Parties of any such

notification received. A Party msay at any time substitute an
acceptance for a previous declaration of objection and the annexes
shall thereupon enter into force for that Party;

(c) On the expiry of six months from the date of the circulation of
the communication by the Depositary, the annex shall becoae
effective for all Parties to this Convention or to any protocol
concerned, which have not subaitted a notification in accordance
with the provision of subparagraph (b) above.

3. The proposal, adoption and entry into force of azendments to annexes to
this Convention or to any protocel shall be subject to the same procedure as
for the proposal, adoption and entry into force of annexes to the Convention
or annexes to & protocol. Annexes and amendments thereto shall take due
account, inter alia, of relevant scientific and technical considerations.

4. If an additional annex or an amendment to an annex involves an
amendment to this Convention or to any protocol, the additional annex or
amended annex shall not enter into force until such time as the amendment to
this Convention or to the protocol enters into force.
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Article }9

Verification

Any Party wvhich has reason to believe that another Party is acting or
has acted in breach of its obligations under this Coavention may inform the
Secretariat thereof, and in such an event, shall simultaneously and
immediately inform, directly or through the Secretariat, the Party against
whom the allegations are made. All relevant information should be submitted
by the Secretariat to the Parties.
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Article 20

Settlement of Disputes

1. In case of a dispute between Parties as to the interpretation or
application of, or compliance with, this Convention or any protocol thereto,

they shall seek a settlement of the dispute through negotiation or any other
peaceful means of their own choice.

2. If the Parties concerned cannot settle their dispute through the means
mentioned 1in the preceding paragqraph, the dispute, if the parties to the
dispute agree, shall be submitted to the International Court of Justice or to
arbitration under the conditions set out in Annex VI on Ardbitration.
However, failure to reach common agreement on submission of the dispute to
the International Court of Justice or to arbitration shall not absolve the
parties from the responsibility of continuing to seek to resolve it by the
means referred to in paragraph 1.

3. vhen ratifying, accepting, approving, formally confirming or acceding
to this Convention, or at any time thereafter, a State or political and/or

econoaic integration organization wmay declare that 4t recognizes as
compulsory ipso facto and without special agreement, in relation to any Party
accepting the same obligatioa:

(a) submission of the dispute to the International Court of Justice;
and/or

(b) arbitration in accordance with the procedures set out in Annex VI.

Such declaration shall be notified in writing to the Secretariat which shall
oommunicate it to the Parties.
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Article 21

Signature

This Convention shall be open for signature by States, by MNamibia,
represented by the United Nations Council for ¥amibia., and by political
and/or economic integration organizations, in Basel on 22 March 1989, at the
Federal Department of PForeign Affairs of Switzerland in Berne from 23 Rarch
1989 to 30 June 1989, and at United Nations Headquarters in New York from 1
July 1989 to 22 March 1990.
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Article 22

Ratification, Acceptance, Formal Confirmation or Approval

1. This Convention shall be subject to ratification, acceptance or
approval by States and by VNamibia, represented by the United Kations Council
for Namibia, and to formal confirmation or approval by political and/or
economic integration organizations. Instruments of ratification, acceptance,
formal confirmation. or approval shall be deposited with the Depositary.

2. Any organization referred to 1in paragraph 1 above which beccaes a Party
to this Convention without any of {ts member States being a Party shall be
bound by all the obligations under the Convention. 1In the case of such
organizations, one or more of whose wmember States 1s a Party to the
Convention, the organization and 1ts member States shall decide on their
respective responsibilities for the performance of their obligations under
the Convention. 1In such cases, the orqanization and the member States shall
not be entitled to exercise rights under the Convention concurrently.

3. In their instruments of formal confirmation or approval, the
organizations referred to in paragraph 1 above shall declare the extent of
their competence with respect to the matters governed by the Convention.
These organizations shall also inform the Depositary, who will inform the
Parties of any substantial modification in the extent of their competence.
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Article 23
Accession

1. This Coavention shall be open for accession by States, by MNamibia,
represented by the United Nations Council for ¥aaibia, and by political
and/or economic integration organizations from the day after the date on
which the Coavention 1is closed for signature. The instruments of accession

shall be deposited with the Depositary.

2. In their instruments of accession, the organizations referred to in
paragraph 1 above shall declare the extent of their competence with respect
to the matters governed by the Convention. These organizations shall also
inform the Depositary of any substantial modification in the extent of their
coapetence,

3. The provisions of Article 22 paragraph 2, shall apply to political
and/or econoaic integration organizations which accede to this Coavention.
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Article 24
Right to Vote

1. Except as provided for in paragraph 2 below, each Contracting Party to
this Convention shall have one vote.

2. Political and/or economic integration organizations, in matters within
their competence, in accordance with Article 22, paragraph 3, and Article 23,
paragraph 2, shall exerclise their right to vote with a number of votes equal
to the number of their member States which are Parties to the Convention or
the relevant protocol. Such orqganizations shall not exercise their right to
vote if thelr member States exercise theirs. and vice versa.



Article 25

Bntry into PForce

1. This Convention shall enter into force on the ninetieth day after the
date of deposit of the twentieth instrument of ratification, acceptance,
formal confirmation, approval or accession.

2. For each State or political and/or economic integration organization
which ratifies, accepts., approves or formally confirms this Convention or
accedes thereto after the date of the deposit of the twentieth instrument of
ratification, acceptance, approval, formal confirmation or accession, it
shall enter into force on the ninetieth day after the date of deposit by such
state or political and/or economic integration organization of its instrument
of ratification, acceptance, approval, formal confirmation or accession.

3. For the purposes of paragraphs 1 and 2 above, any instrument deposited

by a political and/or econcaic integration organization shall not be counted
as additional to those deposited by member States of such organization.
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Article 26

Regervations and Declarations

1. No reservation or exception may be made to this Coavention.

2. Paragraph 1 of this Article does not preclode a State or political
and/or economic integration organization, when, K signing, ratifying, accepting,
approving, formally confirming or acceding to this Convention, from making
declarations or statements, however phrased or named, with a view, inter alia,
to the harmonization of its laws and regulations with the provisions of this
Convention, provided that such declarations or statements do not purport to
exclude or to podify the legal effects of the provisions of the Convention in
their application to that State.

- 38 -



Article 27

¥ithdrawval

1. At any time after three years from the date on which this Convention
has entered into force for a Party, that Party may withdravw froam the
Convention by giving written notification to the Depositary.

2. vithdrawal shall be effective one year from receipt of notification by
the Depositary, or on such later date as may be specified in the notification.
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Article 28

Depositocy

The Secretary-General of the United Natioans shall be the Depository of
this Coavention and of any protocol thereto.
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Article 29

Authentic texts

The original Arabic, Chinese, Bnglish, FPrench, Russian and Spanish
texts of this Convention are equally authentic.

IN VITNESS VWHERBOF the undersigned, being duly authorized to that
effect, have signed this Convention.

pone at ...BaseL . ..... on the22nd, gay of Ma'rf:t}.... 1989
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Annex I

CATEGORIBS OF WASTES TO BE CONTROLLED

vaste Streams

Yl
Y2
Y3
Y4
Ys

Yé
X7
Y8
Y9
Y10

Yll
Y12

Y13

Clinical wastes from medical care 1in hospitals, medical centers and
clinics

Vastes from the production and preparation of pharmaceutical products
Vaste pharmaceuticals, drugs and medicinhes

Vastes from the production, formulation and use of biocides and
phytopharmaceuticals

vastes from the manufacture, formulation and use of wood preserving
cheaicals

Vastes from the production, formulation and use of organic solvents
vastes from heat treatment and tempering operations containing cyanides
Vaste mineral oils unfit for their originally intended use

vaste oils/water, hydrocarbons/water mixtures, esulsions

Vaste substances and articles containing or contaminated with
polychlorinated bdiphenyls (PCBs) and/or polychlorinated terphenyls
(PCTs) and/or polybrominated biphenyls (PBBs)

Vaste tarry residues arising from refining, distillation and any
pyrolytic treatment

vastes from production, formulation and use of inks, dyes, pigments,
paints, lacquers, varnish

vastes from production, Cformulation and use of resins, latex,
plasticizers, glues/adhesives
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Y14
Y15
Y16

Y17
Y18

waste chemical substances arising from research and development or
teaching activities which are not identified and/or are new and whose
effects on man and/or the environment are not known

vastes of an explosive nature not subject to other legislation

Vastes from production, formulation and use of photographic cheaicals
and processing materials

Vastes resulting from surface treatment of metals and plastics

Residues arising from industrial waste disposal operations

vastes having as constituents:

Y19
Y20
Y21
Y22
Y23
Y24
Y25
Y26
¥2?
Y28
Y29
Y30
Y3l
Y32
Y33
Y34
Y35
x36
Y37
Y38
Y39
Y40
Y4l
Y42
Y43
Y44
Y45

Y4s
Y47

Metal carbonyls

Beryllium; beryllium compounds

Hexavalent chromium compounds

Copper compounds

tinc compounds

Arsenic; arsenic compounds

Selenium; selenium compounds

Cadnium; cadmium compounds

Antimony; antimony compounds

Tellurium; tellurium compounds

Mercury; BDercury compounds

Thallium; thallium compounds

Lead; lead compounds

inorganic fluorine compounds excluding calcium fluoride
Inorganic cyanides :

Acidic solutions or acids in solid form

Basic solutions or bases in solid form

Asbestos (dust and fibres)

Organic phosphorous compounds

organic cyanides

Phenols: phenol compounds including chlorophenols
Bthers

Halogenated organic solvents

Organic solvents excluding halogenated solvents
Any congenor of polychlorinated dibenzo-furan

Any congenor of polychlorinated dibenzo-p-dioxin
Organchalogen compounds other than substances
(eg. Y39, Y41, Y42, Y43, Y44). referred to in this Annex

Annex Il
CATEGORIES OF WASTES REQUIRING SPECIAL CONSIDERATION

vastes collected from households
Residues arising from the incineration of household wastes
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UN _Class*

4.1

4.2

4.3

Annex II]

LIST OF HAIARDOUS CHARACTERISTICS

Code Characteristics

Hl Explosive
An explosive substance or waste 1is a solid or 1liquid
substance or waste (or amixture of substances or wastes)
which 1s in {tself capable by chemical reaction of
producing gas at such &8 temperature and pressure and at
such a speed as to cause damage to the surroundings.

3 Plammable liquids

Heol

He.2

H4.3

The word °flammable® has the same meaning as "inflammable”.
Flammable 1iquids are 1liquids, or mixtures of 1liquids, or
liquids containing solids in solution or suspension (for
example, paints, varnishes, lacquers, etc., but not
including substances or wastes otherwise classified on
account of their dangerous characteristics) which give off
a flammable vapour at temperatures of not more than
60.5°C, <closed—cup test, or not more than 65.6°,
open—cup test. (Since the results of open-cup tests and of
closed—cup tests are not strictly comparable and even
individual results by the same test are often variable,
regulations varying from the above figures to make
allowance for such differences would be within the spirit
of this definition.)

Flammable solids
Solids, or waste solids, other than those classed as
explosives, which under conditions encountered in transport
are readily combustible, or may cause or contribute to fire
through friction.

Substances or wastes liable to spontaneous combustion
Substances or wastes which are 1liable to spontaneous
heating under normal conditions encountered in transport,
or to heating up on contact with air, and being then liable
to catch fire.

Substances or wastes which, in contact with water enit
flammable gases

Substances or wastes which, by interaction with water, are
liable to become spontaneously flammable or to give off
flammable gases in dangerous quantities.

Corresponds to the hazard classification system included in the
United Nations
(ST/SG/AC.10/1/Rev.5, United Nations, New York, 1988).

Recoamendations on the Transport of Dangerous Goods
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5.1

6.1

6.2

K10

K1l

Hl2

H13

Oxidizing

Substances or wastes which, while 1in themselves not
necessarily combustible, may, generally by ylelding oxygen
cause, or coatribute to, the coabustion of other
materials.

organic Peroxides

organic substances or wastes which contain the
bivalentO-O-structure are thermally unstable substances
which may undergo exothermic self-accelerating

decomposition.

Poisonous (Acute)

Substances or wastes liable either to cause death or serious
injury or to harm human health if swallowed or inhaled

or by skin contact.

infectious substances

Substances or wastes containing viable micro organisms or
their toxins which are known or suspected to cause disease
in animals or humans.

Corrosives

Substances or wastes which, by chemical action, will cause
severe damage when in contact with living tissue, or, in
the case of leakage, will saterially damage, or even
destroy, other goods or the means of transport; they may
also cause other hazards.

Liberation of toxic gases in contact wvith air or vater
Substances or wastes which, by interaction with air or
vater, are liable to give off toxic gases in dangerous
quantities.

Toxic (Delayed or chronic)

Substances or wastes which, 1f they are inhaled or ingested
or 1if they penetrate the skin, may involve delayed or
chronic effects, including carcinogenicity.

Bcotoxic
Substances or wastes which if released present or may

present immediate or delayed adverse {impacts to the
environment by w®means of bilocaccumulation and/or toxic
effects upon blotic systems.

Capable, by any means, after disposal, of yielding another

material, e.g., leachate, which possesses any of the
characteristics listed above.
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Tests

The potential hazards posed by certain types of wastes are not yet
fully documented: tests to define quantitatively these hazards 4o not exist.
Purther research is necessary in order to develop means to charactecise
potential hazards posed to man and/or the environment Dy these wastes.
Standardized tests have been derived with respect to pure substances and
materials. Many countries have developed national tests which can be applied
to materials listed in Annex I, in order to decide iIf these materials exhibdit
any of the characteristics listed in this Annex.
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A.

ol
D2

D3

D10
D11
D2
D13

D14
D15

Annex IV

DISPOSAL OPERATIONS

OPERATIONS WHICH DO NOT LEAD TO THE POSSIBILITY OF RESOURCE RECOVERY,
RECYCLDNG, RECLAMATION, DIRBCT RE-USE OR ALTERNATIVE USES

Section A encoumpasses all such disposal operations which occur in
practice.

Deposit into or onto land, (e.g., landfill, etc.)

Land treatment, (e.g., blodegradation of 1liquid or sludgy discards in
soils, etc.)

Deep injection, (e.g., injection of pumpable discards into wells, salt
domes or naturally occurring repositories, etc.)

Surface impoundment, (e.g., placement of 1liquid or sludge discards
into pits, ponds or lagoons, etc.)

Sspecially engineered landfill, (e.g.. placesent into 1lined discrete
cells which are capped and 1isolated from one another and the
environment, etc.)

Release into a water body except seas/oceans

Release into seas/oceans including sea-bed insertion

Biological treatment not specified elsewhere in this RAnnex which
results in final compounds or mixtures which are discarded by means of
any of the operations in Section A

physico chemical treatment not specified elsevhere in this Annex which
results in final compounds or sixtures which are discarded by means of
any of the operations 1in Section A, (e.g., evaporation, drying.
calcination, neutralisation, precipitation, etc.)

Incineration on land

Incineration at sea

Permanent storage (e.g., emplacement of containers in a mine. etc.)
Blending or wmixing prior to submission to any of the operations in
Section A

Repackaging prior to submission to any of the operations in Section A
Storage pending any of the operations in Section A
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zl

R4

R7
RS
&9
R10
Rl1l
R12

R13

8. OPERATIONS WHICH MAY LEAD TO RESOURCE RECOVERY, REBCYCLING,
RBCLAMATION, DIREBCT RB-USE OR ALTERMATIVE USES

Section B encompasses all such operations with respect to materials
legally defined as or considered to be hazardous wastes and which
otherwise would have been destined for operations included in Section A

Use as a fuel (other than in direct incineration) or other means to
generate enerqy

Solvent reclamation/regeneration

Recycling/reclamation of organic substances which are not used as
solvents

Recycling/reclamation of metals and metal compounds
Recycling/reclamation of other inorganic materials

Regeneration of acids or bases

Recovery of components used for pollution abatement

Recovery of components from catalysts

Used o1l re-refining or other reuses of previously used oil

Land treatment resulting in benefit to agriculture or ecological
{mprovenent

Uses of residual materials obtained from any of the operations numbered
R1-210

gxchange of wastes for submission to any of the operations numbered

R1-R1l1
Accumulation of material intended for any operation in Section B
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10.

11.
‘12,

13.

14,
15.
16.

17.

18,
19.

20.

21.

Annex V A
INPORMATION TO BE PROVIDED ON NOTIFICATION
Reason for waste export
Exporter of the waste 1/
Generator(s) of the waste and site of generation 1/
Disposer of the waste and actual site of disposal 1/
Intended carrier(s) of the waste or their agents, if known 1/

Country of export of the waste
Competent authority 2/

Expected countries of transit
Coupetent authority 2/

Country of import of the waste
Competent authority 2/

General or single notification

Projected date(s) of shipment(s) and perjod of time over which waste {s
to be exported and proposed itinerary (including point of entry and

exit) 3/

Means of transport envisaged (road, rail, sea, air, inland vaters)
Information relating to insurance &/

Designation and physical description of the waste including Y number and
UN number and its composition S/ and information on any special handling
tequirements including emergency provisions in case of accidents

Type of packaging envisaged (eg. bulk, drummed, tanker)

Estimated quantity in weight/volume 6/

Process by which the waste is generated 7/

For wastes listed in Annex I, classifications from Annex III: hazardous
characteristic, B number, and UN class.

Method of disposal as per Annex IV

peclaration by the generator and exporter that the information is correct
Information transmitted (including technical description of the plant) to
the exporter or generator from the disposer of the waste upon which the
latter has based his assessment that there was no reason to believe that
the wastes will not be managed in an envirocmentally sound wmanner in

accordance vith the laws and regulations of the country of {mport.

Information concerning the contract between the exporter and disposer.



20,

21.

Inforwation transmitted (including technical description of the plant)
to the exporter or generator from the disposer of the waste upon which
the latter has based his assessment that there was no reason to believe
that the wastes will not be managed in an emvironmentally sound manner
in accordance with the laws and regulations of the country of import.

Information concerning the contract between the exporter and disposer.
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) V4

Notes

full name and address, telephone, telex or telefax number and the name,
address, telephone, telex or telefax number of the person to be
contacted.

Full name and address, telephone, telex or telefax number.

In the case of & general notification covering several shipaments, either
the expected dates of each shipment or, if this is not known, the

expected frequency of the shipments will be required.

Information to be provided on relevant 1insurance requirements and how
they are met by exporter, carrier and disposer.

The nature and the concentration of the most hazardous components, in
terms of toxicity and other dangers presented by the waste both in

handling and in relation to the proposed disposal method.

In the case of a general notification covering several shipments, bdboth
the estimated total quantity and the estimated quantities for each
individual shipment will be required.

Insofar as this 1s necessary to assess the hazard and determine the
appropriateness of the proposed disposal operation.
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10.

11.

12,

13.

14.

Annex V 8

INFORMATION TO BE PROVIDED ON THE MOVEMENT DOCUMENT

Exporter of the waste 1/

Generator(s) of the waste and site of generation 1/
Disposer of the waste and actual site of disposal 1/
Carrier(s) of the waste 1/ or his agent(s)

Subject of general or single notification

The date the transboundary movement started and date(s) and signature on
receipt by each person who takes charge of the waste

Means of transport (road, rail. inland waterway, sea, air) including
countries of export, transit and import, also point of entry and exit
where these have been designated

General description of the waste (physical state, proper UN shipping
name and class, UN number, Y number and H number as applicable)

Information on special handling requirements Iincluding emergency
provision in case of accidents

Type and number of packages
Quantity in weight/volume
Declaration by the generator or exporter that the information is correct

Declaration by the generator or exporter indicating no objection from
the competent authorities of all States concerned which are Parties.

Certification by disposer of receipt at designated disposal facility and
indication of method of disposal and of the approximate date of disposal.
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Notes

The information required on the wmovement document shall where possible
be integrated in one document with that required under transport rules.
Where this is not possible the information should complement rather than
duplicate that required under the transport rules. The movement document
shall carry instructions as to who is to provide information and fill-out any

form.

1/ Full name and address, telephone, telex or telefax number and the name,
‘address, telephone, telex or telefax number of the person to be

contacted in case of emergency.
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Annex VI

ARBITRATION

Article )

Unless the agreement referred to in Article 20 of the Convention
provides otherwise, the arbitration procedure shall be conducted 1iIn
accordance with Articles 2 to 10 delow.

Article 2

The claimant party shall notify the Secretariat that the parties have
agreed to submit the dispute to arbitration pursuant to paragraph 2 or
paragraph 3 of Article 20 and include, in particular, the Articles of the
Convention the f{interpretation or application of which are at {ssue. The
secretariat .shall forward the information thus received to all Parties to the

Convent ion.

Article 3

The arbitral tribunal shall consist of three members. Bach of the
parties to the' dispute shall appoint an arbitrator, and the two arbitrators

so appointed shall designate by common agreement the third arbitrator, who
shall be the chairman of the tribunal. The latter shall not be a national of

one of the parties to the dispute, nor have his usual place of residence in
the territory of one of these parties, nor be employed by any of them, nor
have dealt with the case in any other capacity.

Article 4

1. If the chairman of the arbitral tribunal has not been designated within
two months of the appointment of the second arbitrator, the Secretary-General
of the United Nations shall, at the request of either party, designate him
within a further two months period.

2. 1f one of the parties to the dispute does not appoint an arbitrator
within two months of the receipt of the request, the other party may inform
the Secretary-General of the United Nations who shall designate the chairman
of the arbitral tridbunal within a further two wmonths' period. Upon
designation, the chairman of the arbitral tribunal shall request the party
which has not appointed an arbitrator to do so within two moaths. After such
periocd, he shall inform the Secretary-General of the United Nations, who
shall make this appointment within a further two months' period.

Article 5

1. The arbitral tribunal shall render {ts decision in accordance with
international law and in accordance with the provisions of this Convention.

2. Any arbitral tribunal constituted under the provisions of this Annex
shall draw up 1its own rules of procedure.
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Article 6

1. The decisfons of the arbitral tribunal both on procedure and on
substance, shall be taken by majority vote of its members.

2. The tribunal may take all appropriate measures in order to establish the
facts. It may, at the request of one of the parties, recommend essential

interim measures of protection.

3. The parties to the dispute shall provide all facilities necessary for
the effective conduct of the proceedings.

q. The absence or default of a party in the dispute shall not constitute an
impediment to the proceedings.

Article 7

The tribunal may hear and determine counter-claims arising directly out
of the subject-matter of the dispute.

Article 8

Unless the arbitral tribunal determines otherwise because of the
particular circumstances of the case, the expenses of the tribunal, including
the remuneration of its members, shall be borne by the parties to the dispute
in equal shares. The tribunal shall keep a record of all its expenses, and
shall furnish a €inal statement thereof to the parties.

Article 9

Any Party that has an interest of a legal nature in the subject-matter
‘of the dispute which may be affected by the decision in the case, way
intervene in the proceedings with the consent of the tribunal.

Article 10

1. The tribunal shall render its award within five months of the date on
which it is established unless it finds it necessary to extend the time-limit
for a period which should not exceed five months.

2. The award of the arbitral tribunal shall be accompanied by a statement
of reasons. It shall be final and binding upon the parties to the dispute.

3. Any dispute Which wmay arise between the parties concerning the
interpretation or execution of the award may be subamitted by either party to
the arbitral tribunal which made the award or, 1f the latter cannot be selized
thereof, to another tribunal constituted for this purpose in the same manner
as the Eirst.
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PRERMBULE

Les Parties a la présente Convention,

Conscientes des dommages que les déchets dangereux et d'autres déchets
ainsi que les mouvements transfrontiéres de ces déchets risquent de causer a
la santé humaine et a l'environnement,

Ayant présente a l'esprit la menace crolssante que représentent pour la
santé humaine et 1'environnement 1la complexité grandissante et 1le
développement de la production de déchets dangereux et d'autres déchets et
leurs mouvements transfrontiéres,

Ayant éqalement présent 4 1'esprit le fait que la manliére la plus
efficace de protéger la santé humaine et 1'environnement des dangers que
représentent ces déchets consiste & réduire leur production au minimum du
point de vue de la quantité et/ou du danger potentiel,

Convaincues que les Etats devralient prendre les mesures nécessaires pour
faire en sorte que la gestion des déchets dangereux et d'autres déchets, y
compris leurs mouvements transfrontiéres et leur élimination, soit compatible
avec la protection de la santé humaine et de l’environnement, quel que soit
le lieu ou ces déchets sont éliminés,

Notant que les Etats devraient veiller & ce que le producteur s‘'acquitte
des obligations ayant trait au transport et a 1'élimination des déchets
dangereux et d'autres déchets d'une maniére qui soit compatible avec la
protection de 1l'environnement, quel que soit le lieu ou ils sont éliminés,

Reconnaissant _pleinement que tout Etat posséde le droit souverain
d'interdire 1l’entrée ou 1l'élimination de déchets dangereux et d4‘autres
déchets d'origine étrangére sur son territoire,

Reconnaissant égalenent le sent iment croissant favorable a
1'interdiction des mouvements transfrontiéres de déchets dangereux et de leur
élimination dans d'autres Etats, en particulier dans les pays en
développement.

Convaincues que les déchets dangereux et d‘'autres déchets devraient,
dans toute la mesure ou cela est compatible avec une gestion écologiquement
rationnelle et efficace., étre éliminés dans 1'Etat ou ils ont été produits,

Conscientes éqalement que les mouvements transfrontiéres de ces déchets
de 1'Etat de leur production vers tout autre Etat ne devraient &tre autorisés
que lorsqu'ils sont réalisés dans des conditions ne présentant aucun danger
pour la santé humaine et 1l'environnement et conformes aux dispositions de la
présente Convention,

Considérant que 1le contrdle accru des mouvements transfrontiéres de
déchets dangereux et d'autres déchets encouragera une gestion écologiquement
rationnelle de ces déchets et une réduction du volume des mouvements
transfrontiéres correspondants,



Convaincues que les Etats devralent prendre des mesures pour assurer un
échange approprié a'informations et un contrdle effectif des mouvements
transfrontiéres de déchets dangereux et d'autres déchets en provenance et a
destination de ces Etats,

Notant qu'un certain nombre d'accords internationaux et régionaux ont
porté sur la question de la protection et de la préservation de
l'environnement lorsqu’'il y a transit de marchandises dangereuses.

Tenant compte de la Déclaration de la Conférence des Nations Unies sur
1l'environnement (Stockholm, 1972), des Lignes @&irectrices et Principes du
Caire concernant la gestion écologiquement rationnelle des déchets dangereux,
adoptés par le Conseil d'administration du Programme des Nations Unies pour
1'environnement (PNUE) par sa décision 14/30 du 17 Juin 1987, des
recommandations du Comité d'experts des Nations Unles en matiére de transport
des marchandises dangereuses (formulées en 1957 et mises 3 jour tous les deux
ans), des recommandations, déclarations, instruments et réglements pertinents
adoptés dans le cadre du systéme des Nations Unies ainsi que des travaux et
études effectués par d'autres organisations internationales et régionales,

Conscientes de l'esprit, des principes, des buts et des fonctions de la
Charte mondiale de la nature adoptée par l'Assemblée générale des Nations
Unies a sa trente-septiéme session (1982) en tant que régle d4'éthique
concernant la protection de 1'environnement humain et la conservation des
ressources naturelles,

Affirmant que les Etats sont tenus de s'acquitter de leurs obligations
internationales concernant la protection de la santé humaine ainsi que 1la
protection et la sauvegarde de 1l'environnement et sont responsables a cet
égard conformément au droit international,

Reconnalssant que, dans le cas d'une violation substantielle des
dispositions de la présent Convention ou de tout protocole y relatif, les
dispositions pertinentes du droit international des traités s'appliqueront,

Conscientes que la nécessité de continuer a mettre au point et a
appliquer des techniques peu polluantes et écologiquement rationnelles, des
mesures de recyclage et des systémes appropriés de maintenance et de gestion
en vue de réduire au minimum la production de déchets dangereux et d'autres
déchets,

Conscientes également du  fait que la communauté internationale est de
plus en plus préoccupée par la nécessité de contrdler rigoureusement les
mouvements transfrontiéres de déchets dangereux et d'autres déchets et par la
nécessité de réduire dans la mesure du possible ces mouvements au minimum,

Préoccupées par le probléme du trafic transfrontiére illicite de déchets
dangereux, et d'autres déchets

Tenant compte aussl de ce que les pays en développement n'ont que des
capacités limitées de gestion des déchets dangereux et d'autres déchets,




Reconnaissant qu'il est nécessailre de promouvoir le transfert, surtout
vers les pays en developpement, de techniques destinées a assurer une gestion
rationnelle des déchets dangereux et d'autres déchets prodults localement,
dans 1l'esprit des Lignes directrices du Caire et de la décision 14/16 du
Conseil d'administration du PNUE sur la promotion du transfert des techniques
de protection de l'environnement,

Reconnaissant égqalement que les déchets dangereux et d'autres déchets
devraient étre transportés conformément aux conventions et recommandations
internationales pertinentes,

Convaincues éqalement gque les mouvements transfrontiéres de déchets
dangereux et d'autres déchets ne devralent étre autorisés que si le transport
et 1'élimination finale de ces déchets sont écologiquement rationnels,

Déterminées a protéger par un contrdle strict la santé humaine et
1'environnement contre 1les effets nocifs qui peuvent résulter de la
production et de la gestion des déchets dangereux et d'autres déchets,

SONT CONVENUES DE CE QUI SUIT :

Article premier
Champ d'application de la Convention

1. Les déchets ci-aprés, qui font 1'objet de mouvements transfrontiéres,
seront consldérés comme des "déchets dangereux®” aux fins de la présente

Convent ion:

a) Les déchets qui appartiennent a 1'une des catégories figurant a
1'annexe I, a moins qu'ils ne possédent aucune des caractéristiques indiquées
a 1'annexe III: et

b) Les déchets auxquels les dispositions de 1'alinéa a) ne
s'appliquent pas, mals qui sont définis ou considérés comme dangereux par la
législation interne de la Partie d'exportation, d’importation ou de transit.

2. Les ‘déchets qui appartiennent a 1'une des catégories figurant & l'annexe
11 et font 1l'objet de mouvements transfrontiéres seront considérés comme
"d'autres déchets™ aux fins de la présente Convention.

3. Les déchets gqul, en raison de leur radicactivité, sont soumis a d'autres
systémes de contrdle internationaux, Yy compris des instruments
internationaux, s'appliquant spécifiquement aux matiéres radioactives sont
exclus du champ d'application de la présente Convention.

4. Les déchets provenant de 1l'exploitation normale d4'un navire et dont le
rejet fait 1'objet d'un autre instrument international sont exclus du champ
d’application de la présente Convention.



Article 2
Définitions
Aux fins de la présente Convention,

1. On entend par "déchets”™ des substances ou objets qu'on élimine, cqu'on a
l'intention d°&liminer ou qu'on est tenu d'éliminer en vertu des dispositions
du droit national,

2. On entend par "gestion™ la collecte, le transport et 1'é@limination des

déchets dangereux ou d'autres déchets, y compris la surveillance des sites
d'élimination;

3. On entend par "mouvement transfrontiére™ tout mouvement de déchets
dangereux ou d4'autres déchets en provenmance d'une zone relevant de la
compétence nationale d'un Etat et a destination d'une zone relevant de 1la
compétence nationale d'un autre Etat, ou en transit par cette zone, ou d‘'une
20ne ne relevant de la compétence nationale d'aucun Etat, ou en transit par
cette zone, pour autant que deux Etats au moins soient concernés par le
mouvement

4. On entend par "&limination™ toute opération prévue i 1l'annexe IV de la
présente Convention;

5. On entend par “"site ou installation agré€™ un site ou une installation ol
1'8limination des déchets dangereux ou d'autres déchets a lieu en vertu d'une
autorisation ou d'un permis d'exploitation délivré par une autorité compétente
de 1'Etat ol le site ou l'installation se trouve;

6. On entend par "“autorité& compétente® 1‘auntorité gouvernementale daé€signée
par une Partie pour recevoir, dans la zone géographique que la Partie peut
déterminer, la notification d'un mouvement transfrontiére de déchets dangereux
ou d'autres déchets ainsi que tous les renseignements qui s'y rapportent et
pour prendre position au sujet de cette notification comme le prévoit
l'article 6,

7. On entend par “correspondant®™ l'organisme d'une Partie mentionné &
1l'article 5 et chargé de recevoir et de communiquer les renseignements prévus
aux articles 13 et 16)

8. On entend par "gestion &cologiquement rationnelle des déchets dangereux
ou d'autres déchets™ toutes mesures pratiques permettant d'assurer que les
déchets dangereux ou d'autres déchets sont gérés d'une maniére qui garantisse
la protection de la santé humaine et de l'environnement contre les effets
nuisibles que peuvent avoir ces déchets),

9. On entend par "zone relevant de la compétence nationale d'un Etat™ toute
zone terrestre, maritime ou aérienne d& 1l'intérieur de laquelle un Etat exerce
conformément au droit international des compétences administratives et
réglementaires en matiére de protection de la santé humaine ou de
1'environnement,



10. On entend par “Etat d'exportation®™ toute Partie d'ou est prévu le
déclenchement ou ou est déclenché un mouvement transfrontiére de déchets

dangereux ou d'autres déchets:

11. On entend par "Etat d'importation®™ toute Partie vers laquelle est prévu
ou a lieu un mouvement transfrontiére de déchets dangereux ou d'autres déchets
pour qu'ils y soient éliminés ou aux fins de chargement avant élimination dans
une zone qui ne reléve de la compétence nationale d'aucun Etat:

12. On entend par "Etat de transit™ tout Etat, autre que l'Etat d'exportation
ou d'importation, & travers lequel un mouvement transfrontiére de déchets
dangereux ou d'autres déchets est prévu ou a lieu;

13. on entend par “Etats concernés” les Parties qui sont Etats d'exportation
ou d'importation et les Etats de transit, qu'ils soient ou non Parties;

14. On entend par "personne® toute personne physique ou morale;

15. On entend par "exportateur" toute personne qui reléve de la juridiction
de 1'Etat d'exportation et qui procéde a l'exportation de déchets dangereux ou
d'autres déchets;

16. On entend par "importateur®" toute personne qui reléve de la juridiction
de 1'Etat d'importation et qui procéde & l'importation de déchets dangereux ou
d'autres déchets;

17. On entend par “transporteur®™ toute personne qui transporte des déchets
dangereux ou d'autres déchets;

18. On entend par “producteur™ toute personne dont 1l'activité produit des
déchets dangereux ou d'autres déchets ou, si cette personne est inconnue, la
personne qui est en possession de ces déchets et/ou qul les contrdle;

19. On entend par "éliminateur" toute personne a qui sont expédiés des
déchets dangereux ou d'autres déchets et qui effectue 1'élimination desdits
déchets;

20. On entend par "organisation d'intégration politique ou économique® toute
organisation constituée d'Etats souverains a laquelle les Etats membres ont
donné compétence dans les domaines régis par la présente Convention et qui a
été diument autorisée, selon ses procédures intemes, a signer, ratifier,
accepter, approuver ou confirmer formellement la Convention ou a y adhérer;

21. On entend par "trafic 1illicite® tout mouvement de déchets dangereux ou
d'autres déchets tel que précisé dans l'article 9.

Article 3

Définitions nationales des déchets dangereux

1. Chacune des Parties informe le secrétariat de la Convention, dans un
délai de six mois aprés étre devenue Partie a la Convention, des déchets,
autres que ceux 1ndiqués dans les annexes 1 et II, qui sont considérés ou



définis comme dangereux par sa législation nationale, ainsl que de toute
autre disposition concernant 1les procédures en matiére de mouvement
transfrontiére applicables a ces déchets;

2. Chacune des Parties informe par la suite le secrétariat de toute
modification importante aux renselgnements communiqués par elle en
application du paragraphe 1;

3. Le secrétariat informe immédiatement toutes les Parties des
renseignements qu'il a regus en application des paragraphes 1 et 2;

4. Les Partlies sont tenues de mettre a la disposition de leurs exportateurs
les renselgnements qui leur sont communiqués par le secrétariat en
application du paragraphe 3.

Article 4

obligations générales

1. a) Les Parties exergant leur droit d'interdir 1'importation de déchets
dangereux ou d'autres déchets en vue de leur élimination en informent les
autres Parties conformément aux dispositions de 1‘article 13;

b) Les Parties Iinterdisent ou ne permettent pas l'exportation de
déchets dangereux et d’autres déchets dans les Parties qui ont interdit
1'importation de tels déchets, lorsque cette interdiction a été notifiée
conformément aux dispositions de l'alinéa a) ci-dessus;

¢) Les Parties interdisent ou ne permettent pas l'exportation de
déchets dangereux et d'autres déchets si 1°'Btat d'importation ne donne pas
par écrit son accord spécifique pour 1'importation de ces déchets, dans le
cas ou cet BEtat d'importation n'a pas interdit 1'importation de ces déchets:;

2. Chaque Partie prend les dispositions voulues pour:

a) Veiller & ce que la production de déchets dangereux et d‘autres
déchets & l'intérieur du pays solt réduite au minimum, compte tenu des
considérations soclales, techniques et économiques;

b) Assurer la mise en place d'installations adéquates d'élimination,
qui devront, dans la mesure du possible, étre situées & 1'intérieur du pays,
en vue d'une gestion écologiquement rationnelle des déchets dangereux et
d'autres déchets en quelque lieu qu'ils soient éliminés;

c) Velller a ce que les personnes qui s'occupent de la gestion des
déchets dangereux ou d‘*autres déchets a l'intérieur du pays prennent les
mesures nécessaires pour prévenir la pollution résultant de cette gestion et,
si une telle pollution se produit, pour en réduire au minimum les
conséquences pour la santé humaine et l'environnement;



d) Vveiller a ce que les mouvements transfrontiéres de déchets
dangereux et d'autres déchets solent réduits & un minimum compatible avec une
gestion efflcace et écologiquement rationnelle desdits déchets et qu'ils
s'effectuent de maniére a protéger la santé humaine et l'environnement contre
les effets nocifs qui pourraient en résulter;

e) Interdire les exportations de déchets dangereux ou d'autres déchets
& destination des Etats ou groupes d'Etats appartenant & des organisations
d'intégration politique ou économique qui sont Parties, particuliérement les
pays en développement, qui ont interdit par leur 1législation toute
importation, ou si elle a des raisons de croire que les déchets en question
n'y seront pas gérés selon des méthodes écologiquement rationnelles telles
que définies par les critéres que retiendront les Parties a leur premiére
réunion;

£) Exiger que les renselignements sur les mouvements transfrontiéres
proposés de déchets dangereux et d‘autres déchets solent communiqués aux
Etats concernés, conformément & l'annexe V-A, pour qu'ils pulssent évaluer
les conséquences pour la santé humaine et 1'environnement des mouvements
envisagés;

g) Empécher les importations de déchets dangereux et d'autres déchets
sl elle a des raisons de croire que les déchets en question ne seront pas
gérés selon des méthodes écologiquement rationnelles;

h) Coopérer avec les autres Parties et les autres organisations
intéressées, directement et par 1'intermédiaire du secrétariat, a des
activités portant notamment sur la diffusion de renseignements sur les
mouvements transfrontiéres de déchets dangereux et d'autres déchets, afin
d'améliorer la gestion écologiquement rationnelle desdits déchets et
d’empécher le trafic illicite:

3. Les Parties considérent que le trafic illicite de déchets dangereux ou
d'autres déchets constitue une infraction pénale.

4. Chaque Partie prend les mesures Jjuridiques, administratives et autres
qui sont nécessaires pour mettre en oeuvre et faire respecter les
dispositions de la présente Convention, y compris les mesures voulues pour
prévenir et réprimer tout comportement en contravention de la Convention.

5. Les Parties n'autorisent pas les exportations de déchets dangereux ou
d'autres déchets vers un Etat non Partie ou l'importation de tels déchets en
provenance d'un Etat non Partile.

6. Les Parties conviennent d'interdire 1l'exportation de déchets dangereux
ou d'autres déchets en vue de leur élimination dans la zone située au sud du
soixantiéme paralléle de 1'hémisphére Sud, que ces déchets fassent ou non
1'objet d'un mouvement transfrontiére.

7. En outre, chaque Partie:

a) Interdit & toute personne relevant de sa compétence nationale de
transporter ou d'éliminer des déchets dangereux ou d'autres déchets, & moins
que la personne en question ne soit autorisée ou habilitée & procéder & ce
type d'opération;



b) Exige que les déchets dangereux et d’autres déchets qui doivent
faire 1'objet d'un mouvement transfrontiére solent emballés, étiquetés et
transportés conformément aux reégles et normes internationales généralement
acceptées et reconnues en matiére d'emballage, d'étiquetage et de transport,
et qu'il solt dilment tenu compte des pratigues internationalement admises en
la matiére;

c) Exige que 1les déchets dangereux et d'autres déchets solent
accompagnés 4'un document de mouvement depuis le lieu d’origine du mouvement
jusqu'au lieu d'élimination.

8. Chaque Partie exige que les déchets dangereux ou d'autres déchets dont
l'exportation est prévue solent gérés selon des méthodes écologigquement
rationnelles dans 1'Etat d'importation ou ailleurs. A leur premiére réunion,
les Parties arréteront des directives techniques pour la gestion
écologiquement rationnelle des déchets entrant dans le cadre de la présente
Convention.

9. Les Parties prennent les mesures requises pour que les mouvements
transfrontiéres de déchets dangereux et d'autres déchets ne soient autorisés
que:

a) Si 1'Etat d'exportation ne dispose pas des moyens techniques et des
installations nécessaires ou des sites d'élimination voulus pour éliminer les
déchets en question selon des méthodes écologiquement rationnelles et
efficaces; ou

b) Si les déchets en guestion constituent une matiére brute nécessaire
pour les industries de recyclage ou de récupération de 1'Btat d'importation:
ou

¢) Si le mouvement transfrontiére en question est conforme a d'autres
critéres qui seront fixés par les Parties pour autant que ceux-ci ne soient
pas en contradiction avec les objectifs de la présente Convention.

10. L'obligation, aux termes de la présente Convention, des Etats
producteurs de déchets dangereux et d'autres déchets d'exiger que les déchets
soient traités selon des méthodes écologiquement rationnelles ne peut en
aucun cas étre transférée a 1'Etat d'importation ou de transit.

11. Rien dans la présente Convention n'empéche une Partie d°'imposer, pour
mieux protéger 1la santé humaine et 1'environnement, des conditions
supplémentaires qul solent compatibles avec les dispositions de la présente
Convention et conformes aux régles du droit international.

12. Aucune disposition de 1la présente Convention ne portera atteinte de
quelque fagon que ce soit a la souveraineté des Etats sur leurs eaux
territoriales établie conformément au droit international, ni aux droits
souverains et & la Jjuridiction qu'exercent les Etats dans leur zone
économique exclusive et sur leur plateau continental conformément au droit
international, ni a l'exercice par les navires et les aéronefs de tous les
Etats des droits et de la liberté de navigation tels qu'ils sont régis par le
droit 1international et qu'ils ressortent des instruments Iinternationaux
pertinents.



13. Les Parties s'engagent a examiner périodiquement les possibilités de
réduire le volume et/ou le potentiel de pollution des déchets dangereux et
d'autres déchets qui sont exportés vers d‘autres Etats, en particulier vers
les pays en développement.

Article 5

Désiqnation des autorités. compétentes et du correspondant

Pour faciliter l’application de la présente Convention, les Parties:

1. Désignent ou créent une ou plusieurs autorités compétentes et un
correspondant. Une autorité compétente est désigqnée pour recevoir les
notifications dans le cas d'un Etat de transit.

2. Informent le Secrétarlat, dans un délal de trols mois a compter de
1'entrée en viqueur de la Convention & leur égard, des organes qu'elles ont
désignés comme correspondant et autorités compétentes.

3. Informent le Secrétariat de toute modification apportée aux désignations
qu'elles ont faites en application du paragraphe 2 ci-dessus, dans un délai
d'un mois & compter de la date ol la modification a été décidée.

Article 6

Mouvements transfrontiéres entre Partles

1. L°'Etat d’'exportation informe par écrit, par 1'intermédiaire de
1'autorité compétente de 1'Etat d'exportation, 1'autorité compétente des
Etats concernés de tout mouvement transfrontiére de déchets dangereux ou
d'autres déchets envisagé, ou exige du producteur ou de l'exportateur qu'il
le fasse. Ces notifications dolvent contenir les déclarations et
renseignenents spécifiés & l'annexe V-A, rédigés dans une langue acceptable
pour 1l'EBtat d'importation. Une seule notification est envoyée a chacun des
Etats concernés.

2. L'Etat d'importation accuse par écrit réception de la notification a
celui qui 1'a donnée en consentant au mouvement avec ou sans réserve, ou en
refusant l'autorisation de procéder au mouvement, ou en demandant un
complément d'information. Une copile de la réponse définitive de 1‘'Etat
d'importation est envoyée aux autorités compétentes des Etats concernés qui
sont Parties.

3. L'Btat d'exportation n'autorise pas le producteur ou l'exportateur a
déclencher le mouvement transfrontiére avant d'avoir recu confirmation écrite
que :

a) L'auteur de la notification a regu le consentement écrit de 1'Etat
d'importation; et que



b) L'auteur de la notification a recu de 1'Etat d'importation
confirmation de 1l'existence d'un contrat entre l'exportateur et l'éliminateur
spécifiant une gestion écologiquement rationnelle des déchets considérés.

4. Chaque Etat de transit qui est Partie accuse sans délail réception de la
notification a celul qui 1'a donnée. Il peut ultérieurement prendre position
par réponse écrite & l'auteur de la notification dans un délail de 60 jours en
consentant au mouvement avec ou sans réserve, ou en refusant l'autorisation
de procéder au mouvement, ou en demandant un complément d°'information.
L'Btat d'exportation n'autorise pas le déclenchement du mouvement
transfrontiére avant d‘'avoir regu le consentement écrit de 1'Etat de
transit. Cependant, si, a quelque moment que ce soit, une Partie décide de
ne pas demander un accord préalable écrit, en général ou dans des conditions
particuliéres, pour ce qui concerne des mouvements transfrontiéres de transit
de déchets dangereux ou d'autres déchets, ou si elle modifie ses exigences a
cet égard, elle informe immédiatement les autres Parties de sa décision
conformément aux dispositions de 1'article 13. Dans ce dernier cas, si
1'Etat d'exportation ne regoit aucune réponse dans un délai de 60 Jjours a
compter de 1la réception de la notification donnée par 1°'Etat de transit,
1'Etat d'exportation peut permettre que cette exportation se fasse a travers
1'Etat de transit.

5. Lorsque, dans un mouvement transfrontiére de déchets, ces déchets ne
sont juridiquement définis ou considérés comme dangereux que:

a) Par 1'Etat d'exportation, 1les dispositions du paragraphe 9 du
présent article qui s'appliquent a 1'importateur ou & 1l'éliminateur et a

1'Btat d'importation s'appliqueront mutatis mutandis & l'exportateur et &
1'Brat d'exportation, respectivement;

b) Par 1'Etat d'importation ou par les Etats d'importation et de
transit qui sont Parties, les dispositions des paragraphes 1, 3, 4 et 6 du
présent article qui s'appliquent & 1'’exportateur et a 1'Etat d'exportation
s'appliqueront mutatils mutandis A 1'importateur ou & 1l'éliminateur et a
1'Etat d'importation, respectivement;

¢) Pour tout Etat de transit qui est Partie, les dispositions du
paragraphe 4 s'appliqueront audit Etat.

6. L'Etat d'exportation peut, sous réserve du consentement écrit des Etats
concernés, autoriser le producteur ou l'’exportateur a utiliser une procédure
de notification générale lorsque des déchets dangereux ou d'autres dechets
ayant les mémes caractéristiques physiques et chimiques sont régquliérement
expédiés au méme éliminateur par le méme poste douanier de sortie de 1'Etat
d'exportation, le méme poste douanier d'entrée du pays d4'importation et, en
cas de transit, par les mémes postes douaniers d'entrée et de sortlie du ou
des Etats de transit.

7. Les Etats concernés peuvent subordonner leur consentement écrit a
1'emplol de la procédure de notification générale visée au paragraphe 6 pour
la communication de certains renseignements, tels que la quantité exacte des
déchets dangereux ou d'autres déchets, a expédier ou la liste périodique de
ces déchets.

_lo_



8. La notification générale et le consentement écrit visés aux paragraphes
6 et 7 peuvent porter sur des expéditions multiples de déchets dangereux ou
d'autres déchets au cours d’une période maximum de 12 mois.

9. Les Partlies exigent de toute personne prenant en charge un mouvement
transfrontiére de déchets dangereux ou d'autres déchets qu'elle signe le
document de mouvement a la livraison ou a la réception des déchets en
question. Elles exigent aussi de 1l'éliminateur qu'il 1informe 1l'exportateur
et 1'autorité compétente de 1'Btat d'exportation de la réception des déchets
en question et, en temps voulu, de l'achévement des opérations d'élimination
selon les modalités indiquées dans la notification. Si cette information
n'est pas regue par l1'Etat d'exportation, l'autorité compétente de cet Etat
ou l'exportateur en informe 1'Etat d'importation.

10. La notification et la réponse exigées aux termes du présent article sont
communiquées a 1l'autorité compétente des Parties concernées ou & l'organisme
gouvernemental compétent dans le cas des Etats non Parties.

11. Les Etats d'importation ou de transit qui sont Parties peuvent exiger
comme condition d'entrée que tout mouvement transfrontiére de déchets
dangereux ou d'autres déchets soit couvert par une assurance, un
cautionnement ou 4'autres garantles.

Article 7

Mouvements transfrontiéres en provenance d'une Partie a travers
le territoire d'Btats qui ne sont pas Parties

Les dispositions du paragraphe 1 de 1l'article 6 de 1la Convention
s'appliquent mutatis mutandis aux mouvements transfrontiéres de déchets
dangereux ou d'autres déchets en provenance d'une Partie A& travers un ou
plusieurs Etats qui ne sont pas Parties.

Article 8

obliqation de réimporter

Lorsqu‘un mouvement transfrontiére de déchets dangereux ou d'autres
déchets auquel 1les Etats concernés ont consenti, sous réserve des
dispositions de 1a présente Convention, ne peut &tre mené a terme

conformément aux clauses du contrat, 1'Etat d'exportation velille, si d'autres
dispositions ne peuvent étre prises pour éliminer 1les déchets selon des

méthodes écologiquement rationnelles dans un délal de 90 jours a compter du
moment ou 1°'Etat concerné a informé 1'Etat d'exportation et le Secrétariat,
ou tout autre période convenue par les Etats concernés, a ce que
1l'exportateur réintroduise ces déchets dans 1’Etat d'exportation. A cette
fin, 1'Etat d'exportation et toute Partie de transit ne s'opposent pas & la
réintroduction de ces déchets dans 1'Etat d'exportation, ni ne l'entravent ou
ne 1'empéchent.
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Article 9

Trafic illicite

1. Aux fins de la présente Convention, est réputé constituer un trafic
illicite tout mouvement transfrontiére de déchets dangereux ou d'autres
déchets:

a) effectué sans qu'une notification ait été donnée a& tous les Etats
concernés conformément aux dispositions de la présente Convention; ou

b) effectué sans le consentement que doit donner 1l'Etat intéressé
conformément aux dispositions de la présente Convention; ou

c) effectué avec le consentement des Etats intéressés obtenu par
falsification, fausse déclaration ou fraude; ou

a) qui n'est pas conforme matériellement aux documents; ou

e) qui entraine une élimination délibérée (par exemple, déversement)
de déchets dangereux ou d'autres déchets, en violation des dispositions
de la présente Convention et des principes généraux du droit
international.

2. Au cas ol un mouvement transfrontiére de déchets dangereux ou d'autres
déchets est considéré comme trafic illicite du fait du comportement de
l'exportateur ou du producteur, 1'Etat d'exportation veille & ce que les
déchets dangereux en question soient:

a) repris par 1'exportateur ou le producteur ou, s'il y a lieu, par
lui-méme sur son territoire ou, si cela est impossible,

b) éliminés d'une autre maniére conformément aux dispositions de 1la
présente Convention, dans un délai de 30 jours & compter du moment ol
1'Btat d'exportation a été informé du trafic illicite ou tout autre
délai dont les Etats concernés pourraient convenir. A cette fin, les
Parties concernées ne s'opposent pas au retour de ces déchets dans
1'Etat d'exportation ni ne l'entravent ou ne 1l'empéchent.

3. Lorsqu'un mouvement transfrontiére de déchets dangereux ou d'autres
déchets est considéré comme trafic illicite par suite du comportement de
1'importateur ou de l'éliminateur, 1'Etat d'importation vellle a ce que les
déchets dangereux en question solent éliminés d'une maniére écologiquement
rationnelle par 1'importateur ou 1’éliminateur ou, s'il y a 1lieu, par
lui-méme dans un délai de 30 jours a compter du moment ou le trafic illicite
a retenu l'attention de 1'Etat d'importation ou tout autre délai dont les
Btats concernés pourralent convenir. A cette fin, les Parties concernées
coopérent, selon les besoins, pour éliminer les déchets selon des méthodes
écologiquement rationnelles.
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4. Lorsque la responsabilité du trafic illicite ne peut &tre imputée ni 3
l'exportateur ou au producteur, ni & .1'importateur ou & l'éliminateur, les
Parties concernées ou d'autres Parties, le cas é&chéant, coopérent pour
veiller & ce que les déchets dangereux en question soient éliaminés le plus
tét possible selon des méthodes é&cologiquement rationnelles dans 1'Etat
d’exportation, dans 1'Etat d'importation ou ailleurs, s'il y a lieu.

S. Chaque Partie adopte les lois naticnales/internes wvoulues pour interdire
et réprimer sévérement le trafic illicite. Les Parties coopérent en wue de
parvenir aux objectifs €noncés dans le présent article.

Article 10

Coopération internationale

1. Les Parties coopérent entre elles afin d'améliorer et d'assurer la
gestion &cologiquement rationnelle des déchets dangereux et d'autres déchets.

2. A cette fin, les Parties:

a) Communiquent sur demande des renseignements, sur base bilatérale ou
multilatérale, en wue d'encourager la gestion é&cologiquement rationnelle des
déchets dangereux et d'autres déchets, y compris par 1'harmonisation des
normes et pratiques techniques wvisant & une bonne gestion des déchets
dangereux et d'autres déchets;

b) Coopérent en vue de surveiller les effets de la gestion des déchets
dangereux sur la santé humaine et l'environnement)

¢) Coopérent, sous réserve des dispositions de leurs lois,
réglementations et politiques nationmales, & la mise au point et &
1'application de nouvelles techniques é&cologiquement rationnelles produisant
peu de déchets et a 1'amélioration des techniques existantes en vue
'A*&liminer dans la mesure du possible, la production de déchets dangereux et
d'autres déchets et d°'élaborer des méthodes plus efficaces pour en assurer la
gestion d'une maniére é&cologiquement rationnelle, notamment en étudiant les
conséquences é&conomiques, sociales et environnementales de l'adoption de ces

innovations ou perfectionnements techniques)

d) Coopérent activement, sous réserve des dispositions de leurs lois,
réglementations et politiques nationales, au transfert des techniques
relatives 3 la gestion &cologicquement rationnelle des dé&chets dangereux et
d'autres déchets et des systémes d'organisation de cette gestion. Elles
coopérent aussi pour favoriser le développement des moyens techniques des
Parties et notamment de celles qui auraient besoin d'une aide technique dans
ce domaine et en feraient la demande)

e) Coopérent & la mise au point de directives techniques et/ou de
codes de bonne pratique appropriés.

3. Leg Parties utiliseront les moyens appropriés pour coopérer afin d'aider

les pays en développement 3 appliquer les dispositions contenues dans les
alinéas a), b), c) et d) du paragraphe 2 de l'article 4.
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4. Compte tenu du besoln des pays en développement, la coopération entre
les Partlies et les organisations internationales compétentes est encouragée,
afin de promouvolr, entre autres, la sensibilisation du public, le
développement d'une gestion rationnelle de déchets dangereux et d'autres
déchets et 1'adoption de nouvelles techniques peu polluantes.

Article 11

Accords bilatéraux, multilatéraux et réqionaux

1. Nonobstant les dispositions de l'article 4, paragraphe 5, les Partiles
peuvent conclure des accords ou arrangements bjlatéraux, multilatéraux ou
régionaux touchant les mouvements transfrontiéres de déchets dangereux ou
d'autres déchets avec des Parties ou des non Parties a condition que de tels
accords ou arrangements ne dérogent pas a la gestion écologiquement
rationnnelle des déchets dangereux et d'autres déchets prescrite dans la
présente Convention. Ces accords ou arrangements doivent énoncer des
dispositions qui ne sont pas moins écologiquement rationnelles que celles
prévues dans’ la présente Convention, compte tenu notamment des intéréts des
pays en développement.

2. Les Parties notifient au Secrétariat tout accord ou arrangement
bilatéral, multilatéral ou régional visé au paragraphe 1, ainsi que ceux
qu'ils ont conclus avant l'entrée en viqueur A leur égard de la présente
Convention aux fins de contrdler les mouvements transfrontiéres de déchets
dangereux et d'autres déchets qui se déroulent entiérement entre les Parties
auxdits accords. Les dispositions de la présente Convention sont sans effet
sur les mouvements transfrontiéres conformes & de tels accords & condition
que ceux-ci solent compatibles avec la gestion écologiquement rationnelle des
déchets dangereux et d‘'autres déchets tel que prescrit dans la présente
Convention.

Article 12

Consultations sur les questions de responsabilité

Les Parties coopérent en vue d'adopter le plus tdt possible un protocole
établissant les procédures appropriées en ce qui concerne la responsabilité
et 1'indemnisation en cas de dommages résultant d'un mouvement transfrontiére
de déchets dangereux et d'autres déchets.

Article 13

communication de renselgnements

1. Les Parties veillent a ce que, chaque fols qu'ils en ont connaissance,
en cas d'accident survenu au cours du mouvement transfrontiére de déchets
dangereux ou d'autres déchets ou de leur élimination susceptible de présenter
des risques pour la santé humaine et l'environnement d'autres Etats, ceux-ci
solent immédiatement informés.
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2. Les Parties s'informent mutuellement par l'intermédiaire du Secrétariat:

a) Des changements concernant la désignation des autorités compétentes
et/ou des correspondants, conformément a l'article 5;

b) Des changements dans la définition nationale des déchets dangereux,
conformément a l'article 3;

et, dées que possible,

c) Des décisions prises par elles de ne pas autoriser, en totalité ou
en partie, 1'importation de déchets dangereux ou d'autres déchets pour
élimination dans une zone relevant de leur compétence nationale;

d) Des décisions prises par elles pour limiter ou interdire les
exportations de déchets dangereux ou 4°'autres déchets;

e) De tout autre renseignement demandé conformément au paragraphe 4 du
présent article.

3. Les Parties conformément aux lois et réglementations nationales,
transmettent a la Conférence des Parties instituée en application de
1'article 15, par 1'intermédiaire du Secrétariat, et avant la fin de chaque
année civile, un rapport sur 1l'année civile précédente contenant les
renseignements suivants:

a) Les autorités compétentes et les correspondants qui ont été
désignés par elles, conformément a l'article 5;

b) Des renselgnements sur les mouvements transfrontiéres de déchets
dangereux ou d'autres déchets auquel elles ont participé, et notamment:

i) 'La quantité de déchets dangereux et d'autres déchets exportée,
la catégorie A laquelle ils appartiennent et leurs
caractéristiques, leur destination, le pays éventuel de
transit et la méthode d'élimination utilisée comme spécifiée
dans leur prise de position:

11) La quantité de déchets dangereux et d'autres déchets importée,
la catégorie a laquelle 1ils appartiennent et leurs

caractéristiques, leur origine et la méthode d'élimination
utilisée;

111) Les éliminations auxquelles il n'a pas été procédé comme prévu;
iv) Les efforts entrepris pour parvenir a réduire le volume de
déchets dangereux ou d'autres déchets faisant 1'objet de

mouvements transfrontiéres.

c) Des renseignements sur les mesures adoptées par elles en vue de
1'application de la présente Convention;
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qa) Des renseignements sur les données statistiques pertinentes
qu'elles ont complilées touchant les effets de la production, du transport et
de 1'élimination de déchets dangereux ou d'autres déchets sur la santé
humaine et l'environnement;

e) Des renseignements sur les accords et arrangements bilatéraux,
multilatéraux et réglonaux conclus en application de l'article 12 de 1la
présente Convention;

£) Des renseignements sur les accldents survenus durant les mouvements
transfrontiéres et 1'élimination de déchets dangereux et d'autres déchets et
sur les mesures prises pour y faire face;

g) Des renseignements sur 1les diverses méthodes d'élimination
utilisées dans la zone. relevant de leur compétence nationale;

h) Des renseignements sur les mesures prises pour la mise au point de
techniques tendant A réduire et/ou a éliminer la production de déchets
dangereux et ‘d'autres déchets;

1) Tous autres renseignements sur les questions que la Conférence des
Parties peut juger utiles.

4. Les Parties conformément aux lois et réglementations nationales,
veillent & ce qu'une copie de chagque notification concernant un mouvement
transfrontiére donné de déchets dangereux ou d'autres déchets et de chaque
prise de position y relative soit envoyée au Secrétariat, lorsqu’une Partie
dont 1'environnement risque d'étre affecté par ledit mouvement transfrontiére
1'a demandé.

Article 14

ouestions financiéres

1. Les Partles conviennent de créer, en fonction des besoins particullers
de différentes régions et sous-réglons, des centres régionaux ou
sous-régionaux de formation et de transfert de technologie pour la gestion
des déchets dangereux et d'autres déchets et 1la réduction de leur
production. Les Parties décideront de 1'institution de mécanismes appropriés
de financement de caractére volontaire.

2. Les Parties envisageront la création d'un fonds renouvelable pour aider
a titre provisoire a faire face aux situations d'urgence afin de limiter au
minimum les dommages entrainés par des accidents découlant du mouvement
transfrontiére ou de 1'élimination des déchets dangereux et d'autres déchets.
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Article 15

Conférence des Parties

1. Il est institué un Conférence des Parties. la premiére session de la
Conférence des Parties sera convoquée par le Directeur exécutif du PNUE un an
au plus tard aprés l'entrée en vigueur de la présente Convention. Par la
suite, les sessions ordinaires de la Conférence des Parties auront lieu

réguliérement, selon la fréquence déterminée par la Conférence & sa premiére
session.

2. Des sessions extraordinaires de la Conférence des Parties pourront avoir
lieu & tout autre moment si la Conférence le juge nécessaire, ou & la demande
écrite d'une Partie, sous réserve que cette demande soit appuyfe par un tiers
au moins des Parties dans les six mois suivant sa communication auxdites
Parties par le Secrétariat.

3. la Conférence des Parties arrétera et adoptera par consensus Sson propre
réglement intérieur et celui de tout organe subsidiaire qu'elle pourra créer,
ainsi que le réglement financier qui fixera en particulier la participation
financiére des Parties au titre de la présente Convention.

4. A leur premiére réunion, 1les Parties examineront toutes mesures
supplémentaires qui seraient nécessaires pour les aider & s'acquitter
de leurs responsabilit&és en ce qui concerne la protection et la sauvegarde
du milieu marin dans le cadre de la présente Convention.

S. la Conférence des Parties examine en permanence l‘'application de 1la
présente Convention et, en outre:

a) encourage l'harmonisation des politiques, stratégies et mesures
nécegsaires pour réduire au minimum les dommages causés & la santé humaine et
& l'environnement par les déchets dangereux et d'autres déchets)

») examine et adopte, selon qu'il convient, les amendements & 1la
présente Convention et & ses annexes, compte tenu notamment des informations
scientifiques, techniques, é&conomiques et &cologiques disponibles)

c) examine et prend toute autre mesure nécessaire & la poursuite des
objectifs de la présente Convention en fonction des enseignements tirés de
son application ainsi que de 1l'application des accords et arrangements

-~

envisagés & l'axticle 11,

a) exanine et adopte des protocoles en tant que de besoiny

e) crée les organes subsidiaires jugés nécessaires 4 l'application de
la présente Convention.

6. L'Organisation des Nations Unies et ses institutions spécialisées, de
méme que tout Etat non Partie & la .présente Convention, peuvent se faire
représenter en qualité d'observateurs aux sessions de la Conférence des
Parties. Tout autre organe ou organisme natiomal ou internatioml,

gouvernemental ou non gouvernemental, qualifié dans les domaines 1iés aux
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déchets dangereux ou d'autres déchets qui a informé le Secrétariat de son
désir de se faire représenter en qualité d'observateur a une session de la
Conférence des Parties peut étre admls a y prendre part, & moins qu'un tiers
au moins des Parties présentes n'y fasse objection. L'admission et 1la
participation des observateurs sont subordonnées au respect du réglement
intérieur adopté par la Conférence des Parties.

7. Trois ans aprés l'entrée en vigueur de la présente Convention, et par la
suite au moins tous les six ans, la Conférence des Parties entreprend une
évaluation de son efficacité et, si elle le juge nécessaire, envisage
1’adoption d'une interdiction totale ou partielle des mouvements
transfrontiéres de déchets dangereux et d'autres déchets a la lumiére des
informations scientifiques, environnementales, techniques et économiques les
plus récentes.

Article 16
Secrétariat
1. Les fonctions du Secrétariat sont les suivantes:

a) oOrganiser les réunions prévues aux articles 15 et 17 et en assurer
le service;

b) EBtablir et transmettre des rapports fondés sur les renseignements
regus conformément aux articles 3, 4, 5, 6, 11 et 13 ainsi que sur les

renseignements obtenus & l'occasion des réunions des organes subsidiaires
créés en vertu de l'article 15 et, le cas échéant, sur les renseignements
fournis par 1les organismes intergouvernementaux ou non gouvernementaux
compétents;

c) Etablir des rapports sur les activités menées dans l'exercice des
fonctions qui lui sont assignées en vertu de la présente Convention et les
présenter a la Conférence des Parties;

d) Assurer la coordination nécessaire avec les organismes
internationaux compétents, et en particulier conclure les arrangements
adninistratifs et contractuels qul pourraient 1lui étre nécessaires pour
s'acquitter efficacement de ses fonctions;

e) Communiquer avec les correspondants et autorités compétentes
désignés par les Parties conformément a l'article 5 de la présente Convention;

£) Recueillir des renseignements sur les installations et les sites
nationaux agréés disponibles pour l'élimination de leurs déchets dangereux et
d'autres déchets et diffuser ces renseignements auprés des Parties.

g) Recevoir les renseignements en provenance des Parties et
communiquer a celles-ci des informations sur:
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- les sources d'assistance technique et de formation;

- les compétences techniques et scientifiques disponibles:
- les sources de consells et de services d'expert; et

- les ressources disponibles

pour les alder, sur leur demande, dans des domalnes tels que:

- 1'administration du systéme de notification prévue par la présente
Convention;

- la gestion des déchets dangereux et d'autres déchets;

- les techniques écologiquement rationnelles se rapportant aux
déchets dangereux et d'autres déchets telles que les techniques peu
polluantes et sans deéchets;

- 1l'évaluation des moyens et sites d*élimination;

- la surveillance des déchets dangereux et d'autres déchets; et

- les interventlons en cas d'urgence;

h) Communiquer aux Partles, sur leur demande, les renseignements sur
les consultants ou bureaux d'études ayant les compétences techniques requises
en la matiére qui pourront les aider a examiner une notification de mouvement
transfrontiére, a vérifier qu'une expédition de déchets dangereux et d'autres
déchets est conforme & la notification pertinente et/ou que les installations
proposées pour l'élimination des déchets dangereux ou d‘'autres déchets sont
écologiquement rationnelles, lorsqu'elles ont des raison de croire que les
déchets en question ne feront pas 1'objet d'une gestion écologiquement
rationnelle. Tout examen de ce genre ne serait pas a la charge du
Secrétariat;

1) Aider les Parties, sur leur demande, a déceler les cas de trafic
1llicite et & communiquer immédiatement aux Parties concernées tous les
renseignements qu'il aura regus au sujet de trafic illicite ;

jJ) Coopérer avec les Parties et avec les organisations et institutions
internationales intéressées et compétentes pour fournir les experts et le
matériel nécessaires a une aide rapide aux Etats en cas d'urgence;

k) S'acquitter des autres fonctions entrant dans le cadre de la
présente Convention que la Conférence des Parties peut décider de 1lui
assigner.

2. Les fonctions du Secrétariat seront provisoirement exercées par le PNUE,
jusqu’'a la fin de la premiére réunion de la Conférence des Parties tenue
conformément a l'article 15.

3. A sa premiére reéunion, 1la Conférence des Parties désignera le
Secrétariat parmi les organisations internationales compétentes existantes
qui se sont proposées pour assurer les fonctions de secrétariat prévus par la
présente Conventlon. A cette session, la Conférence des Parties évaluera
aussi la fagon dont le secrétariat intérimaire se sera acquitté des fonctions
qui Jui étalent confiées, en particulier aux termes du paragraphe 1
ci-dessus, et elle décidera des structures qui conviennent a 1l'exercice de
ces fonctions.
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Article 17

Amendements & la Convention

1. Toute Partie peut proposer des amendements a la présente Convention et
toute Partie a un protocole peut proposer des amendements a ce protocole.
Ces amendements tiennent diment compte, entre autres, des considérations
sclentifiques et techniques pertinentes.

2. Les amendements & la présente Convention sont adoptés lors des réunions
de la conférence des Partles. Les amendements a un protocole sont adoptés
lors des réunions des Parties au protocole considéré. Le texte de tout
amendement proposé a la présente Convention ou aux Protocoles, sauf s'il en
est disposé autrement dans lesdits protocoles, est communiqué par le
Secrétariat aux Parties six mois au moins avant, la réunion a laguelle 1l est
proposé pour adoption. Le Secrétariat communique aussi les amendements
proposés aux signataires de la présente Convention pour information.

3. Les Parties n'épargnent aucun effort pour parvenir, au sujet de tout
amendement proposé a la présente Convention, & un accord par consensus. Si
tous les efforts en vue d'un consensus ont été épulsés et si un accord ne
s'est pas dégagé, l'amendement est adopté en dernier recours par un vote a la
majorité des trois quarts des Parties présentes a la réunion et ayant expriné
leur vote, et soumis par le Dépositaire & toutes les Parties pour
ratification, approbation, confirmation formelle ou acceptation.

4, La procédure énoncée au paragraphe 3 ci-dessus s'applique a 1'adoption
des amendements aux protocoles, & ceci prés que la majorité des deux tiers
des Parties aux protocoles considérés présentes a la réunion et ayant exprimé
leur vote suffit.

5. Les instruments de ratification, d'approbation, de confirmation formelle
ou d'acceptation des amendements sont déposés auprés du Dépositaire. Les
amendements adoptés conformément aux paragraphes 3 ou 4 ci-dessus entrent en
vigueur entre les Parties les ayant acceptés le quatre-vingt-dixiéme jour
aprés que le Dépositaire a regu leur instrument de ratification,
d'approbation, de confirmation formelle ou d'acceptation par les trols quarts
au moins des Parties les ayant acceptés ou par les deux tiers au moins des
Parties au protocole considéré les ayant acceptés, sauf disposition contraire
dudit protocole. Les amendements entrent en viqueur a 1'égard de toute autre
Partie le quatre-vingt-dixieme jour apreés le dépot par ladite Partie de son
instrument de ratification, 4Q'approbation, de confirmation formelle ou
d‘'acceptation des amendements.

6. Aux fins du présent article, l'expression "Parties présentes et ayant

exprimé leur vote™ s'entend des Parties présentes qui ont émis un vote
affirmatif ou négatif.
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Article 18

Adoption et amendement des annexes

1. Les annexes a la présente Convention ou & tout protocole y relatif font
partie intégrante de la Convention ou du protocole considéré et, sauf
disposition contraire expresse, toute référence a la présente Convention ou a
ses protocoles est aussi une référence aux annexes & ces instruments.
Lesdites annexes sont limitées aux questions scientifiques, techniques et
administratives.

2. sauf disposition contraire des protocoles au sujet de leurs annexes la
proposition, 1‘'adoption et l'entrée en vigueur d'annexes supplémentaires a la
présente Convention ou aux protocoles y relatifs sont régies par la procédure
suivante:

a) Les annexes a la présente Convention et a ses protocoles sont
proposées et. adoptées selon la procédure décrite aux paragraphes 2, 3 et 4 de

1'article 17;

b) Toute Partie qui n'est pas en mesure d'accepter une annexe
supplémentaire & la présente Convention ou 3 1l'un des protocoles auxquels
elle est Partie en donne par écrit notification au Dépositaire dans les six
mois qui suivent la date de communication de 1'adoption par le Dépositaire.
Ce dernier inforwme sans délal toutes les Parties de toute notification
recue. Une Partie peut a tout moment accepter une annexe & laquelle elle
avait déclaré précédemment faire objection, et cette annexe entre alors en
vigueur & 1'égard de cette Partie;

c) A l'expiration d'un délal de six mois a compter de la date de
l'envol de la communication par le Dépositaire, 1'annexe prend effet a
1'égard de toutes les Parties & la présente Convention ou & tout protocole
considéré qui n'ont pas soumis de notification conformément & 1'alinéa b)
ci-dessus.

3. La proposition, 1l'adoption et l'entrée en vigueur des amendements aux
annexes a la présente Convention ou a tout protocole y relatif sont soumises
a4 la méme procédure que la proposition, l'adoption et 1'entrée en vigueur des
annexes & la Convention ou a tout protocole y relatif. Les annexes et les
amendements y relatifs tiennent diment compte, entre autres, des
considérations sclentifiques et techniques pertinentes.

q, Si une annexe supplémentaire ou un amendement & une annexe nécessite un

amendement & la Convention ou a tout protocole Yy relatif, 1'annexe
supplémentaire ou 1'annexe modifiée n'entre en vigueur que lorsque
1'amendement a la Convention ou a .tout protocole y relatif entre lui-méme en
vigueur.
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Article 19
vérification

Toute Partie qul a des raisons de croire qu'une autre Partle agit ou a
agl en violation des obligations découlant des dispositions de la présente
Convention peut en informer le Secrétariat, et dans ce cas elle informe
simultanément et immédiatement, ' directement ou par 1'intermédiaire du
Secrétariat, 1la Partie faisant 1l'objet des allégations. Tous les
renseignements pertinents devraient &tre transmis aux Parties par 1le
Secrétariat.

Article 20

Réglement des différends

1. Si un différend surgit entre les Parties a propos de l'interprétation,
de 1'application ou du respect de la présente Convention ou de tout protocole
y relatif, ces Parties s'efforcent de le régler par voie de négociations ou
par tout autre moyen pacifique de leur choix.

2. Si les Partles en cause ne peuvent régler leur différend par les moyens
mentionnés au paragraphe précédent, ce différend, si les Parties en
conviennent ainsi, est soumis a la Cour internationale de Justice ou a
1'arbitrage dans les conditions définies dans 1l'annexe VI relative a

1'arbitrage. Toutefols, si les Parties ne parviennent pas a s'entendre en
vue de soumettre le différend a la Cour internationale de Justice ou a

s

1'arbitrage, elles ne sont pas relevées de leur responsabilité de continuer a
chercher a le résoudre selon les moyens mentlonnés au paragraphe 1.

3. Lorsqu’'il ratifie, accepte, approuve ou confirme formellement 1la
présente Convention ou y adhére, ou a tout moment par la suite, tout Etat ou
toute organisation d'intégration politique ou économique peut déclarer qu'il
reconnait comme étant obligatoire ipso facto et sans accord spécial, a
1'égard de toute Partie acceptant la méme obligation, la soumission du
différend:

a) A& la Cour internationale de Justice; et/ou
b) a l'arbitrage conformément aux procédures énoncées dans l'annexe VI.

Cette déclaration est notifiée par écrit au Secrétariat qui la communique aux
Parties.

Article 21

Signature

La présente Convention est ouverte a la signature des Etats, de la
Namibie, représentée par le Conseil des Nations Unies pour la Namibie, et des
organisations d'intégration politique ou économique A B3le le 22 mars 1989,
au Département fédéral des affaires étrangéres de la Suilsse, & Berne, du 23
mars 19689 au 30 juin 1989, et au Siége de 1'Organisation des Nations Unies a
New York du ler juillet 1989 au 22 mars 1990.
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Article 22

Ratification, acceptation, confirmation formelle ou approbation

1. La présente Conventlion est soumise a la ratification, a l'acceptation ou
a l'approbation des Etats et de la Namibie, représentée par le Conseil des
Nations Unies pour la Namible, ainsi qu'a la confirmation formelle ou a
1'approbation des organisations d'intégration politigque ou économique. Les
instruments de ratification, d'acceptation formelle ou d'approbation seront
déposés auprés du Dépositaire.

2. Toute organisation visée au paragraphe 1 cli-dessus qul devient Partie a
la présente Convention et dont aucun Etat membre n'est lui-méme Partie est
liée par toutes les obligations énoncées dans la Convention. Lorsqu'un ou
plusieurs Etats membres d‘'une de ces organisations sont Parties a 1la
Convention, 1l'organlisation et ses Etats membres conviennent de leurs
responsabilités respectives en ce qul concerne l‘exécution de leurs
obligations en vertu de la Convention. Dans de tels cas, l'organisation et
les Etats membres ne sont pas habilités a exercer simultanément leurs droits
au titre de la Convention.

3. Dans leurs instruments de confirmation formelle ou d'approbation, les
organisations visées au paragraphe 1 ci-dessus indiquent 1'étendue de leurs
compétences dans les domaines régis par 1la Convention. Ces organisations
notifient également toute modification importante de 1'étendue de leurs
compétences au Dépositaire qui en informe les Parties.

Article 23
Adhésion

1. La présente Convention est ouverte & 1'adhésion des Etats, de la
Namibie, représentée par le Conseil des Nations Unies pour la Namibie, et des
organisations d'intégration politique ou économique a partir de la date a
laquelle la Convention n'est plus ouverte & la signature. Les instruments
d'adhésion seront Qdéposés aupreés du Dépositaire.

2. pans leurs Instruments d‘'adhésion. 1les organisations visées au
paragraphe 1 ci-dessus {indiquent 1°’étendue de leurs compétences dans les
domaines régis par la Convention. Elles notifient également au Dépositaire
toute modification importante de l’étendue de leurs compétences.

3. Les dispositions du paragraphe 2 de 1l article 22 s'appliquent aux
organisations d'intégration politique ou économique qui adhérent a 1la
présente Convention.
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Article 24
Droit de vote

1. Sous réserve des dispositions du paragraphe 2 ci-dessous, chaque Partie
a la convention dispose d'une voix.

2. Les organisations d'intégration politigue ou économique disposent,
conformément au paragraphe 3 de l'article 22 et au paragraphe 2 de l'article
23 pour exercer leur droit de vote dans les domaines qui relévent de leur
compétence, d'un nombre de voix égal au nombre de leurs Etats membres qui
sont Parties A& la Convention ou aux protocoles pertinents. Ces organisations
n'exercent pas leur droit de vote si leurs Etats membres exercent le leur, et
inversement.

Article 25

Entrée en viqueur

1. La présente Convention entrera en vigueur le quatre-vingt-dixiéme jour
suivant la date du dépdt du vingtiéme instrument de ratification,
d'acceptation, de confirmation formelle, d'approbation ou d'adhésion.

2. A 1l'égard de chacun des Etats ou des organisations d'intégration
politique ou économique qui ratifle, accepte, approuve ou confirme
formellement la présente Convention ou y adhére, aprés la date de dépdt du
vingtiéme 1instrument de ratification, d'acceptation, d4'approbation, de

confirmation formelle ou d'adhésion, la Convention entrera en vigueur le
quatre-vingt-dixiéme jour suivant la date du dépdt, par ledit Etat ou ladite
organisation d'intégration politique ou économique, de son instrument de
ratification, d'acceptation, da'approbation, de confirmation formelle ou
d'adhésion.

3. Aux fins des paragraphes 1 et 2 ci-dessus, aucun des instruments déposés
par une organisation d'intégration politique ou économique ne doit étre
considéré comme un instrument venant s'ajouter aux instruments déja déposés
par les Etats membres de ladite organisation.

Article 26

Réserves et déclarations

1. Aucune réserve ou dérogation ne pourra etre faite a la présente
Convention.

2. Le paragraphe 1 du présent article n'empéche pas un Etat ou une
organisation d'intégration politique ou économique, lorsqu'il signe, ratifie,
accepte ou approuve ou confirme formellement la présente Convention ou y
adhere, de faire des déclarations ou des exposés, quelle que soit
1'appellation qui leur est donnée en vue, entre autres, d'harmoniser ses lois
et réglements avec les dispositions de la présente Convention, a condition
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que ces déclarations ou exposés ne visent pas a annuler ou a modifler les
effets Jjuridiques des dispositions de la Convention dans leur application a
cet Etat.
Article 27
Dénonciation

1. Aprés l'expiration d'un délai de troils ans a compter de la date d'entrée
en vigueur de la présente Convention a 1'égard d'une Partie, ladite Partie
pourra a tout moment dénoncer la Convention par notification écrite donnée au
Dépositaire.

2. La dénonciation prendra effet un an aprés la réception de 1la
notification par le Dépositaire, ou & toute autre date ultérieure qui pourra

étre spécifiée dans la notification.

Article 28

Dépositaire

Le Secrétaire général de 1'Organisation des Nations Unies sera le
Dépositaire de la présente Convention et de tout protocole y relatif.

Article 29
Textes faisant foi
Les textes anglais, arabe, chinols, espagnol, frangcals et russe
originaux de la présente Convention font également fol.

EN PFOI DE QUOI les soussignés, a ce diment habilités, ont signé la
présente Convention.

Fait a ...B.E.':.l.e.... ..... , le ,??_ mars ... mil neuf cent quatre-vingt-neuf.
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! Annexe 1
CATEGORIES DE DECHETS A CONTROLER

Flux de déchets

Yl Déchets cliniques provenant de solns médicaux dispensés dans des
hopitaux, centres médicaux et cliniques

Y2 Déchets 1issus de Ia production et de la préparation de produits
pharmaceut iques

¥3 Déchets de médlcaments et produits pharmaceutiques

Y4 Déchets issus de la production, de la préparation et de l'utilisation
de biocides et de produits phytopharmaceutiques

YS Déchets issus de la fabrication, de la préparation et de l'utilisation
des produits de préservation du bois

Y6 Déchets issus de la production, de la préparation et de l'utilisation
de solvants organiques

Y7 Déchets cyanurés de traitements thermiques et d'opérations de trempe

Y8 Déchets d°huiles minérales impropres a l'usage initialement prévu

Y9 Mélanges et émulsions huile/eau ou hydrocarbure/eau

Y10 Substances et articles contenant, ou contaminés par, des diphényles
polychlorés (PCB), des terphényles polychlorés (PCT) ou des diphényles
polybromés (PBB)

Y1l Résidus goudronneux de raffinage, de distillation ou de toute
opération de pyrolyse

Y12 Déchets 1issus de la production., de la préparation et de l'utilisation
d'encres, de colorants, de pigments, de peintures, de laques ou de
vernis

Y13 Déchets issus de la production, de la préparation et de l'utilisation
de résines, de latex, de plastifiants ou de colles et adhésifs

Y14 Déchets de substances chimiques non identifiées et/ou nouvelles qui
proviennent d*activites de recherche, de développement ou
d'enselgnement, et dont les effets sur l'homme et/ou sur

1'environnement ne sont pas connus
Y15 Déchets de caractére explosible non soumis a une législation différente
Y16 Déchets 1ssus de la production, de la préparation et de 1l'utilisation
de produits et matériels photographiques
Y17 Déchets de traltements de surface des métaux et matiéres plastiques
Y18 Résidus d'opérations d'élimination des déchets industriels

Déchets ayant comme constituants:

Y19 Métaux carbonyles

Y20 Béryllium, composés du béryllium
Y21 Composés du chrome hexavalent
Y22 Composés du culvre

Y23 Composés du zinc

Y24 Arsenic, composés de l'’arsenic
Y25 sélénium, composés du sélénium
Y26 Cadmium, composés du cadmium

Y27 Antimoine, composés de 1l'antimoine
Y28 Tellure, composés du tellure
Y29 Mercure, composés du mercure
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Y30
Y31
Y32
Y33
Y34
¥35
Y36
Y37
¥38
Y39
Y40
Y4l
Y42
Y43
Y44
Y45

Y46
Y47

Thallium, composés du thallium

Plomb, composés du plomb

composés 1norganiques du fluor, a l'exclusion du fluorure de calcium
Cyanures inorganiques

Solutions acides ou acldes sous forme solide

Solutions basiques ou bases sous forme solide

AMmiante (poussieres et fibres)

Composés organiques du phosphore

Cyanures organiques

Phénols, composés phénolés, y compris les chlorophénols

Ethers

Solvants organiques halogénés

Solvants organiques, sauf solvants halogénés

Tout produit de la famille des dibenzofurannes polychlorés

Tout produit de la famille des dibenzoparadioxines polychlorées
Composés organohalogénés autres que les matiéres figurant dans la
présente Annexe (par exemple Y39, Y41, Y42, Y43, Y44).

Annexe 11

CATEGORIES DE DECHETS DEMANDANT UN EXAMEN SPECIAL

Déchets ménagers collectés
Résldus provenant de 1'incinération des déchets ménagers

Classe ONU*

1

Hl

Annexe III

LISTE DES CARACTERISTIQUES DE DANGER

Code Caractéristiques
Matiéres explosives

Une matiére ou un deéchet explosif est une matiére (ou un
mélange de matiéres) solide ou liquide qui peut elle-méme, par
réaction chimique, émettre des gaz a une température et une
pression et a une vitesse telle qu'il en résulte des dégats
dans la zone environnement.

Matiéres inflammables

Les liquides inflammables sont 1les liquides, mélanges de
liquides, ou 1liquides contenant des solides en solution ou
suspension (peintures, vernis, laques, etc., par exemple, a
1’exclusion cependant des matiéres ou déchets classés ailleurs
en raison de leurs caractéristiques dangereuses), qui émettent
des vapeurs inflammables a une température ne dépassant pas
60,5°C en creuset fermé ou 65,6°C en creuset ouvert.
(Comme les résultats des essals en creuset ouvert et en
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4.1

4.2

4.3

5.1

5.2

6.1

H4.1

H4.2

H4.3

HS5.1

H5.2

H6.1

creuset fermé ne sont pas strictement comparables entre eux et
que méme les résultats de plusieurs essals effectués selon la
méme méthode different  souvent, les réglements qui
s'écarteralent des chiffres ci-dessus pour tenir compte de ces
différences demeureraient conformes a 1'esprit de cette
définition.)

Matiéres solides inflammables

Les solides ou déchets solides inflammables sont les matiéres
solides autres que celles classées comme explosives, qui, dans
les conditions rencontrées lors du transport, s'enflamment
facilement ou peuvent causer un incendie sous 1l'effet du
frottement, ou le favoriser.

Matléres spontanément inflammables

Matiéres ou déchets susceptibles de s‘'échauffer spontanément
dans des conditions normales de transport, ou de s'échauffer
au contact de l'air, et pouvant alors s'enflammer.

Matiéres ou déchets qui, au contact de l'eau, émettent des gaz
inflammables

Matiéres ou déchets qul, par réaction avec 1l'eau, sont
susceptibles de s'enflammer spontanément ou d'émettre des gaz
inflammables en quantités dangereuses.

Matiéres comburantes

Matiéres ou déchets qui, sans étre toujours combustibles
eux-mémes, peuvent, en général en cédant de 1l'oxygéne,
provoquer ou favoriser la combustion d'autres matiéres.
Péroxydes organiques

Matiéres organiques ou déchets contenant la structure
bivalente -0-O- sont des matiéres thermiquement instables, qui
peuvent subir une décomposition auto-accélérée exothermique.
Matiéres toxiques (aigles)

Matiéres ou déchets qui, par 1ingestion, inhalation ou

pénétration cutanée, peuvent causer la mort ou une lésion
grave ou nuire a la santé humaine.

* Cette numérotation correspond au systéme de classification de danger
adopté dans les recommandations des Nations Unles pour le transport des
marchandises dangereuses (ST/SG/AC.10/1/Rev.5, Nations Unies, New York, 1988).
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6.2 H6.2 Matiéres infectieuses

Matiéres ou déchets contenant des micro-organismes
viables ou leurs toxines, dont on sait, ou dont on a de
bonnes raisons de croire, qu'ils causent la maladie
chez les animaux ou chez 1l'homme.

8 H8 Matieres corrosives

Matléres ou déchets qui, par action chimique, causent
des dommages graves aux tissus vivants qu'elles
touchent, ou qul peuvent en cas de fuite endommager
sérieusement, voire détruire, les autres marchandises
transportées ou les engins de transport et qgui peuvent
aussi comporter d'autres risques.

] H10 Matiéres libérant des gaz toxiques au contact de 1l'air
ou de l'eau

Matiéres ou déchets qui, par réaction avec 1l'alr ou
1'eau, sont susceptibles d'émettre des gaz toxiques en
quantités dangereuses.

9 Hll Matiéres toxiques (effets différés ou chroniques)

Matiéres ou déchets qui, par inhalation, ingestion ou
pénétration cutanée, peuvent entrainer des effets
différés ou chroniques, ou produire le cancer.

9 H12 Matiéres écotoxiques

Matiéres ou déchets qui, si 1ils sont rejetés,
provoquent ou risquent de provoquer, par
blo-accumulation et/ou effets toxiques sur les systémes
biologiques, des impacts nocifs immédiats ou différés
sur l'environnement.

9 H13 Matiéres susceptibles aprés élimination de donner lieu,
par quelque moyen que ce soit, a une autre substance,
par exemple un produit de lixiviation, qul posséde
l'une des caractéristiques énumérées ci-dessus.

Epreuves

Les dangers que certains types de déchets sont susceptibles de présenter
ne sont pas encore bien connus; 1l n'existe pas d'épreuves d'appréciation
quantitative de ces dangers. Des recherches plus approfondies sont
nécessaires afin d'élaborer les moyens de caractériser les dangers que ces
types de déchets peuvent présenter pour 1l'homme ou l'environnement. Des
épreuves normalisées ont été mises au point pour des substances et matiéres
pures. De nombreux pays membres ont élaboré des tests nationaux que 1l'on
peut appliquer aux matiéres destinées a étre éliminées par les opérations
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figurant & l'annexe III & la Convention en vue de décider si ces matléres
présentent une quelconque des caractéristiques énumérées dans la présente

Annexe.

Annexe IV

OPERATIONS D'ELIMINATION

OPERATIONS NE DEBOUCHANT PAS SUR UNE POSSIBILITE DE RECUPERATION DE
RECYCLAGE, DE REUTILISATION, DE REEMPLOI DIRECT, OU TOUTE AUTRE
UTILISATION DES DECHETS

La section A récapitule toutes ces opérations d’élimination telles

qu'elles sont effectuées en pratique.

Dl
D2

D3

D4

D5

(=]
~

D9

D10
D11
D12

D13
D14
D15

Dépdt sur ou dans le sol (par exemple mise en décharge, etc.)
Traitement en milieu terrestre (par exemple biodégradation de déchets
liquides ou de boues dans les sols, etc.)

Injection en profondeur (par exemple des déchets pompables dans des
puits, des ddmes de sel, ou des fallles géologiques naturelles, etc.)
Lagunage (par exemple déversement de déchets liquides ou de boues dans
des puits, des étangs ou des bassins, etc.)

Mise en décharge spéclalement aménagée (par exemple placement dans des
alvéoles étanches séparées, recouvertes et isolées les unes des autres

et de l'’environnement, etc.)
Rejet dans le milieu aguatique sauf 1°immersion en mer

Immersion en mer, y compris enfouissement dans le sous-sol marin
Traitement biologique non spécifié ailleurs dans la présente Annexe,
aboutissant a des composés ou a des mélanges qui sont éliminés selon
1'un des procédés énumérés a la section A

Traitement physico—chimique non spécifié ailleurs dans la présente
Annexe, aboutissant a des composés ou a des mélanges qui sont éliminés
selon 1l'un des procédés énumérés & la section A (par exenmple
évaporation, séchage, calcination, neutralisation., précipitation, etc.)
Incinération & terre

Incinération en mer

Stockage permanent (par exemple placement de conteneurs dans une mine,
etc.)

Regroupement préalablement & 1'une des opérations de la section A
Reconditionnement préalablement a 1'une des opérations de la section A
Stockage préalablement a l'une des opérations de la section A

OPERATIONS DEBOUCHANT SUR UNE POSSIBILITE DE RECUPERATION, DE
RECYCLAGE, DE REUTILISATION, DE REEMPLOI DIRECT, OU TOUTE AUTRE
UTILISATION DES DECHETS

La section B est censée récapltuler toutes ces opérations, concernant

des matléres qui sont considérées ou légalement définies comme déchets
dangereux et qui auraient sinon subi l'une des opérations énoncées a la
section A.
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Rl

R2
R3

R4
R5
R6
R7
R8
R9
R10
R11

R12
R13

10.

11.

12.

Utilisation comme combustible (autrement qu'er incinération directe)
ou autre moyen de produire de l'énergie

Récupération ou régénération des solvants

Recyclage ou récupération de substances organiques qul ne sont pas
utilisées comme solvants

Recyclage ou récupération des métaux ou des composés métalliques
Recyclage ou récupération d'autres matiéres inorganiques

Régénération des acides ou des bases

Récupération des produits servant a capter les polluants

Récupération des produits provenant des catalyseurs

Régénération ou autres réemplois des huiles usées

Epandage sur le sol au profit de 1'agriculture cy de 1'écologie
uUtilisation de matériaux résiduels obtenus & partir de 1l'une des
opérations numérotées Rl a R10

Echange de déchets en vue de les soumettre & l'une des opérations
numérotées Rl a R1ll

Mise en réserve de matériaux en vue de les soumettre a 1'une des
opérations figurant a la section B

Annexe V-A
INFORMATIONS A FOURNIR LORS DE LA NOTIFICATION
Motif de l'exportation de déchets
Exportateur des déchets 1/
Producteur(s) des déchets et lieu de production )}/
Eliminateur des déchets et lieu effectif d'élimimation )/

Transporteur(s) prévu(s) des déchets ou leurs agents, lorsqu'ils sont
connus 1/

Pays d'exportation des déchets
Autorité compétente 2/

Pays de transit prévus
Rutorité compétente 2/

Pays d'importation des déchets
Autorité compétente 2/

Notification générale ou notification unique

Date(s) prévue(s) du(des) transfert(s), durée de 1'exportation des
déchets et itinéraire prévu (notamment points d'entrée et de sortie) 3/

Moyen(s) de transport prévu(s) (route, rail, mer, air, vole de
navigation intérieure, etc.)

Informations relatives a l'assurance 4/
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13.

14,

15.

16.

17.

18.

19.

20.

21.

Dénomination et description physique des déchets, y compris numéro Y
et numéro ONU, composition de ceux—ci i/ et renseignements sur toute

disposition particuliére relative d la manipulation, notamment mesures
d'urgence & prendre en cas d'dccident

Type de conditionnement prévu (par exemple vrac, fiits, citernes)
Quantité estimée en poids/volume 6/
Processus dont proviennent les déchets 1/

Pour les déchets énumérés a 1'Annexe I, classification de
1'Annexe IIIs caractéristique de danger) numéro H) classe de 1'ONU

Mode d'é@limination selon 1l'Annexe IV

Déclaration du producteur et de l'exportateur certifiant 1'exactitude
des informations

Informations (y compris la description technique de 1'installation)
communiquées & 1l'exportateur ou au producteur par l'éliminateur des
déchets et sur lesquelles ce dernier s'est fondé pour estimer qu'il
n'y aucune raison de croire que les déchets ne seront pas gérés selon
des méthodes é&cologiquement rationnelles conformément aux lois et
réglements du pays importateur.

Renseignements concernant le contrat conclu entre l'exportateur et
1'éliminateur.

Notes

1/ Nom et adresse complets, numéros de téléphone, de télex ou de

télécopieur, aingsi que nom, adresse et numéro de téléphone, de
télex ou de télécopieur de la personne & contacter.

2/ Nom et adresse complets, numéros de té&léphone, de télex ou de
télécopieur.
3/ En cas de notification générale couvrant plusieurs transferts,

indiquer soit les dates prévues de chague transport, soit, si
celles-ci ne sont pas connues, la fréquence prévue des
transports.

~

_4_/ Informations ad fournir sur 1les dispositions pertinentes

~

relatives & l'assurance et sur la maniére dont 1l‘exportateur,
le transporteur et 1'é@liminateur s'en acquittent.
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l10.
11.

12.

13.

5/ Indiquer la nature et la concentration des composés les plus
dangereux au regard de la toxicité et des autres dangers
présentés par les déchets tant pour la manipulation que pour
le mode d'élimination prévu.

6/ En cas de notification générale couvrant plusieurs transferts,
indiquer a la fols la quantité totale estimée et les quantités
estimées pour chacun des transferts.

2/ Dans la mesure ol ce renseignement est nécessalre pour évaluer
les risques et déterminer 1la validité de 1'opération
d'élimination proposée.

Annexe V-B
INFORMATIONS A FOURNIR DANS LE DOCUMENT DE MOUVEMENT

Exportateur des déchets 1/

Producteur(s) des déchets et lieu de production 1/

Eliminateur des déchets et lieu effectif d'élimination 1/

Transporteur(s) des déchets 1/ ou son(ses) agent(s)

Sujet & notification générale ou & notification unique

Date de début du mouvement transfrontiére et date(s) et signature de
la réception par chaque personne qui prend en charge les déchets

Moyen de transport {(route, rall, vole de navigation intérieure, mer,
air) y compris pays d&'exportation, de transit et d'importation ainsi
que points d'entrée et de sortie lorsque ceux-ci sont connus
Description générale des déchets (état physique, appellation exacte et
classe d'expédition ONU, numéro ONU, numéro Y et numéro H le cas
échéant)

Renseignements sur les dispositions particuliéres relatives a 1la
manlpulation y compris mesures d'intervention en cas d'accident

Type et nombre de colis
Quantité en poids/volume

Déclaration du producteur ou de l'exportateur certifiant 1'exactitude
des informations

Déclaration du producteur ou de l'exportateur certifiant 1'absence

d'objections de la part des autorités compétentes de tous les Etats
concernés qui sont Parties
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14. Attestation de 1'éliminateur de 1la réception & 1l'installation
d'élimination désignée et indication de la méthode d'élimination et de
la date approximative d'élimination

Notes

Les 1informations a fournir sur le document de mouvement devraient,
chaque fols que possible, é&tre rassemblées dans un seul et méme document avec
celles exlgées par la réglementation des transports. En cas d'impossibilité,
ces 1informations devralent compléter et non répéter celles exigées par la
réglementation des transports. Le document de mouvement contiendra des
instructions quant & la personne habilitée A& fournir les renseignements et a
remplir les formulaires.

1/ Nom et adresse complets, numéros de téléphone, de télex ou de
télécoplieur, ainsi que nom, adresse et numéro de téléphone, de télex ou de
télécopleur de la personne a contacter en cas d'urgence.

Annexe VI

ARBITRAGE

Article premier

sauf dispositions contraires de l'accord prévu & l'article 20 de la
Convention, 1la procédure d'arbitrage est conduite conformément aux
dispositions des articles 2 & 10 ci-apres.

Article 2

La Partle requérante notifle au Secrétariat que les Parties sont
convenues de soumettre le différend a l'arbitrage conformément au paragraphe
2 ou au paragraphe 3 de l'article 20 de la Convention, en indiquant notamment
les articles de la Convention dont 1l'interprétation ou l'application sont en
cause. La Secrétariat communique les informations ainsi reques a toutes les
Parties a la Convention.

Article 3

Le tribunal arbitral est composé de trols membres. Chacune des
Parties au différend nomme un arbitre et les deux arbitres ainsi nommés
désignent d'un commun accord le troisiéme arbitre, qul assume la présidence
du tribunal. Ce dernier ne doit pas &tre ressortissant de l'une des Parties
au différend ni avoir sa résidence habituelle sur le territoire de 1'une de
ces Parties, ni se trouver au service de l'une d'elles, ni s'étre déja occupé
de l'affaire a aucun titre.
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Article 4

1. Si, dans un délal de deux moils aprés la nomination du deuxiéme
arbitre, le Président du tribunal arbitral n'est pas désigné, le Secrétaire
général de 1'Organisation des Nations Unies procéde, & la requéte de 1'une
des deux Partles, a sa déslignation dans un nouveau délal de deux mols.

2. Si, dans un délai de deux mois aprés la réception de la requéte, 1'une
des Parties au différend ne procéde pas & la nomination d'un arbitre, l'autre
Partie peut saisir le Secrétaire général de 1'Organisation des Nations Unies,
qui désigne le Président du tribunal arbitral dans un nouveau délal de deux
mols. Dés sa désignation le Président du tribunal arbitral demande a la
pPartie qul n'a pas nommé d'arbitre de le faire dans un délal de deux mois.
Passé ce délail, 11 saisit le Secrétaire général de l'Organisation des Nations
Unies, qul procéde a cette nomination dans un nouveau délal de deux mois.

Article 5

1. Le tribunal rend sa sentence conformément au droit international et
aux dispositions de la présente Convention.

2. Tout tribunal arbitral constitué aux termes de la présente annexe
établit ses propres régles de procédure.

Article 6
1. Les décisions du tribunal arbitral, tant sur la procédure que sur le

fond, sont prlses a la majorité des voix de ses membres.

2. Le tribunal peut prendre toutes mesures appropriées pour établir les
faits. 11 peut, & la demande de l'une des parties, recommander les mesures
conservatoires indispensables.

3. Les Parties au différend fourniront toutes facilités nécessaires pour
la bonne conduite de la procédure.

4. L'absence ou le défaut d'une Partie au différend ne falt pas obstacle
& la procédure.

Article 7

Le tribunal peut connaitre et décider des demandes reconventionnelles
directement liées a 1'objet du différend.

Article 8

A moins que le tribunal d'arbitrage n'en décide autrement en raison
des circonstances particuliéres de l'affaire, les dépenses du tribunal, y
compris la rémunération de ses membres, sont prises en charge a parts égales
par les Parties au différend. Le tribunal tient un relevé de toutes ses
dépenses et en fournit un état final aux Parties.
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Article 9

Toute Partie ayant, en ce qul concerne 1l'objet du différend, un
intérét d'ordre Jjuridique susceptible d'étre affecté par la décision peut
intervenir dans la procédure, avec le consentement du tribunal.

Article 10

1. Le tribunal prononce la sentence dans un délai de cing mols & partir
de la date & laquelle il est créé, a moins qu'il n'estime nécessaire de
prolonger ce délai pour une période qui ne devrait pas excéder cing mois.

2. La sentence du tribunal arbitral est motivée. Elle est définitive et
obligatoire pour les Parties au différend.

3. Tout différend qui pourrait surgir entre 1les Parties concernant
1'interprétation ou l'exécution de la sentence peut étre soumis par l'une des
deux Parties. au tribunal arbitral qui 1'a rendue, ou, si ce dernier ne peut
en &tre saisi, & un autre tribunal arbitral constitué a cet effet de la méme

maniére que le premier.
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BA3EJIbCKAS1 KOHBEHLIMA O KOHTPOJIE
3A TPAHCIT'PAHMUYHOU TMNEPEBO3KOU
OITACHBIX OTXO040B 1N "X YJAAJIEHUEM

<)

OPI"AHM3ALIUSA OB’Il)glslgll/IHEHHbIX HALIUN






BA3EJIbCKASL KOHBEHUMA O KOHTPOJIE 3A TPAHCTPAHMYHOA
NNEPEBO3KOR OMACHHX OTXOJAOB K MX YJAAJNEHUEM

NPEAMBYJIA

Cropouw Hactosmefhi KonseHuum,

YYNTHBAA PHCK HaHECEeHHA ymep6a 3N0pPOBLI0O HenosBexa M
oKpYxaxmen cpene onac HuMH H APY T HMH OTXON&MH W nx
TpaHCrpaHHYHOR nepeposxof,

CO3HaBAaA PACTYMYw YTpo3y 3A0POBMO 4YeJoBeKa R OKpyxaKuef
cpepe B  pe3yabTaTe pPoOCTA TNPOM3IBOACTBA M TPaHCrpPaHXHUHOR
nepeBo3XH ONACHHX W APYFHX OTXOAOB M RX CNOXHOTO XapaxTepa,

CO3HaBAA TaKXe, UYUTO Haubonece 3dPEXTHBHHM CNOCOGOM 3amUTH
3J0POBbLA YENOBEKA H OKpyxaimeR cpefin OT Yrpo3n, co3ZjaBaeMofl
TaKHMH OTXORAMH, fABASETCA coxpamenHe Ao MHHHMYMA X
NPOK3BOACTBA C TOYKM 3PEHHR KONMYEeCTBa H/MAM HX ONAacHoro
noTeHunana,

oyayun ySexneun, 4TO rocypapctsa RONXHL NPHHKMATD
HeolxoauMMHe Mepu Aans ob6ecneveHus TOoro, HTOOW MCNONL3IOBaHHE
ONacHHX ¥ APYIMX OTXOAOB, BKJIOYAA KX TPAHCTPAHHYHYI NEPEBO3IKY M
ynanesne, 6uno COBMECTHMO € oOXpaHoh 3A0OPOBBLA uYenoBexa M
OXpYxaKmeR cpefntl, HE3aBHCHMO OT MECTa MX YAaneHHusa,

oTM™MEvan, 4yTo rocynapcrTsea fionxin ofecneyrupaTh, yTOo0N
NPON3IBOANTENDL BHNOAHAN OCAIBAHHOCTM » OTHOWEHHMHW NEPEBO3IKH M
yhaneHuna ONACHHNX M APYrHX OTXOAO0B <CNOoCoBOM, COBMECTHMWMM C
OXpaKOA oKpyxaKumen cpen, HE3IBBHCHMO OT MecTa YAaleHuAa,

NOAHOCTHO  NpPH3HaBai, yTO xaxjioe roCynapcTso nMeeT
CYBEepEHHOEe MNpaBo 3anpemaTb BBO3 HAW YRANEHHE ONACHHX M APYTHX
OTXON0B APYTrOoro rocynapcTbsa Ha CBOER TEPPHTOPHM,

npuiIHaBan Takxe pacTymee cTpeMneHue K 3anpemeHHo
TPAHCTPAaHHYHMX NEPEeBO30K ONACHNX OTXOAOB M KX YRAAEHHA B APYTHX
rocynapcTsax, OCOGEHHO B pa3BHBAXMKXCA CTpaHax,

OyAy4n ybexpgcHW, “TO B TOA MEepe, B KaxXo# 3TO COOTBETCTBYET
HX 3KOoAOTHYECKH OOOCHOBAHHOMY M 3PPEKTHBHOMY HCHNONBLIOBAHHI,
ONnacHHE H Apyrrve OTXOAN AONXKHH YARANATLCR B rocypapcrTese, rpe 3TH
OTXOAN ObiM NPOR3BEAELHM,

OCO3HaB3A TaKxe, NTO TpPaHCTrpaHWYHbEe nNepepoO3KH NOROOGHMX
oTXONO0B Hn3 rocypapcTea HX Tnpou3Bopctea B quwoboe  apyroe
rocypapcTeo JONAXHW Pa3pewlaThCA TOJNBKO NPH HMX OCYWECTBASHHH B
YCROBUAX, He Cco3fjaKmHX Yrpo3n AAf 3[0pPOBBA  YENOBEKE W
okpyxaxmefi cpear, ¥ B COOTBETCTBHK C NONOXEHHAMH HacTosmeh
KoHBenyun,




CYHUHTAA, UYTO YCHNEHHe KOHTPONA 38 TPAHCTPAHUYHOBR NepeBO3KOR
ONBCHHX K LOPYFHWX OTXOROB OYRET CTHMYAHPOBATL WX 3IKONOTHYECKH
060CHOBAHHOE MCNONb3OBAHHE ] coxkpameHne o0remMa TAKOR
TPAHCTPAHHYHOR NEPEBO3KH,

6yRyuM yOGempeHn B TOM, HTO rOCYRapCTBAM CHEAYET NPHHHMATSH
Meph ana ofecnevenns RONXHOTO oOMeHa HHPOPMauKeR o
TPAHCrpaHH4HOR NEepeBO3KE ONACHHX M QPYTHX OTXOAOB NPH BHBO3E K3
3THX FOCYRAPCTB HAH BBO3€& B HHX KM KOHTpPONEe 3a Takofl nepeBo3Xofl,

oTMCuUan, YTO B pane MEXAYHAPOAHNX | PCTHOHBJIBHUHX
corjlameHK# paccMaTpHBaeTcs Bonpoc (o] 3amuTe R COXPBHEHHKH
oxkpyxaxmefd cpeAn B CBA3H C TPAHIUTOM ONACHHX Tpy3os,

npHEMMaa Bo BHHUMaHue Jexnapauynw KoHdpeperuun Oprannsayuu
O6renunennsix HauxA no npobSaeMaMm oxpyxaxmeR yYenosexa Cpenn
(Ctoxroawm, 1972 ron), Kanpcxne pyxosonsmme RONOXEHHA W
NPHHUKNH B OTHOMEHMH 3JIKONOTHYECKM ONPaBAAHHOTO HCNOAb3OBAHHA
ON&CHHX OTXOROB, rpunate CosetoM  ynpasamomux llporpammml
Opranunusayunu OOvepuKHeHHHNX HauuB no oxpyxaxmefi cpere (IOHEN) »
pemenuun 14730 or 17 wous 1987 ropna, pexoMenpayuu KoMutera
akcneptor OOH no nepeBo3xe ONACHWX rpy3os (COOPMYNHPOBAHHHE B
1957 roay u o6HoBNAeMMmEe Xaxpgne AaBa ToORAa), COOTBETCTBYXKIHE

PEXOMEHAAUHH, JAEKNaPALHM, JNOKYMEHTH K TNpPaBHAA, NpPUHATHE B
paMkax cuHcTtemn OpraHnsauymn OOregnucHHmx Hayuh, a Tarkxe

paboTy K MHCCNEROBAHMA, MNPOBOAHMME B APYIFHX MEXAYHAPOAHLX #
PETHOHAN LKHX OPraHH3alMaAX,

YYATHBAA AYX, NPHHUKNH, UEAM K 3anaxwkw BceMupHOR XxXapTuu
NPHPONK, MNPHHATOR HA TPHALATL CeRsMOR ceccHn Tenepansuoh
Accambnzn Oprauuszayun O6rennHenHHnx Hauua (1982 r.) 3 xauvectse
NnpaBuil NOPENEHUA B OTHOMAHHM OXPaMM OKpYXaKmeR 4Yenosexa Cpenn M
COXPAHEHUA NPHPOAHMX Ppecypcos,

NOATBEPXNEA, UTO TOCYRAPCTBA OTBEYAIOT 3a BHNOJHEHHNE CBOHX
MEXAYHAPOAHNX 006R3aTENbCTE B OTHOWEHWM OXPAHH 340pPOBLA uYenNoBexa
H 3amMTH H COXPAHEHHA OKpyxame# cpeln K HECYT OTBETCTBEHHOCTH
B COOTBETCTBHK C MEeXIAYHaApoOHLM NpaBoOM,

NpU3Hasas, YTO B Cllyyae CYMECTBEHHOroO HapPYWEHHA NOJIOXECHURA
nactroameft KoHBPEeHUKM HAB JOGOro MNPOTOKOJNA K HeH NPHMEHAOTCA
COOTBETCTBYXIQHEC NOJIOMEHHA MEXAYHaApPORHOro npasa AOrosopos,

YYHTHBAS HeoOXOAHMMOCTL nNpoROoNnXaThL Ppas3paboTKy M BHEAPEHHE
Konoruyecku OGOCHOBRHHNX MaJIOOTXOOHKWX TEXHOJIOTHA, METOROB
PEUHPKYSNAUNN, 3IPPEKTHBHHX CHCTEM AAMHHHUCTPATHBHO-

X03AARCTBCHHOR [NEATEJILHOCTH W HCNOAL3OBAHHWA OTXOQO0B B UeAAX
COKpameHKA RO MMHHMYMa& NPOH3IBOACTBA ONACHHX W APYFHX OTXOROB,
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YYHTHBAR TAaKXE PpacTymyw TPpeBOry MexXAYHAPORHOro coolfmecTha
B CBA3M C HEOOXOAMMOCTHLIO YCHAEHHA KOHTPONA 3a TPAHCTPAHHUYHOR
nepeso3xofA ONACHHX W APYrHWX OTXOQ0B, & Takxe HeOOXOAHMOCTDL
COKpameHHA NO BO3IMOXHOCTH QO MHHMMYMa nofQoOGHOR nepeBoO3Km,

06eCNOKOEHHME npob6nemMoh He3aKOHHOTO TPaHCrpaRKvYNOTO
0060pPOTa ONACHHMX W APYFHX OTXOAOB,

NPHHAMAR  TaKXe BO _ BHUMAHME OrpPaHHYEHHHE BO3MOXHOCTH
Pa3BuBalCmMUxXCca CTpaH 1o paunon’anwouy HWCNOJNIL30OBAHHUI® ONACHHX ¥H
APYTHX OTXOROB,

npu3nasags HeoOXOAYMOCTL PaCHHPEHHA NEPEeAaudH TEXHONOTHAM,
ocobeHHuo Pa3BuUBaKHMC A cTpanaM, » uensx OGOCHOBAHHOTO
HCNONB30OBAHUA [NPOHIBOAMMHX BHYTPH CTPaBH ORACHHX M RPYLHX
oTXO0R0B B Ayxe KanpCKHX PYKOBOARWKHAX NONOXEHHWR M pemeHnx 14/16
Coreta ynpasnmiomux IOHE[l o pacmupenunn nepepaus npupopooxpannof
TEXHONOTHH,

NPH3IHABAA TaK®e, 4YTO ONacHue W APYTrHEe OTXOAM JAOAMHE
NEepPEeBO3HTHCA B COOTBETCTBMM C HaAAEXamUMH  MEXAYHAPORHLIMK
KOHBEHUUAMH H PEKOMEHAAUUAMM,

6Yny4H YOemzeHu Taixke 8 TOM, HTO TPAHCIPaHUYHaAR Nepedo3IKa
ONAaCHHX W APYrHX OTXOAOB AROAXHA pPa3pemaTbCA AWDL TOTAA, Korga
TPAHCNOPTHPOBKA " KOHEevHoe yhaneHne TaKux OTXOHOB

OCYMECTBAAOTCA IKONOTHYECKHM OBOCHOBAHHHM CNOCOOOM, W

Syayun npencnonHeHu DpemUMOCTH OrpafiKTh C NOMOmMLIO CTpOroro
KOHTpPONR 3QOPOBLE veNOBEXa H OXpPY®Ralmy®©® Cpeay OT naryOHoro
BO3JCACTBHUA, KOoTOpOE MoxeT OhTb Bbi3DAHO NPOK3IBOACTROM ]
HCNONL3IOBAHUEM ONACHHX W APYrHX OTXOAOB,

JOTOBOPWJIMCH O CNEZYIWEM:



Cratea 1}

Coepa pedcrsna KoHBeHuun

1. Ana uenef HactoameR KoHBeHUHM "ONACHHMH OTXORaMM"
CYHTATCR CcClepyxxiye OTXOoAu, ABAAKNHHECR O00BHEKTOM TP!HCFP&HI{‘IHO“

NepeBo3KK:

a) OTXOAH, BXOAAmMHEe B mMOCY® KATErOPHIO, YKA3aHHY B NPUNO-
XeHHH [, ecnn TOnNbKO OHH He OONAAaKT KAKHMH-NKOO CBOACTBAMM,
NEpeYHCNEeHRLIMH B npunoxenuu 111; =n

b) OTXOlH, KOTOPHE HE OXBATHLIBAOTCA NYHXKTOM &) HO KOTOpHE
onpeneneHl HAM CHHTAOTCS ONACHNMH B COOTBETCTBHH C BHYTPEHHHM
3aXOHONATENABCTBOM TroCyanapcTsa 3IKCANOpTa, HMNOPTA KRAX TPAHIHTA,
asascmeroca CroponoR.

2. OTxopn, BXOAAMKE B JUOOYIO KATErOPHIO, YKA3AHHYD B
npunoxenu II, ~xoTophe nognexaT TPAHCTPAHHYHOR nNepeBo3ke,
CHATAIOTCA, ANA ueneh HacToameR KonBeHumm, "APYruMM OTXOAAMM'.

3. OTXOAN,  KOTOPHE B CHAY KX PAQHOAKTHBHOCTR NORNAAAN0T
noan APYrue MEexXayHapopHne CHCTEMN KOHTpPONA, | TOM Yyucane

MeXAyYHapOAHHEe COTNamMeHnA, cneunansHo NpUMEHAMUECS B OTHOICHHM
PAZHOAKTHBHHX MaTepuanos, BCXINOYAKTCS n3 copepu Aehcrena

HacroameR KoHBeHUHH.

4. OtTxonM, PO3HUKAKHNE B pe3yabTaTe BOPMAN BHOTO
$YHKUMOHHPOBARKA MOPCKNX CYAOB, COPOC KOTOPHX OXBPATHBAGTCA
APYTC¥MH MEXAYHAPORHO-NPABOBHMH AOKYMEHTAMHM, MNCKMONANTCE N3
chepu aeficTeua HactoameR KoHpeRumu.
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Craten 2

Onpenenenns
Ana uenef Hactoamef KOHBEHUMH:

1. "orxoAu'' NpeACcTABNAIOT CO0OR BemeCTRA WNH NpeAMeTH, KOTOPHE
YRANAOTCA, NPEAHA3IHAYEHH ANA YRANECHRA HAK NOANECXAT YRANECHHIO B
COOTBETCTBHHM C NONOXEHHAMM HALMOHAJNILHOrO 38KOHOQATENLCTBA;

2. "ucnonvsosaHue' o3HauyaeT cOOp, TPAHCNOPTHPOBKY M YAaneRue
ONACHHNX HJK RPYrHX OTXOROB, BKMOYAA NOCheQYanHR KOHTpPOJZIL 38
MeCTaMH YRANEHHA;

3. "rTpaucrpaHu4iHas nepeso3xa' o3xavaer JnobGOE nepeMemeHHe
OMacHHIX MAX APYFrHX OTXO0NO0B M3 pafoHa, Haxoasameroca Tnon
HaUHOHANLHOA IOPHCAMKUKMER OAHOTO TroCYRaApCTBa, B PafoH HAM 4epes
pafioH, HaXORAMHACA nop HAaUKOHAJILHOR  MWPHCAMKUMER  ApPyroro
rocypepcrtaa, nu6o B paRoH HMAM vepe3 paRoH, He HaxofgAmMAca noA
HAUHORANLHOA WOPHCAHKUHER KXaxoro-sanbo rocypapcTha, MNPH YCNOBHH,
YTO TAKAA NEepPeBO3XE 3aTpPArKBaeT no xpalHeRA Mepe ABA rocynapcrTsea;

4. "ynanenne' o3zHauaeT JnobY10 OnepayHio, ONpefENEHKEY0 B
npunoxeHun IV x HactoameA KoHBEHUHH;

S. "CcaHXKUMOHHPOBAHHNE MECTa HAM O00BEeXTH' O3HAYAT MecTa WIH
ofvexTh ANAR YRAJICHHA ON&CHHNX HAM APYTruUx oO0TXO0N08B, B OTHOIMEHHH
KOTOPHX ROJAYYEHO Ppa3peleHHEe HIAH JNHUEH3IHS OT COOTBETCTBYXEro
OpPrana TOro rocynapcTha, Ha TEPPHTOPHM KOTOPOro HAXOARATCA TaKHe
MecTa HWAN O0LeKTH;

6. ""KOMNEeTEHTHHRA opran" o3HavyaeT rocynapcTBeHHLA oprai,
Ha3HaYeHHHA CTOPOHOR HECTH OTBETCTBEHHOCTHL, B MNpepesiax TakKHXx
reorpapnuYecKkHXx pPafloHOB, kKoTopue CTOPOHA MORET HAATH YMECTHLMH,
38 NOJAYHEHHEe YBEAOMNEHHR! O TPAHCTPAHHYHOR NepeBO3IKE OMACHHNX HAH
APYruX OTXOROB M JMOOOR HHPOPMauMK, CBA3BHHOA ¢ HER, K 3a
ofecnedMeHne OTBEeTA HAa Takoe YBeQOMIEHHE B COOTBETCTBMH CO
cratbehr 6;

7. "areNne HHHA HeHTP' oO3HavaeT ynoMrHaeMoe B cTaTtThe 5
wVpHANYEeCKoOe JIKNQO CTOPOHH, oTRpEevaxmee 348 nonyuyexnue H
npenocTasNeHne MHPOPMALHW, XaK NPEeAYCMOTPEHO B CTaThaXx 13 m 15;

8. "3KoNOrHYeckn OOOCHOBAHHOE  WHCNONL3IOBAHME ONACHHX  HIH
APYFMX OTXONOB' o©03HAvYaeT MNPHHATHE BCEX NPAKTHYECKH BO3MONMHBIX
Mep ANA TOro, YTOOW ONPH HCNONL3OBAHMK ONACHNX HIH APYTHX
OTXOQROB 3JOPOBbLE YEJOBEKA M OKpPy®maKmas Cpela 3amHmanaucChb OT
BO3MOXHOIO OTPHUATENALHOTrO BO3ACACTBHA TAKHX OTXOMOB;

9. "pafion, HaXonAMURACA non RAUMOHENBLHOR OpHCAnKUKeER
rocynapcrea' o3HavaeT no60Rf paROH CYmM W MOPS HAH DBO3RYMHOE
NPOCTPAHCTBO, B nNpepenax KOTOpPOro rocynapctTso B COOTBETCTBUH C
MEXAYHRAPOAHBIM NPaBOM HECET AAMHHHUCTPATHBHYID H  HOPMATHBHYL
OTBETCTBEHHOCTD 38 OXPAHY 3JOPOBLA NHENOBEKR MW COCTOAHHUA

oxpyxameh cpenm;



10. '"rocypapcTeo 3xcnopta'" o3HavaeT /wo6yo CTOpoHmy, H3 KOTOPOR
NAAHKPYETCA MAK HAYATA TPAHCTPAHKMYHAAN MNepepo3xXa ONACHHMX WM
RAPYrux OTXOROB;

11. '"rocynapcteo HMnopta* o3navaer Cropony, B KOTOPYD
NAAHKPYETCA HAKM OCYMECTBAAGTCA NEpeboO3Ra ONACHMX HAK APYTHX
OTXONO0D € UENLIO UX YAANEHMA HAK C UEeAHLD NOrpy3XH A0 YRANEHUA B
paRoHe, HA& KOTOPHA He PacnpoCTPaAHAETCS DOPHCAMKLHA KaxKoro-snubo
rocynapcTsa;

12. "rocypapcteo TpaH3uTa'" oO3HavaeT Joob60e TOCYRAPCTBO, He
ABNACMEECR TrOCYRAPCTBOM 3KCNOPTAE HAX MMNOPTA, uepel KOTOpoOe
NNAaHHUPYETCA HAK OCYWMECTBJAECTCA NNEPEBO3IXA ONACHHX HAK APYrHX
OTXOROB;

13. '"3auntepecoBaHHuE rocypapcraa”™ 03HavjapT Ctoponu,
ABNAKMKECE TOCYAAPCTBAMH 3XKCNOPTA HAX KMNOPTA MAW TOCYNAPCTBAMH
TPAH3HTA, HE33aBMCHMO OT TOTrO, ABAMOTCA AM OHM CTOpPOHAMH HNM HeT;

14. "anyo” o3HavaeT moboe ¢$HINYECKOE MR OPHAHYECKOE RHIO;

15. "axcnoprep" o3HauaeT Juwoboe ANLO, HaAXOAAMEe NOA WPHCAMKUWER
rocypapcTtsa 23KCnNopra, KOTOpPOE OPraHM3IYEeT IKCNOPT ONRACHMNX HWAK
APYTFHX OTXOAOB;

16. "umnoprep' o3HauaeT moboe NKUO, RAXOAAMEECA NOA WPUCAWKUHER
rocypapcTsa MMNOpPTa, KOTOPOE OpPraHM3yeT HMNOPT ONACHHX HIK
APYFKX OTXOROB;

17. ‘'nepeso3svux" O3HavaeT moboe ARLO, ocymecTanaxmee
TPANCNOPTHPOBKY ONACHHWX HAW APYTMX OTXOROB;

18. "npoumisoauTensr' o3HayaeT JwbOE ANYO, UBA ACATENMHOCTH
BefeT K OOPa3O0BAHHWIO ONACHHX MHNK APYrMX OTXOAO0B, HAN, €CAR 3TO
JIAO HENIBECTHO, TO JNKMUO, KOTOPOE BNajEeT ITHMA OTXORAMH W/ wan
ocCymecTBAAET HAA HUMH KOHTPONbL;

19. "anyo, oTsevamee 3a YyApanewune™ oa3navaer Jmo6oe NHYO,
KOTOPOMY OTIPY®AKTCR ONACHBE RAK JAPYrne OTXOAM M KOTOpOE
OCYMECTHAAET YAANEHHEe TAKKX OTXOROB;

20. "opraHusauna no NnoNUTHYeCKOR n/nan IKOHOMHYIECKOR
HHTerpaynn" o3HayaeT OPraRH3aUK0, COCTOARYX M3 CYPEPEHHLX
rocynapcrse, KOTOpOR ee FOCYRAPCTRA-UNCHN Aenernposanu

KOMNEeTEHUHIO B BONpPOCax, Pperyanpyemux Hacrosmeh Konusenuneh, n
KoTOopas QJONAXHMM oOpa3OM yYNoNHOMOYECHA B COOTBETCTBMR C ee
BHYTPEHHHMH nNpouUeAYPAMH TNOANHCHBATL, PaATHOHUNPOBATSH, NPRAMMATDL,
OROOPATH, OPHUMANDHO NOATBEPXARTL WAR BPHCOECANHATHICA K HeR;

21. "He3axoHHHA o6opot" O3Havaer o6y TPAHCTPAHMYHYO
nepeBo3Ky ONACHHX MAH APYTHX OTXOAOB B COOTBETCTBHUM CO
crateeft 9.



Cratea 3

HaynonansHue onpeneneHua ONacHNX OTXOAOB

1. Kaxpas CropoHa B TeueHHe mDECTH MeCALUEB NOCAE TOro,
xax o#Ha cTtaHeT CTopoHofti wHactosmef KoubBeHUMH, HHOOPMHPYET
cexperapuar KoHBeHU#WH 00 OTXORAX, HHHX YeM TE&, KOTOpPHEe yKa3anu
» npunoxeHuax I wm 1l, xoTopue paccMaTpPHBAIOTCA MAH ONpeflenAOTCA
K8K OnacHhe B COOTBETCTBHM C €€ HAUHOHANbHHM 3IAKOHOAATENDBCTBOM
HAR JOOHMH TpeGOBAHHAMM OTHOCHTENIBHO TPAHCrpPaHHMYHOA NEepeBO3XH,
pPacnpoCTPAHAKIMHMHCA HE TAKHE OTXOAMW.

2. Kaxpaa CTopoHa B nocaepayxmeM HHPOPMMPYET cCexpeTapHart
0 MOGKX 3HAYKTENbHHX H3IMEHEHHAX B HMHOOPMALMH, NPEACTaBJIEHHOR BO
HCNONHEeHKe MNyHKTa 1.

3.. Cexperapnatr HeMeanenso nanpasaser Bcem Croponam
HHOOPMAUNID, NOAYHEHHYID WM B COOTBETCTBHH € NYHKTaMM 1 M 2.

4. Ctopoun oTBEValdT 3a AOBEAcHME HHPOPMAUHK, nePenaHHOR
BM CEeXPETapraToM B COOTBETCTBHH C NYHKTOM 3, RO CBEAGHMA CBONX
3KCNOPTEPON.



Cratea 4

O6umpne 06A3aTENbCTRA

1. a) CTopoHu, OCYMECTBARSR CBOE NpaBo Ha  3anpemeHne
HMNOpTA ONacHLX HAM JAPYFrHX OTXOA0B € UEJAbO YAANEHHA,
HHPOPMHPYOT APYrHe CTOPOHM O CBOEM PEMEHMH COrNacHo CTaThe 13;

b) CTOpPOHH 3anpemaloT HAK He Ppa3pema]oT 3XCNOPT ONACHHX K
APYTKX OTXOR0R B HanpabneHWH CTOPOH, KOTOpPHE BBENnM 3anpeT Ha
HMOOPT TaKHX OTXOROB, €CAH OHM NOJYYWAM 06 3ITOM YBEAOMIEHHE
COTrNAacHO MOANYHKTY a) Bbine;

c) B OTHOWEHHH TOCYRAPCTB HMNOPTRE, KOTOPHE He BBENH
3anNpeta Ha HMNOPT ONacHWX ¥ APYFKX OTX0f0B, CTOPOHW 3anpemanT
MAM He pa3pewmawT 3SKCNOPT ONACHHMX K APYFHX OTXO40B, €CNH
FOCYRAaPCTBO HMNOPTA He AaeT COrAacHA B NHCHMEHHOA ¢opMe Ha
KOHKPETHYI0 HMNOPTHY OTFPY3KY;

2. Kaxpaa CTopoHa nNpUHEMaeT Hazjiexamue Mepu C TEeM, YTOOH:

a) o6ecneYHThr CBEAEHHE K MHHHUMYMY NDOM3IBOACTPA ONACHHX H
RPYrnx OTXOROB b CBOHX npepenax [ 4 yHeToMn COoUNaN bHLX,
TEXHUYECKHX K 3KOHOMHYECKHX aCNexToOB;

b) ofecneynTs HanWuKe COOTRETCTBYXMUX o6rexToB nNoO
YAGNEHNOD ANA 3KONOTHYECKH OOOCHOBAHHOPO MCNOAL3OBAHMAR ONACHNX H
APYFHX OTXOAOB HE3ABHCHMO OT MECTA MHX YAaNeHHR. ITH OOGBLEKTH,
NO BO3MOXHOCTH, ROJIXHH OMTh PAaCNOAOXEHW B €€ NpPEfenax;

c) obecnevunTs, UTOONM nKQa, YHACTBYXUME B MNCNONLIOBAKMM
ONAacCHHX KM JAPYrnXx OTXOAOB B €€ npefesax, DBPHHAMANIA TAKHE MeEPpH,
KOTOpPHE HEOOXORHMH, RNA NPEAOTBPAMECHMUA 3JATPAIHCHNA ONACHLMK #H
APYrHMMH OTXORAMM B pe3ynrTarte Taxoro obpameHns N, €ChAH Takoe
3arpa3neHne BCe€ Xeé TNPOMUCXORMT, A CBEACHKA K MHHUMYMY e€T0
nocnepCTHHA ANA 3ROPOBLA YENODEXA M OKpyXaxmeR cCpenm;

d) obecneynTh, HYTOOW TPANCFPARHMYEAR NEpPEBO3KA ONACHWX W
APYTHX OTXOAOB OuwNla CBElEHA K MHHHMYMY B COOTBETCTBHH ¢
3IKONOrHYECKK OBOCHOBAHHMM H 3GbOEKTHBMMM HCNOALIOBAHMEM TAKHX
OTX0A0B, M OCYmMECTBAANACHL TaxuM oO6pa3oM, 4Tobu 340poBLE
yenosexa M OXKpPyxamas CPeAa OwiN OrpaxpieHd OT OTPHUATEN LHMX
NOCNEeACTBHA, K KOTOPHM MOXET NPHBCCTH TAKAR NEpPeBO3ka;

e) He Ppa3pemaTh 3IKCNOPT ONABCHHX WAN JPYTHX OTXOAOB B
roCYRapCcTBa HAR TPYNNy rocyRapcTs, OTHOCRNMXCAR X OPraHM3aluu fno
3KOHOMHYECKOR M/KNK DNONMTHYECKOR HHTETPaUMM, KOTOPHE ABJAALTCA
CTOpoHaMW, B YACTHOCTH B Ppa3pKBaKMMEcCA CTPaHW, KOTOPHEe B paMKax
CBOEro 3aKOHOAATENLCTBA 3aNPETHAR BeCh HMNOPT, AHGO eCNH y Hee
€eCTb OCHOBAHMA MNOJATATh, YTO MHCNONBIOBAHKE ITHX OTXOAOB HeE
6yAeT OCYWEeCTBRAATHLCA 3IKONOTHYECKH OOOCHOBAHHMM OOpPAa3oOM, B
COOTBETCTBHM C KPHTEPHAMM, KkOTOpue OYAYT onpegesedd CTopoHaMu
Ha MX NEepBOM COBEMAHHA.



t) TpeGOBATH NPENoCTABNAEHNR 38MHTEPECOBARKRLM
rocynapcTpaM WHOOPMALIHM OTHOCHTENbHO npeanaraeMof
TPaHCrpaHMYHON TNEPEeBO3KH ONAaCHMNX M APYTKX OTXOROB, COFARACHO
npunoxennio V A, ACHO yka3nBaxmeR Ha NOCAEACTBHR npeanaraeMmof
nepeso3xH ANA 3Q0POBLA YeNOBEKA W OKpymaxmeR cpeam;

q) HEe AONYCKATHL MWMNOPTA ONACHMX KW APYLHX OTXOAOB, €CHH
€CTL OCHOBAHHA nonaraTts, YTO HCNONL3IOBAHHE 3THX OTXOoQ0B HKHe
OyneT OCYWECTBAATLCA 3IKONOTHYECKM OBOCHOBAHHLM OOpPaA3OM;

h) COTPYRHAYATL B TNPHHATHH Mep ¢ Apyrumm Croponamu n
38HHTEPECOBAHHHNMHE OPraHM3alUnAMKH, HENOCPEACTBEHHO HAMH uepe)
CexpeTapHaT, B TOM YHCAe B DACNPOCTPAHEHHH HHGOPMaUKM ©
nepeso3Ke ONACHHNX M APYTFMX OTXOZOB B UENSX COBEPWEHCTBOBAHHA
3KONOTHYECKH OBOCHOBARHHOIO  HMCNOJNL3OBAHHA TAKHX OTXOQOB M
npeaynpemieHUA HX He3aKOHHOTO 00OpOTA.

3. CTOPOHN CHHTAT HE3aKOHHMA OGOPOT ONACHHX MAH APYCHX
OTXOM0B NPECTYNHHM ZEeAHHEM.

4. Kaxpaa Cropona npuHUMaeT HagexamMe npaposue,
aAMHHHUCTPATHBHNE K JApPYrHE MEpPH QLJAR BHIONHEHHA M COGMOACHHA
nonoxeHut  nacrosmen  KoHpeuuum, BRJIOUYAA Mepw €  UeaAwo
npepoTBpamEeHKA NoBefeHNA, NPOTHROpEvamero Kousenunu, "
Haxa3aHHA 3a Hero.

S. Cropona He pa3pemaeT 23KCNOPT ONACHHX HAKW APYFHX OTXOROB B
rocynapcTeo, He sbnscmeecs CTOPOHOA, MAM HMX  HMNOpPT M3
rocypapctha, He apaaxmerocs CTOpPOHOR.

6. CTOpPOHN JAOropapHBATCA O TOM, WYTOOH HEe RONYCKATH IKCNOpPTA
ONacHWX HAKW APYFMX OTXORO0B ANR YAANEHHUA B npepenax padoHa KxHee
60° XHOR WHPOTH, HE3aBHCHMO OT TOro, ABAAIOTCA JNHK TAKHE
oTxonn O0BEKTOM TPAHCTPaHHYHOR NEPEPO3IXH HMJH HET.

7. KpoMe ToOoro, kaxpnas CTopoHa:

a) 3anpemaeT BCEM JIHLAM, HAXOAAMMUMCA NOA €€ HAUHOHANbLHOR
1PHCANKLKER, TPAHCMOPTHPOBKY HAK YRANEHHE ONACHMX MHAH APYFHX
OTXONOB, €CAH TOJNLKO 3TH JiMla HE DNOAYYHAHW pa3lPemeHHs HAH
cornacHMa H8 NpOoPENEHHEe TaKHuX onepauuﬁ;

b) TpebyeT, 4TOOM ONAacHWEe MHAX APYrHe OTXOAH, ABNAKCMHECH
OOBEXTOM TPAHCTPAHMYHOR MNEepeBO3IXM, YNAKOBHBANHCL, MAPKMPOBANKCH
n TP&HCI’IOPTHPOB&RHCB B COOTBETCTBHAN C o6menNpPHH A THMH H
obmenpH3IHAHHBIMH MEXAYHAPOAHHMHM nNpaBHNaMKM W HopMaMH B obnacTH
ynakosxkn, MAapKHPOBKH W TPAaHCNOPTHPOBKK, H YTOON Y4YHTHB&ANACDH
COOTHAETCTBYWMARA MEXAYHAPORHO NPH3IHAHHAA NpaKTHKA;

c) Tpebyer, UYTOOW ONacHHeEe MNK APYrHe OTXOAW CONPOBOMAANHCH
ROKYMEHTOM © MNepeBO3Ke ONacCHHX OTXOQOB OT NYHKTa, H3 KOTOPOroO
HauHHaeTCA TPaHCTPaHMYHAA NEpeBo3ka, A0 MeCTa YRANEHHA.



8. Kaxpas CtopoHa TpeOGyeT, HToOM 3KCNOPTHPYEMME ONACHHE HAM
APYrue OTXOAN HCNOABIOBANKCHL 3KONOrHHECKkm OOOCHOBAHHLM OO0pai3oMm
B rocypapcTee HMNOPTa MWAW APYrHX TOCYRApPCTBAX. Pyxkosopamue
NPHHLUKUNK TEXHHYECKOro  XapaxTepa B OTHOWERHM 3IKONOTLHYECKH
OGOCHOBAHHOTO HCNONBL3OBAHMA OTXO[OB, NOARNAJAKMIMX NOJ ACACTBHE
HactoameR Konsenuun, OyayT onpepenedn CropoHaMH HA WX MNEepBOM
COBEmMAHKHN.

9. CTOpPONM RPHHHMAOT COOTBETCTBYXIIHE MePH ANA obecnNeyYeHHus
TOro, 4ToOH TPAHCTPaHW4YHAA NEpPeBOIKA ONACHHNX M APYTHX OTXOAOB
pa3pemanach, TONLKO ECAH:

a) rocypapctso 3IKCNOPTA He PpacnonaraeT TEXHHYECKHMH
BO3MOXHOCTAMH ] HeoOXOAKMLIMM obrexTaMu, MOIMHOCT AMK WK
NOAXOASMHKMKE MECTaMH JANA YARANEHHA TAKKX OTXOA0B 2KOJIOTHUECKH
O0OCHOBAHHUM K 3dbEKTHBHLIM O6pPa3oM; WARK

b) TakMe  OTXOAn  HeoOXoAMMH  rOCYAAPCTBY  WMNOpTa B
KavecTBe CHPbA AAA NPEANPHATHRA NO PEUHPXYRASUHH HWIAH PexylNepalHX;
HAK

c) Taxasn TPaHCTPaHKHUHAS nepepoaxa oTeevaer HHLM
KPHTEPHAM, KOoTOopWe OYAYT onpepenexn CTopomaMMm, NPH YCNOBHK, 4TO
TakKe KPUTEPHH HE NPOTHBOPEYAT WLeaaM HacTosmeR KOHBEeHuMM.

10. 0643aTenbCTBO FOCYAAPCTB, B KOTOPHX OPOHM3BOAATCA ONACHHE M
RPYTHe oOTXOQM, TpeGoBaTh B paMxax HactommeR KoHBeHUMH, uTOOM
3TH OTXOAH HCNONDB3OBAANCH IKOJAOTHNECKM OGOCHOBAHHMM OOPa3oM, HM
NPM KaKHXx OOCTORTEJABCTBAX HE MOXET NEPeXORMUTL HA FOCYRAPCTBO
HMNOPTA WNH TPAH3NTA.

11. Huuto B HacTtosmeR Konsenuyum nxe npenatcrsyer Cropone
YCTaHaBAKBATDL AONOJHUTENLHHE TPeGOBaKHMA, OTBEYAKMMUE MNONOXEHHAM
Hactoame KOHBEHLUHMM M COOTBETCTBYXMHE HOPMaAM MEXAYHAPOAHOTO
npasa, C UHEeJAbLO YAYUDCHHA OXPpaHW 30POBbLA 4eNoBexa M oxpyxakmeh
cpend.

12. Huuto B HacTosmefhr KoHBeHUMM HHKOMM OO6pPa3OM HEe ymeMaaeT
CYBEpeHATeTa TOCYARAPCTB HAA CBOHM TEPPHTOPRAJNIBHLHM MOPEM,
KOTOPHR YCTAHOBAEH B COOTBETCTBHH C MEXAYHAPORHHM nNpPaBoM, W
CYBEpeHHHX Nnpap N OPHAHCANKUMN, KOTOPHLMN rocyYRapcTpa obanapanoT
HaA CBOMMH MHCKJIOMKTCALHMMM 3IKOHOMHYECKNMH 30HAMH H CBOMM
KOHTHHEHTANLHUM WEAMPOM B COOTBETCTBHH C MEXAYHApPOAHLM NPaBOM,
a Taxme He NPENATCTBYET OCYMECTBICHHIO MOPCKHMH H  BO3AYWHHMH
CYRaMM BCeX TOCYRAPCTS npad M CPOOGOAN HAaBUTaU¥M B TOM BHAE, B
KOTOPOM OHM NPENYCMATPHBAIOTCA MEXAYRAPOAHMM NPABOM M OTPAaXAalOTCR
B COOTBETCTBYNIRMHX MEMAYHAPORHWX JOKYMEHTAaX.

13. CrtopoHu 06A3y10TCA NPOBOAKT b nepHoAKYeCKH o630p
BO3IMOXHOCTER ans COXPameHus ofbeMa u/wnn s3arpasHacmen
CNOCOGHOCTH ONACHHX R APYFrMX OTXOROB, XOTOPHE 3IKCNOPTHPYIOTCA B
ApyrHe TOCYRapPCTBA, B RACTHOCTH B Pa3BHBPAKMHECA CTPaHM.



Crates S

Ha3naveHne KOMNETEHTHHX OPraHOB M BHAENEHHOTO LEHTPA

Jna copefcTBHA ocymecTBneHWo Hactoamed KoHsenuum Cropoum:

1. H83HAYaT HAK YUpexJaT ORKH HAH HECKONLKO KOMINETEeHTHHX
OPranos H OAMH BLAEAECHHHA LEHTP. OAWH KOMNETEHTHHNA OPpPraH
Haj3HayaeTc! ANA TONYYEHHA YBEAOMIEHHR B Ccliyyae ToOCYARapcTea
TpaK3nTa;

2. HHPOPMHPYIOT CeXpeTapHaT, B Te4YEHKWe Tpex Mecalues nocne
BCTYMJIEHHA [ANA HUX B Cuny HacTosmeR KowpeHnuumun, 06 YHUPEXAEGHHAX,
Ha3Ha4YeHBHbHX HMH CBOMM BHAENEHHHM LEHTPOM H CBOHMH KOMNETEHTHHMH
OpraHaMu;

3. HHPOPMHPYOOT CeKpeTapMaT, B TEYEHHE ORHOrO Mecala nocne
NPHHATHA PEWeHHR, O NMOOKX MH3IMEHEeHHAX, KacaKumuxca Ha3HaAYCHUA,

NPOMIBEJERHOTO HWMK COrJIAaCHO NYHKTY 2 Bbime.



Ctatea 6

Tpancrpaknunaa _nepeso3ska Mexay Cropounamu

1. Focynapctso IKkcnopTa yBEepOMARET uau Tpebyer oT
NPOR3IBONNTENIR HMAM 3KCNOPTEPA YBEAOMAATL B [HCBLMEHHOM BHAE uepes
KOMNEeTEeHTHMA OpPral rocynapcTba 3KCNOPTA KOMNETEHTHHE OPraHW
3aMHTEpPECOBANHNLIX FOCYRApPCTSB o JoG O R npeapnonaraeMof
TPAHCTpPaHNRHON MNepeBOo3Ke ONACHHWX MAR NPYFHX OTXOROB. B
noRoOHLX YBEROMNEHKAX AOJNXHH COREPXATHCA 3aABNICHHA ]
HHPOPMALHS, npeayCcMOTpPEHHbNE B NpPHAOXEHHEH V A, Ha a3nke,
npueMneMoM ANA rocypapctea MMnopra. KamjoMy 3aMHTEpPeCcOBaHHBOMY
rocyRapcTey JNOCTATOUHO HaNPaBJATL ORHO YBERAOMAEHHE.

2. TocyRapCTBO HMNOPTA  HanpasnfeT YBEAOMHTENO OTBET B
NUCBMEHHOR $OPME O NONAYYEHHH YBEAOMIEHMA, COAEpPmAmHA cornacue
Ha NepeBO3KY MNPH OnNpefieNeHHUX YCAOBHAX WM 6e3 HHUX, OTKa3 B
pa3pemeHun Ha nepeso3aKy nIn 3anpoc Ha npepcrasieHne
RAONONHKTENLHOR KHPOPMALRK . Konua  oxoHyaTenuHoro oTBeTa
rOCYRAPCTHY HMRoOpTa Hanpasaserca KOMNEeTEeHTHLHM opraxam
3aAMNTEPECOBAHHMX TOCYRAPCTE, XBAMOMHUXCA CTOpPORaMM.

3. TocypapcTsO 3KCNOPTA He Ppa3pemacT NPON3BOAUTE/MO KAM
IKCNOPTEpPY HAUMHATL TPAHCTPaHHYHYI10 Nepeso3ky A0 Tex nop, noka
HE NOAYUNUT NHRC BLMECHHOro NOATBEPEARECHHA TOro, STO:

a) YyBeAOMUTEND TMOJIYYHA cornacue B [MHCLMEHHOM BHRE OT
roCcynapcrsa MMNOpTAa;

b) ysepoMutens NOAYYHUA or rocynapctaa MMOOpTA
NOATBEPXACHEE AKTA HANMYKA KXOHTPAKTA MeXAY 3IKCROPTEPOM X
oTbBevaKm¥M 34 YAANEHHEe OTXONOB JIMLUOM, B KOTOPOM OrOBapHBAETCH
IKONOTHYECKH OGOCHOBAHHOE MCNONL3OBAHKE 3THX OTXOAOB.

4. Kaxpoe rocynapcTRoO TPaH3IKTA, fBNACmEeC R CTopoHoOR,
HEe3aMEeANKTEN bBHO nogTeepxnaeT YBEROMKTENO NoNy4YeHHe
YBEAAOMNEHNA . 3aTeM OHO MOXET HaNPaBHTh YBEAOMUTENO B TeEYEHHE
60 pHeRA nuCLMEHHLA OTBET, cConepxXamui COTNACHE Ha NepeBO3KY NpH
OnNpeneneHHnX YCACBKAX HAM Oe3 HHX, OTKa3 B pa3jlpemeHHH Ha
nepeso3ky nan 3anpoc Ha npeRcTasneHne NONONHKUTEN bHORA
HHPOPMALNN . Tocynapctso IXCNOpPTA HE pa3pemaeT HAYHHATH
TPAHCTPAHNYHYID NEPEeBO3KY RO Tex nop, NOKa He NOAYYHT COTNacHA B
NHCLMGHHOM BRAE OT rOCYAApPCTBA TPaH3WTA. Opksaxo, ecaun B Joboe
speMa CTOpOMA npuMeT pemeHue BooOGmME MAM NPH  ONPEACNEHHHX
YCAOBNAX He "~ TpeGoBaTh NpPeABAPHTENLHOTrO COFNAaCHA B NHCbLMEHHORA
$OPME B OTHOWEHNH TPAHN3IMTHOW TPAHCTPAHKYHOM NEpPEeBO3IXM ONACHLIX
WNH  APYrMX OTXOAOB JAWOGO H3IMEHRET CPOM TPEeBGOBAHBA B 3TOM
OTHOIEHMHM, OHA He3aMERAKRTENLHO MHHPOPMHUPYeT Apyrue CTOpPoOHW O
CBOEM pemeHHH COTrNacHO cTaTtbve 13. B 3toM nochneanem cayyae,
ecau » TeueHne 60 nHEeR nocae NONYYEHNA J[laHHOTO YBEAOMIIEHKSA
TOCYASPCTBOM TpPAH3IXTA FOCYRAPCTBO 3IKCNOPTA HE noayYaeT OTBETa,
TO TrOCYRAPCTBO 23KCNOPTA MOXET pPa3pPelHTh HaYaTh 3IKCNOPT wepes
FrOCYRApCTBIO TPAH3HKTA.



5. B chay4yae TpPaHCTpPaHHYHOA NepeBo3IXK® OTXOAOB, KOrFpa 3TH
OTXORW HAa OCHOBE 38KOHA ONPedeNROTCA HAH pPACCMATPHBAIOTCA B
xayecTBe ONACHHX OTXOAOP TONBLKO:

a) rocyaapcTBOM 3KCNopra, TpeOOBAHHA NYHKTa 9 3ToR
CTaTbH, TNPHMEHAEMHE K HMNOPTEPY HAX AHUY, OTBeyaKmeMy 3a
yRanenue, H rocypnapcTsy KMNOpTA, NPHMEHAOTCA mutatis

mutandis, COOTBETCTBEHHO, X 3KCNOpPTepY H K rocynapcrey
akcnopTa;

b) rOCYRAPCTBOM HMMNODPTA HAH TrOCYRRPCTBAMK KMNDOpTa M
TpaHn3nta, apasomMMuca CtopoHaMu, Tpe6oBaHMA nNyHkTob 1, 3, 4 u 6
3TOA CTATLH, TPpHMEHReMHEe K 3KCNOPTEepYy W TOCYRAPCTBY 3IKCNOPTA,
OpPUMEHAOTCA mutatis mutandis, COOTBETCTBEHHO, K KMNOPTEpPY HAH
KLYy, OoTBevaxmeMy 38 YAANEeHKEe, W K TOCYRAPCTBY HMIOPTA; MWNAK

c)’ mobbM FOCYAAPCTBOM TpaH3IXWTa, ApAMmouMcA CTOPOHOA, TO
K TaKkoOMy roCcyRapCTBY NPHMEHAOTCA TONLKO NOJIOXEHHA NYHxTa 4.

6. FocypapcTBO  3KCNOPTE MOMET, NPH YCJOBHM COrnacus »
NNC bBMEHHOM BHjE 3aHHTEpPEeCOBAHHNX rocynapcTs, pas3pemaTthd
NPOM3BOAHTEMO MK BKCNOPTEPY HCNONL3IOBATL oOmee YBEJOMAEHKE B
Cnyvae PperynsapHoi OTrpy3xXH OAHOMY R TOMYy Xe JHlYy, OTBevalcmeMy
3a yzajieHWe OnacHHX HAH APYFHX OTXOA0B, € OAHNHME H TEMH Xe
GUINYECKHMH H  XHKMHUECKHMH CBONCTBAMH, uYepe3 ORHH M Te xe
TaMOXEHHHE NYHKTH BLIBO3& TOCYRAPCTBA 3IKCNOPTA M ueped ORHM M Te
xe TaMOXEHHME NYHXTH BBO3a T[OCYQAPCTBA MMNOPTA, & B CAYdae
TPaH3XWTA, Yepe3 ONHH H Te Xe TaMOXEeHHHEe NYHKTH BBO3a8 M BHBO3a
FOCYRApPCTBaA MAN TFOCYRAPCTB TPAH3HTA.

7. 3anRTepecoBaHHbe TOCYAApPCTBA MOrYT BbLPaA3HTL CBOE cCoOrjacuHe
B TIHC bMEHHOM BHAC Ha HCnonbL30BaHHE npoueaypu obmero
YBeROMNEHHA, © KOTOPOR TOBOPHTCA B NyYHKTe 6, 0OPH YCHOBHH
npeaACTaBAEHHUA onpeResneHHoR HHPOPMALHKH, Taxoh Xax ToO4HoOe
KONIHYECTBO HJH NEPHOAHYECKHE CNHUCKH ONACHHX HAW APYTHUX OTXOAOB,
noaAsexamnux OTrpy3ske.

8. Ob6mee yBsenoMNeHue H COTrJlacHe B TNHCLMEHHOM BHAE, O KOTOPHX
roBOPATCS B nyHkTax 6 H® 7, MOrYT OXBaTbiBaTb MHOroKpaTHHe
OTrpy3Kn ONACHHX WJIK JAPYTHX OTXOR0B B TeYEeRHWE MaKCHManbHOro
nepnona 12 Mmecaues.

9. Cropouul TpeOywT, HTOOM Kaxgoe JHLO, KoTopoe OepeT Ha ceba
TPAHCTPAHHYRYD nepepo3’ky ONacHHX L1 APYTHX OTXOA0B,
NOANKCHBANO NOKYMEeHT o nepepo3xe anbo npum pocraske, JH60 npn
NOAYHEHKH BSTHX OTXOROB. Oun Taxme Tpebywr, uTOOW AHUO,
oTBEYalmee 3a YAaneHne OTXONO0B, HHPOPMHpPOBANO KakK a3Ikcnoprepa,
TaK M KOMNEeTEeHTHHA OpraH rocynapcTsa 3KCNOPTA O MNOJAYYEHHH KM
Taxux OTXONOB K, B CBOE BpPEMA, O 3apepmeHHMH YARaNleHHA, kaxk 06
3TOM YKa3aHo B YBEQOMIEHHH. Ecan rocypapcteo 3IKCNOpTa He
nonayvyaer Takxofl HHPOPMAUUN, KOMIETEHTHHA OpPraH ToCYRapcTBa
3KCnopTa WIH 3KCnopTep yseAoMiAeT 00 3TOM roCynapcTBoO HMNOPTA.
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10. YpepoMmneHne n oTBeT Ha Hero, Tpebyemue COrjacHo HacToAmeR
cTaThe, HANPABAAOTCA  KOMNETEHTHM OpraHaM 3aHHTEPECOBAHHMX
Cropon Wnn COOTBETCTBYXImEMY NPaBRTEN LCTBEHHOMY oprany
rocypapcTs, He aBnaamHxcs CTopoHaMu.

11. JhoGas TPAHCrpPAHKYHAA NEPEBO3KA ONACHWX MWAH APYFrWX OTXOROB
NOKPHBAETCA CTpPaAXOBaHHUEM, 3a5lOrOM MAM HHOR rapaHTHen no
TpebOBaHWIO TOCYRapCcTBa BKMNOPTA HJAM TOCYAApPCTBA TPaH3MTA,
apnaicmeroca CtopoHoA.



Cratba 7

TQ&HCTPBHK‘IH&” NepeRO3KA W3 TOCYARARCTERA, ABAAKKErocHa
CTOpOHOR, Yepe3 rocynapctsa, He ssnmamueca CTopoHaMu

NMyxT 1 ctraTel 6 KOHBEHUMH npKMeHseTCA mutatis mutandis
K TPaAHCTpPAaHHYHOR nNepepO3KEe ONACHHX HJAH APYTHX OTXOAO0B H3
rocynapcrtea, asnscmeroca Cropoxoft, depe3 TOCYRApPCTBO HAM
rocynapctTea, He ApnRIKWHECH CTOPOH&MM.



Cratea 8

O6433HHOCTL OCYMECTBJCHHA DEHMNOPTA

Korpa TpPaHCrpaHW4HAR NEepeBo3Ka ONACHHX HWAM RPYrHX OTXOAROB,
Ha KOTOPYw 3aHHTepeCOBAHHWE TroOCyYAapcTRa fJlafiM cornacue B
COOTBETCTBHA C MNONOXEHHAMM HactoAmeR KoHBeHUHMH, He MOoxeT OHTbH
3aseplieHa cornacHo YCNOBHAM KOHTpaKTa, rocynapcrao axkcnopTra
obecneynsaeT, YYTOOH 3THM OTXOARAN OLUIK BO3IBPAMEHH 3IKCNOPTEPOM B
rocynapcTso 3KCNopTa, €CJIH HMHHE BO3MOXHOCTH YJABAEHHKA OTXOAOB
akonoruuecku oOO6GOCHOBAHHHM oO6pa3oM He MOrYT OnTh, HafijeHu B
TeyeHne 90 nHEeR € TOro MOMEHTA, KXaKk TOCYRapCTBO HMAOOpPTa
YBEeAOMHNRO TFOCYRAPCTBO 3KCNOPTA M CEKPEeTAPHAT, MHJIH B TeUYEHHe
TaxKoro HHOTO nepnona BDEMEHNM, o] KOTOpPOM aAorosopartca
3AHHTEPECOBAHHLHE rocynapctTsa. C 3TOR uen o rocynapctao
axkcnopra M nobas CTopoKa, ABAAKMAACA TOCYAAPCTBOM TpaH3IuTa, HE
BO3paxanT, HEe COo38a0T NOMEX HNI¥ HE TINPEnATCTBYWOT BO3IBPAmMEHHO
3THX OTXOAOB B TOCYRAPCTBO 3KCNoOpTAa.



Ctatoua 9

He3axoHHuf oBopoT

1. Ana uenen HacToAmeH Konsenyun moBas TPAHCTrpaHH4YHASR
nepeso3ska ONACHHX HJH APYTIHWX OTXOROB:

a) ©6e3 YBENOMNEHHMR BCEX 3AMUHTEPECOBAHHHX TOCYAapCTB B
COOTBETCTBHH C NONOXEHHAMH H&CTOﬁmeR KOHBGHHHH; HAK

b) G6es COTNnachna 33UHTEPECOBAHHOTIO rocynpapcrsa B
COOTBETCTBHM C NOJNIOXEHMAMH HactoameA KOHBEeHUHM; HAH

c) c COTNAacHa, NONY4YEHHOT O oT 3aHHTEPEeCOBAaHKNX
rocynapcTe nyTeM oanbcUPHKalUMKM, BBeflEHHA B 3abnyxOeHHE HAH
ofMaHna; HAH

d) xotopas CymecTBEHHNM  06pa3oM He  COOTBETCTBYET
AOKYMEHTAM; HIHK

e) KOTOpasa BeAeT K npejHaMepeHHOMY YaAaJeHWoO (HanpuMep,
cOpocy) oODacHHX HKNH APYIrHX OTXOQ0B B HapymeHHe HacToamef
KoHBeHI UM B OOMMX NPHHUHNOB MEXAYHAPOAHOro npaba,

CUNTaAEeTCA HEe3aKOHHBM OGOPOTOM.

2. B cayyae TPAHCTPAHHUHOA MNEPEeBO3KH ONAcCHWX MAKH APYTHX
OTXOQOB, OTHOCHMOA K KaTErOPHX HE3AKOHHOrO OOOPOTA HA OCHOBAHMH
NOBEAECHUA 3KCNOpPTEpPA HAKW MNDPOU3IBOAHTENA, TOCYRAPCTBO 3IKCNOpPTA
obecneunsaer, HTOoOH 3TH OTXOAN:

a) Onn¥ BO3BPAmMEHN HA33J 3KCNOPTEPOM WAH NPOR3IBOAHTENEM
An6o, nNPH HeoOXOAHMOCTH, CaMHM rOCYA&PCTBOM 3IKCNOPTA Ha CBOL
TEPPHTOPHIO HAW, €CAKR 3TO NPAKTHYECKM HelenecoobpasHo,

b) () 53,]'] yAaneHu W HLM cnocofom B COOTBETCTHHH c
nonoxeHnaMn Hactosmen KouseHuyuwu, B Teuenne 30 Aaxen nocne TOrO,
xaK rocyaapcTeBo 3Kcnopra OHN0 KHPOPMHPOBAHO © HE3aKOHHOM
ob6opoTe, MO0 B TEYeHHE TaKOro HHOTO NEepHona BPEMEHH, O KOTOPOM
MOTrYT ROTrOBOPHTbHLCA 3aMHTEpPECOBaHHHWE rocypapcrsa. C 3TOR HeAaAboO
3anHTepecoBanHne CTOpPOHH He BO3DPAXalOT. HE CO3AAIT NOMEX MHAM He
NPENATCTBYOT BO3BPAMECHMIO 3THX OTXOAOB B TOCYAAPCTBO 3KCNoOpTa.

3. B caywae TpaHCrpaHMYHON [NEPEBO3IXKH ONACHHX HAH APYIHX
OTXOROP, OTHOCHMOA K KATEropPMM HE3IBKOHHOro 00OpPOTA HA OCHOBAHHH
noseReHK A HMMnOpTEPA MK Anua, oTbBevaKmero 3a yRaneHwue,
rocypapcTso uMmnopra obGecneunsaeTr, YTOOM 3ITH OTXORW ObNM yAANEHH
3KONOTHUECKH 060CHOBAHHBIM o6pa3oMm HMNIOPTEPOM HAR  JITAYOM,
OTBEevYamuM 3a YRanenue, anbo, npu HEeOOXONIHMOCTH, CaMnM
rocynapcTsoM WMnopra B TeueHume 30 pnHeR nocne Toro, Kak
FTOCYAAPCTBO KHMNOPTA NOAYYHJAO HHPOPMAUHIO O He3aKOHHOM obopoTte,
nubo B TENEeHHE Taxkoro nepHoaa BPEMEHN, O KOTOPOM MOTrYT
AOTOBOPHUTLCA 3auHTepecoBaHHNe rocypnapcrsa. c 3TOR yennio
sauHTepecopadnusle CTOpPOHH, NnOo Mepe HEeOOXOQHMOCTK, COTPYARUAT B
YRANEHHH OTXOAOB 3KOJIOTHYEeCKH OOOCHROBAHHBM O6pa3OM.
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4. B Tex cay4asx, KOraa OTBETCTBEHHOCTL 38 He3aKOHHHWA o6opoT
He MoxeT OLTb BO3NOMEHA H& 3IKCNOpTepa HAK Npoussopnutens, nubo
HMMNOpPTEPa HAM ANLNO, OTBEeYamee 3a YARNEHME, 3AHHTEPECOBAHHHE
Ctopoun WAn, no Mepe HeobxoaumocTn, apyrue Cropouw obecnevnsanT
Ha OCHOBE COTPYAHA4YeCTBA CKOopeAmee YRaJeHRE ITHX OTXOHOB
3KONOrHYECKH 060CHOBAHHKM oGpailomM, COOTBETCTBEHHO, B
rocyfapcTee 3XCnopta, roCyRapcTee HMnoprta, nnMGO B HHOM MecTe.

S. Kampas CTopoHa NpHHHMaeT COOTBEeTCTBYKEe HallHOHansHoe/
BHYTPEHHEEe 3aKOHOAATEABCTBO C UENWo NPEROTBPAMEHHA HE3aKOHHOro
ofopOTA M HaKa3aHHA 3a HEro. CTOpOHW cOTPYAHMYAKT Mempay cobof
B UENAX AOCTHXEHHA LeNefl HACTOAMER CTaThHhH.



Ctatea 10

MexayHapoaHoe COTPYAHUUYECTBO

1. CTOpPOHH COTPYRAHHKAKT MeXAY COO6OR ¢ UEeNwo YAYUDEHUR U
AOCTHUXECHMUA 3KONOTUHYECKH OOOCHOBAHHOTO MCNOJLIOBAHMA ONACHHX B
APYIFHX OTXOAROB.

2. B atux yenax Cropouu:

a) npu NOCTYNACHNN npoc 6w, Ha  RBYCTOPOHHER  HAM
MHOTOCTOPOHHER  OCHOBE NpencTasRAoT HMEImYIOCR  HHPOPMaLKo,
ABHXHMMHE MENaHHEM COREACTBOBATD 3KOJOTFHYECKH OGOCHOBAHHOMY
MCNONL3OBAKWIO ONACHWX W APYFUX OTXOAOB, B TOM HUCAE YHHIHUHPYOT
TeXHHYECKHE HOPMM M MNPAKTHKY HARJEXAamMEro HCNONL3IOBAHWA ONACHbLIX
R APYIHWX OTXOAOB;

b) COTPYAHHY AT B obnacTh MOHHTOPHHTrA nochencToHA
HCNOJILIOBAHHUA onacHHX OTXOA08 ans 3A0POBbLA yenopexa ]
oxpyxaxmeR cpenni;

c) COTPYRHKYAOT, B COOTBETCTBHH CO CBOWMH HalyKOHAN bHLIMH
3axoHaMK, fMpPaBHJAaMM R NOAUTHKOA, B pa3paloTke K NOPUMEHEHRUM
HOBHIX, 3KOJNOFHYECKM OOOCHOBAHHMX, MANOOTXOAHHX TEXHONOrHA, B
COBEPWEHCTBOBAHHN CYMECTBYIUMX TEXHOJNOTHR B ULeNAX JNUKBRAAULKM,
no BO3MOXHOCTH, NPOK3IBONCTBA ONACHLIX H APYIrHX OTXO0Q0B U B
CO3aHHH Oosniee 3PPEKTHBHHX H JAERCTBEHHLX METOAOP HCNONDbLIOBAKKA
3THX OTXONOBP 3IKONOrHYECKH OOOCHOBaAHHLM OO6pa30OM, B TOM 4YHCAE B
H3YYEHHH 3IKOHOMHMYECKHX, COUMANLHMX M IKONOFHYECKHMX MNOCAEACTBHA
BHEAPECHNR TAKHX HOBLX HAMK yconepmeucnonannux TEXHOAOTHA;

d) AKTHBHO COTPYARAHRYANT B COOTBETCTBHA co CBOHMH
HAUHOHAN LHLIMK 3aXKOHRaAMM, npapunamMu H NOJAHTHKOR B nepenpave
TEXHONOrHK KU Npoleccod, CBA3AHHHX € 3IKONOTKHYECKH 000OCHOBAHHBIM
HCNONL30BaAHUEM ONAaCHLX " APYrnx OTXOROB. Oun TaKkxe
COTPYRHRYAT B pacCmWHpPEHHUM TexXHHuYeckoro notenuunana CropoH,
0Cco0EeHHO TeXx H®3 HKX, KOTOPpHE MOTYT HYXAATHLCA B TEXHHAYECKOHR
noMomu B 3TOR ob6nacthk u obpamaThCa ¢ npocsbamMn o0 ee
NpeRoCTaBNEHNN;

e) COTPYAHHYAKT B8 pa3paboTke COOTBETCTBYWHIMX TEXHHYECKHX
PYKOBOAAMKUX NPUHUMNOB H/MJHN KOREKCOB NOBEACHMA.

3. CTOPOHM NPHHHMAKT HeOoOXOAMMHE MEpPW B UENAX COTPYAHHYEcCTBa
ANS CORCACTBUA PA3BHBAXIMMUMCA CTPaHaM B BLNOJNHEHHH
NOANYHXTOB a), b) M ¢) nyHKkTa 2 cTaThLn IV.

4. C y4etoM noTpefHOCTEA pPa3BUBAICMHXCA CTPaAH MNOOMPAETCSH
coTpynHuuecTso Mexay CTOpPOHaMH M KOMNETEHTHHMH MeXAYHAaPOAHLIMH
OpPraHuMIalUMAMA € ULeaAbo cofehcTBufa  inter alia ocCo3HaHWO
npo6neMd OOmMECTBEHHOCTHLO, PAaCHHPEHHI0 3KOJOTHYECKH ONPaBRAHHOrO
WCNOAL3OBAHHA ONACHNX W APYFHX OTXOROB MW BHEAPEHHIO HOBHX
MaNOOTXOAHNX TEXHONOTHA.



Cratea 11

ABYCTOPOHHHE, MHOTOCTOPOBHME W PpEeruoHalbHHE COrNameHUs

1. HecMmoTps Ha nonoxeHusa nyukrta 4 ctatbh S5 CTopoHW MOTYT
BCTYnats: B ABYCTOPONHHHE, MHOrOCTOPOHHHE MM  PErHOHANbHHE
cornameHmns HIH AOCTOBOPEHHOCTH B OTHOIWEHHH TP&HCPP&HM‘IHO“
nepeBo3KH ONACHHX HAK  ApYrux orTxonoe co CTopoHaMH HAW
rocynapcteaMu, He AbasmuMuca CTopoHaMM, NpPHW YCAOBMM, 4YTO TaKHe
cornameHHMs WAW  NOTOBOPOHHOCTKH He OTCTYNalT OT TpebOBAHMUA
3KONOrHYecKn OOOCHOBAHHOrO HCNONbB30OBAHHA ONACHHX MW RPYTHX

OTXO0A0B, NPeAYCMOTpeHHOro B HactoAmel KoHBEHUMM. Nonoxerus
3THX COrnameHHA HNNW JIOrOBOPEHHOCTEN He poaxHW OHTbL MeHee
TpeboBaTen bHLMH B OTHOWEHHH 3IKONOTrHYECKH 060CHOBAHHOTO

NCNONL3OBARKMA, yeM Te, XOTOpHE NpeRyCMOTPEeHN  RacToAmed
KonseHyuefR, B HaCTHOCTH C YYETOM HHTEPEeCOB PpPa3bPHBAKUHXCA
rocynapcTs.

2. CtopoHH  YBEAOMNAOT cexpeTapraT o Jmobbix ABYCTOPOHHHX,
MHOTOCTOPOHHMX HANn PerMoHan bHHX cornamenuax Han
ROTOBOPEHHOCTAX, ©O KOTOPHX TrCOBOPHTCA B NYHKTEe 1, ¥ O Tex,
KOTOpHE OHHM 3aKJIOYHAK A0 BCTYNNEHHA ANZ HHX B CHAY HactoAmeh
KoueeHu®rn, pAA8 Uenef KXOHTPOAA 38 TPAHCIPaHHYHOA nNepepo3IKoOR
onacHuX M APYFHX OTXOR0B, KOTOPaAsa OCYRECTBAAETCR TOALBKO MexAy
CTOPOHAMKH TaKHX cornameHHA. [flonoxehHs HactoameR KoHBEHUHH He
3aTpParnpawT TPAHCTPAHHYHY® NEPEBO3IKY, KOTOPAs# OCYMECTBAAESTCA B
COOTBETCTBMH C TAaKHMB COrNAMCHUAMM, OPH YCJOBKH, UTO TakHe
corjsmeMuAa HE nporuspopevar TpeboBaAHMIO 3KONOTHYECKH
O0OCHOBAHHOTO MCNONB30OBAHKA onacHbIX MWAX  APYTrMX OTXOAROB,
npeiycMoTpeHHoMy B Hactosmed KOHBEHUMH.
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Ctatpa 12

KoncynbsTaynu o6 OTBETCTBEHHOCTHM

CTOpPOHE COTPYAHUYAT C UENHO KaK MOXHO CKOpPeRWwero NPUHATHA
nporoxona, Ccopepxamero HagNexamue TNPABHJAA MW nNpoHefyYpn B
OONACTH OTBETCTBEHHOCTH H KOMNeHcaAUMK 3a ymepd, nNpPpHYKHEHHLA B
peaynbTaTe TPAHCIPAHMYHOR NEPEeBO3IKH ONACHHX M APYTHX OTXOAOB.



Cratea 13

Nepenaya wHbOpPMALUUK

1. CTOPOHH, KaK TOJLKO OHKH NONYYHAH TakKHe CBeneHUA, B Chyvae
aBapun, nponcmenuweR BO BpemMAs TPAHCTPAKUYHOR nNepepPO3KH ONACHNWX
HWAU APYTrHX OTXOAOB JAWOO HX YAANEHHH, KOTOpPaAfs MOXEeT NPEACTABHTH
OnacHoCTb AAA 3N0POBbLA Yesobexa MW okpyxaxmeR cpefil B APYTHX
rocypapcrsax, o6ecne4YynBaloT, YTO0N 3TH rocynapcTsea LIS ]
HEe3aMEANIHTENILHO yYBeaoOMJEeHn 06 3TOM.

2. CTOPOHM KHPOPMHPYIOT RPYT APYra Yepes CexpeTapHaT 0:

a) H3IMEHEHHuAX, KacaiKmmMxca HA3HAYCHHAR KOMIIETECHTHHX
OpraHoB #/HAH BHJAENEHHHX LUEHTPOB, B COOTBETCTBUH CO cTaTheft 5;

b) H3IMEHEHHAX B CBOEM HAUKOHANLHOM ONpejlesIeHHH ONACRHX
OTXON0B, B COOTBETCTBHHM CO CTaTbel J;

W, B BO3MOXHO KOPOTKHE CPOKH, HHGPOPMHPYIOT O:

c) NPHHATHX  HKMH PEemeHHAX O NOJIHOM HJAK  YaCTHYHOM
Hecorjac¥m C MMNOPTOM ONACHHX HAR APYIHMX OTXOA0P ANR YHANCHUR B
pafioHe, HaxoafAmMeMcs NOA MX HAUHOHANBLHOA OPUCAHKUHER:

d) NPUHATHX HUMH pemeHHWAX C Uenwo OrpaHKUYEHHA M/WNH
3anpemeHHs IKCNOPTA ONACHMX M ZAPYTLKX OTXOAO0B;

e) mobyo RPYryo HHPOPMALUMIO, HEOOXOAHMYD B COOTBETCTINMN C
NYHKTOM 4 HaCTOAmMER CTaTHA.

3. CTOpPOHM B COOTBETCTBHH € HAUMONANLHWMH 3AKOHAMH W
npaBWjlaMn vepe3s cexkperapuatT nepenawr Koudepenuurn Cropom,
yypexpaeMoR Ha OCHOBAHMK cTaTeh 15, f0 KoHUa kaxporo
XaneHAAPHOTO ToOAa AOKNAA 338 NpeAHMAYMMA XaNeHRapHHR roa,
conepxamyf, B HYACTHOCTH:

a) HWHPO PMALHIO 2] KOMNETCHTHHX opranax n BLIRCNCHHBX
UEeHTPaX, HAa3IHAYEHHHMX HMH B COOTBETCTBHHM CO CTaThed 5;

b) HHPOPMALHIO O MOOLIX TPAHCrPAHMYHHLX NEepeBO3KAX ONACHNX
M APYTHWX OTXOAOB, B KOTOPHX ORM MPHHKMANK YYACTHE, B TOM uUNChae
06:



i) obreme IXKCNOPTHPOBAHHNX OnacHHX ] APYTruX
OTXONOB, HX KATErOpHH, CBOHCTB&X, MECTE HA3IHAUEHHUA,
FOCYRAPCTBE TPAH3WTA MW METOAC YRAJNEHHA, YKA3AHHHM B
OTBETE HA YBEOMIEeHHEe;

ii) o6weme HMNOPTHPOBAHHMX OnacHHX H APYTHX
OTXO[AO0B, WX KATETOPHM, CBORACTBAX, TMPOUCXOMAEHHH H
MeTOAE YLANECHHKA;

iii) onepaynax no yRaNeHWo, OCYMECTBJEHHE KOTOPHX
NPOUCXOAMAO HE TAK, KAK NPeRNoNaranoch;

iv) ycunusx, NPUNATABMKXCA c Uenwo COoKpameHHA
obveMma ONMaCHHX | RPYTHKX OTXOA0B, noapnexamunx
TPaHCTPaHH4YHOA nepepo3ke;

c) HHPOPMAUHIO © Mepax, MNPHHATHX HKMH [OJA  BHNOJHEHHA
hactosmed KoHBEeHUMK;

d) HHPOPMAUHIO O CcOoOpaHHbNX HMH HanexXHNX CTATHCTHYECCKHX
NaHHHX O BO3JEACTBMM NPOU3IBOACTBA, TPAHCNOPTHPOBKK M YABNEHHA
ONnacHuX WM APYTrHX OTXOROB Ha 310poBbE 4Yenowsexa H OXpyxaxaaypyw

cpeny:

e) HHPOPMALUMIO, KACAIMYIOCR ABYCTOPOHHHX, MHOrOCTOPOHHUX H
PErHOHaNbLHHX COrnalmleHHR M NAOTOBOPEHHOCTER, 3AKJIOYEHHHX B
COOTBETCTBHH co0 ctaTbed 12 Hactoameh Koneenuuu;

£) HHPOPMa KO 06 aBapuax, NpOUCIE AIMAX BO BpeMa
TPAHCIPAHHYHOM NEPEBO3KH H YNANEHHA ONACHHX H APYFHX OTXOAOB, H
0 Mepax, NPHHATHX ANA NHXBRAAUMM HX TOCNEACTBRA;

g) HHOOPMALUHIO O BO3IMOXHHX RYTAX YRANEHHA, HCNOJNbB3YEMHX B
pafoHe, HAXOQAMEMCA NOA HX HAUMOHANBHOR WPHCAHUKUHER;

h) HudopMaymo ©  Mepax, NPHHATHX AAA  pa3pabGoTKH
TEXHONOTHA, DNPEAHAIHANEHHNX JIARK  YMEHLIIGHMS H/RAKM  JIHKBHQAUMH
NPOH3BOACTBA ONAcCHHX W APYTMX OTXOQ0B; H

i) npoyne Bonpocu, KoTopue Koudepenuna CTopoH couTeT
YMECTHHIMHA.

4. Ctopotu B COOTBETCTBUM c HABUHOHAN bHBIMH 3aKOHaMu ]
npasuaaMu obecnevynsanoT, 4TOOH KOMNHN xamporo YBeAOMJIEHHR
OTHOCHTENILHO NOBOK AaHHOA TPAHCTPAaHMUHOR nNepeBO3IKH ONACHHIX HAH
APYTHX OTXOA0OB H OTBETE HA HEro HANPABAANNCL B CexpeTaphnar,
ecnk 06 3ToM npocut CTopoHa, OKpyxaxmas cpena KOTOPOR MOXeET
NOCTPaAATL B pe3ysibTaTe TaAKOR TPAHCTPaHH4YHOR NepeBO3KM.

- 23 -



Crates 14

$PnHaHCOBNE AacCNEeKTH

1. CTOPOHHW cOrnamalwTCA ¢ TEM, uT0, B 33BHCHMOCTH OT
KOHKPETHHX TNOTPeOHOCTER Ppa3NHUYHHX DPErMoHOB MW CYGPerHoHos,
CO3Q310TCA PETHOHANBHHE K CYOPerHoRajibKHe UEHTPW NO NOAroOTOBKE
xaapos M nepefave TEXHOJOMMM B OTHOMEHMM  DPAUMOHANILHOTO
HCNONIb30BAHUSA ONACHHX M RPYTHX OTXON0B K CBEAEHHA K MHHUMYMY HX
nponspoacTBa. CTOPOHW NPHMYT pemeHHE O CO3/laHHK COOTBETCTBYIMHUX
MEeXaHW3MOB GUHAHCHPOBAHMA Ha JIOGPOBOJILHOR OCHOBE.

2. CTOPOHHN PACCMOTPAT BONPOC O CO3AAHHM OOBOPOTHOro ¢OHAA ANA
OKa3aHWA HA BpeMeHHOR OCHOBE TMNOMOMM B cCAaAyHae Ype3IBHUAANMX
CHTYaUHR C Uenblo CcbBEefEHWA K MHHUMYMy ymepOa OT aBapufi 8
pe3ynbTaTe TPAHCTPAHNYHOR NEpPeBO3IXN ONACHNX ¥ APYFHX OTXO[OB
HAR KX -YOAANECHHS.



Ctatea 15

Koudepenyna CTopoH

1. Hac Toamum YydipexgaeTcsa KougpepeRyuna Ctropon. Nepsoe
cosemakne Konoepenunn CrTopoH co3mbaerTcs JIMPEXTOPOM-HCNONHHTENEM
IOHEIl He no3pHee, YeM 4Yepe3 OOAHH TOR nocae BCTYNJEHHR B CHAY
HacToAmeh KonBeHUun. B nansHehweM ouepeiHue COBEemMaHHUA
KoHpepeHLHH CtopoH CO3NBAITCA C NepHOAHYHOCT bIO, KOTOPY®L
KoHdepeHURA YCTAHOBHUT HA CBOEM NEPBOM COBEMAHHR.

2. BHeouepenHune coBemaHHuAa KoHpepeHyuu Ctopon CO3LIBAOTC A
Toraa, korna KoHepeHuHsa couTeT 3TO HEOOXOAMMHIM, HMAM no
NMHC LMEHHOA npocvbe OQHOR u3 CTOPOH NPH YCJNOBHH, YTO B Teuyedue
mecTH Mecsues nocne HanpaBiieHHUs npoc bom B HX aapec
cekperapHaToM 3Ta npocbba OyJeT noAAEpPxaHa He MeHee uYeM OAHoRn
TpeTso CTOPOH.

3. Kougpepernyns CTOPOH KOHCEHCYCOM COTJacoOBHBAET M TNpPHHUMEET
npas®na nNpolUEAYPHW, KAK CBOH, TaK MW JoBHX BCNOMOTATEN bHMX
Opraios, XOTOPHWE OH&a MOXET YYpPeAMTb, & TaKkxe GHHAHCOBHE NpaBHaa
¢ uenso onpeneneHWAa, B HYAaCTHOCTH, ¢HHAHcoBOro y4actua CTOopoH B
pamxax 3Toh KoHBeHUMM.

4, CtopoHn Ha cBOEM nepBoOM CoBEmMaHHUH PaCCMOTPAT sobule
NONONHKUTENbLHKNE MEpH, XOTOPHE MOryT NOMOYL WM B BHNOJHEHHH CPOMUX
00A3aHHOCTEA B OTHOMEHHK 3amMUTH W COXPaAaHEHHR MoOpckofi cpenm B
KOHTeKcTe HactoameR KoHPEeHUMH.

5. Koudepenuyns CTOPOH MNOCTOAHHO CReAHT 38 3dHEKTUBHLM
BHNONHEHNEM HACTOAMER KOHBCHQHH H, XKpOME TOTO:

a) cofleACTBYET COTJIaCOBAHHI0O COOTBETCTBYXmER TNONNTHKE,
CTpaTerus H Mep B UENAX CBEAEHHUR K MHHHMYMY ymepba, HaAHOCHMOTO
310POBbIO JUOREA H OKPY®malumefi cpene ONaCHHLMH M APYTHMMH OTXOAAMM;

b) paccMartpiBaeT H, N0 Mepe HeoOXOAHMOCTH, NPUHUMaeT
NonNpaBkKH K HacToAMEeA KOHBEHUHK H NpHAOXEHMAM K HeRk, Y4¥THBASA
inter alia ®MeEKMYI0CA HAYUYHYI0, TEXHHYECKYI®, IKOHOMHYECKYIO H
3KONOIrKYECKYI0 KRPOPMAYUNIO;

c) pacCMaTpnuBaeT H NPHHUMAET JioOune JAONOJHHTENbLHbE MepH,
KOTOpHEe MOryT noTpefoBaTbCA AAR AOCTUXEHHA UeaeR HacToamed
KoHBeHUMH, B CBeTe€ ONWTA, HAKONJEHHOro NPH €€ BHNOJHEHMH, a
Taxxe npn BHNONHEHHHN cornameHuin ] AoropopeHHocTeR,
NPEAYCMOTPEHHHX B CTarbe 1l1;

4) npn HEeOOXOQUMOCTH paccMaTprBaer n npUHNMaeT
NPOTOXONbI; ¥

e) co3snaer TaKkHe BCnoMoraTenbHue OpraHu, KOTOpHE
CYNTAIOTCA HEeOOGXOAMMLIMH ANA BHNONHEHHWA HACTOAMER Konneuuun.



6. Opranuzauns  O6veaurennux HauumR, ee cneuManuiInposaHMHe
yupexjieHus, a Taxxe Jsuoboe rocypapcrso, He apasmxmeeca CTopoHoh
HacToMmeA KOHBEHUMH, MOTYT OuTL NPEACTABNEHH M3 COBEMAHHAX

Kougepernynn CropoH B kavecTse HabuopaTteneh. Jiobue ppyrue
opranu WK yuYpexfneHrun, HaUMOHAN bHUE WK  MEeXMAYHA&POAHuE,
NPAaBUTEAMC TEBEHHLE WM HENPAPUTEA ML TBEHHNE, obnapnamue

xoMneTeHuKeR B OONACTAX, OTHOCARMMXCR K ONACHWMM HAK APYIHM
OTXOAAM, KOTOPWE H3BECTHAR CexXpeTapHaT O CBOEM XEeNaHKKH OuTb
NPEACTABACHHLIMK HAa coBemanvyuax Koxneepenguuw CTOPOM B xXavecTse
HabmonaTteneR, MOryT OHTL RONYMERW K YYACTHO B Heldl, €CAM TOALKO
NPOTHB aToro He BO3paxaer no wMenwmeRl Mepe ofna TPETH
NPUCYTCTBYXMUX Cropon. Jonyck 3 yyacTwo nabmonarenef
peryaupyercs npasunaMu npoyegypu, KoTOopbie OYRYT COPHHATH
KougepeHyuneh Cropon.

7. KoHpepeHUNA CTOPOH uepe3 TPM TonA nOCNE BCTYNACHHR B CHAY
HactoameR KoHBEHUMH, a 3aTeM He pexe OJAHOrO pa3a b mecTh Aer,
NPOBOAMT OUEHKY €€ I3PPEKTHBHOCTH N, ECAM CONYTET HEOOXOQHMLIM,
paccMaTpHBaAET BO3IMOXHOCTL YCTAHOBAGHKA MNOAHOMO MWAK YaCTHYHOroO
3anpeTa HA TPAHNCTPAHHUYHYIO NEpPeBO3IKY ONACHNX M APYrMX OTXOROB C
YHYEeTOM nocnepnHeh HaydHOR, 3xonoruveckon, TEXRHYECKOR ]
IKOHOMHIECKOR HHPODMALUHH.,
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Crates 16

CexpeTapuart

1. Ha cexpeTapuaT BO3NarawTCs CAefyomue ¢yYHKUHHW:

a) opraHMsauus H ob6CcnyxuBaHHue cOBemaHua, xax 3TO
npenycMOTpPeHo B cTaThAx 15 u 17;

b) noproToBka " nepepnava AoKnanos, OCHOBAaHHBIX Ha
WHOOPMAUHHK, MNOJNYUYEHHOR corsacHo crtatbaM 3, 4, 6, 11 M 13, ¥ Ha
HHPOPMaAUHUHK OT COBEmaHun BCNOMOraTeNbHNX OPraHob, YuYpexageHHbIX
cornacHo cratbe 15, a Takke, €CAH 3TO NPUMEHHMO, HHPOPMALHH,
npeactTaBieHHOR COOTBETCTBYKAUMH MEXNPaBUTEN bCTBEHHBIMH H
HENPaBHTENbCTBEHHLIMH YUPEXREHUAMH;

c) NMOAroTOBKa AROKNAANOB O €ro REeATENALHOCTH NO BLINOJNIHEHHIO
CBOHX ¢$YHKUHA B COOTBETCTBHM ¢, HRHacTtoamedn KoHBeHUHeR H
npenctasnenune ux KoueepeHunu CTOpoH,

d) obecnevyeHne HeOOXOAMMOW XOOPAKHHAUMH JAECATEJILHOCTH C
COOTBETCTBYKIMMH MeXAYHapoAHLIMHK OPraHaMHK H, B YaCTHOCTH,
3aK0YEHNne TakKMX aJMHHHUCTPATHBHHX W JIOFOBOPHHX COTJNameHud,
KOTOPHE MOTYT nOoTpebOBATBLCA LNA 3PPEXTHBHOrO BHNOJHEHHA €ro

GYHKUHKA;

e) noanepmaHue CBR3H c BblléNe HHBMMHN HeHTDPaMHU H
KOMINETCHTHHMH OpraHamn, CO3QaHHLBIMH C'ropouann B COOTBETCTBMH CO
cratbeft 5 HacTtosamen KonseHyun;

£) cocTaBneHHe HHpOpPMaUHUH OTHOCHTENbHO YTBEPXACSHHLIX
HalUuuoOHaNbHUX MecT W o6bexTos CTOpPOH, KxOoTOpHEe MOI'yrT OubTbd
HCNOJIB30OBaAHN A[QJa YAANEHHA HWX ONACcHHX OTXO0QOB, W APYTrHX OTXOAO0B
W pacnpocTpaHeHue 3Tol HWHdopMmauun cpefir CtopoH,

g) nonyvyeHne oT CTOpOH H HanpaslieHHE HM HHPOPMAUHH
OTHOCHTEJNBHO:

- HCTOYHHKOB TEXHHYECKOTrO CONEACTBHA H NMORrOTOBKH KaApPoOB;
- BRMenMxCa HaAYYHO-TEXHHUYECKHX 3HaHKh M onuTa;
- HCTOYHHKOB KOHCYJIbTATHBHOIO COAECHACTBHA M BKCNEPTH3H; WU
- HaNHYHA pecyYpcos

C uenbio conencTBua MM NO HX npocbbe B Takux obrnacTaAx, Kak:

- npUMEHEHHe CHCTeMn YBEAOMJIEHHA B paMxax HacToAame#n
KoHBEHUMH;

- PauMOHAaNLHOE HCNOAbL3OBAHME ONaCHHX W APYrHX OTXOAOB;



- BHEPEHHE D3KONOrHYECKH OGOCHOBaHHOW TEXHONOTMH B CBA3IU C
ONAacHLIMK H APYTHMH OTXORAMHM, TakKOW, KaK MaloOTXOAHa’ M
6€30TX0JlHAaA TEXHOJNOTHA;

- OleHkKa BO3MOXHOCTER W MecT yAalleHus;
- MOHMTOPMHI ONACHBIX M APYIMX OTXOROB; H
- NPUHATHE MEp B qpeasuqatmux CllyvdasnXx,;

h) o6ecneuenne CTopoH, no HXx npocbbe, HHPOpMaunen o
KOHCYNIbTAHTaX HNK KOHCYNbTAaTHUBHHX éupmax, obnagaicmnx
HeoOXOAMMOR TEXHUYECKOR KOMNeTeHUWEeRA B 3ITOK OONACTH, KOTOpHE
MOTyT oOKa3aTb WM COAEHCTBHE B pPaCCMOTPEHKH YBEJNOMJEHHA O
TPaHCTpPaHHYHOH nepeso3lke H Bonpoca o COOTBETCTBHH
npennonaraeMoi OTrpy3KHM ONACHHX MHAW APYrHUX OTXOAO0B MNOAYYEHHOMY
YBEAOMOEHHIO H/HAK TOTO ¢akKTa, 4YTO npeanaraemue o6bekTH AN
YRaneHuAa  ONacHuX OTXOA[O0B HOCAT  3KONOrHUYECKH OGOCHOBAHHBLIA
xapaKkTep, KOrga Yy HHX eCcTb OCHOBAaHMA MNoOAaraTh, YTO JRaHHLE
OTXOAN He OYRYT  HCNOABLIOBATLCA  3KOJOTHYECKH OOOCHOBAHHLIM
o6pa3oM. PaccmMoTpeHHe moOOHX TaKHX BONPOCOB HNPOM3BOAUTCA He 3a
cyeT cexKkperapuara;

i) oKa3aHHKe noMomu CropoHam, no HX npocibe, B
onpefenecHun cny4aeB He3aKOHHOro o60OpoTa H HeEe3aMejJInTeJbHOe

pPacnpocTpaHEeHHE CPeAH 3aMHTEpeCOBaHHHX CTOPOH JNOGOA HHPOPMELMH,
NONY4YEHHON CEKPETAPHATOM OTHOCHTENbHO HE3aKOHHOTro 060poTa;

j) corpynnruecTBo <¢o0 CTOpPoHaAMM M COOTBETCTBYWKIMMM M
KOMMNETEHTHLIMA MEXAYHAPOLHHMH OPraHK3aUMAMH H YYPEXJEHHAMH B
NPEROCTABNEHHH 3KCNEPTOB M OGOPYAOBAHRA C UEAHO ONEPaAaTHBHOrO
OoKa3aHMA MNOMOMM TOCYRApCTBAM MNPH BO3HHKHOBEHHH uYpesBuvakHo#k
CHTYaUUH; ¥

k) BHNOJIHEHHE TAaKHX APYIWX oYHKUKA, CBA3AHHWX C UEJAMH
HacToAmen KoHBeHUHH, KOTOpHE MOTryT ObTh onpenencHu KoHdepeHyueh
CtopoH.

2. OYHKLHHN cexpeTapuaTta BpPEMEHHO pHnosNHAmIOTCR  [lporpaMMon
Opraunsaynens O6vennHenHmx Hayuwfi no okxpyxame# cpege BNAOTL A0
3aBepwerHa nepsBoro cosemaHua KoupepeHynu CTOpPOH, CO3BAHHOrO BO
HCNOJIHEHHEe CTaTbu 15.

3. Ha cBoeM nepBoM cosemanuH KoHpepernuua CTopoH yuypexpaeT
cexpeTapHar H3 yucna Tex CYmecTBYXIHX KOMNETEHTHHIX
MEXNpaBHTENbCTBEHHHX OPraHM3aliMit, KOTOPHE BHPAa3HJIH TOTOBHOCTL
BHIOOAHATL ¢YHKUHH CeKpeTapuaTta B COOTBETCTBHM C HacTOAm@eER
Kousenunen. Ha 3»ToM cosemanun Koudepenyna CTOpoH nposeperT
Takxe OUEHKY xopna OCYUWECTBIIEHHR BPEMEHHNM CeXpeTapHaTOM
BO3JIOXEHHHMX HA Hero ¢YHKUMA, B 4YaCTHOCTH, B PpaMkax OyHxra 1
pblle, W NPHMET PpelieHHe o0 HeOOXOAHMbBX ANA BHNOJHEHHR 3THX
$YHKUHA MexaHM3IMaXx.



Cratba 17

Nonpaskn kK KoHBeHUMH

1. Jiobas u3 CTopoH MoxeT npennaraTh, MNONpPaBKM K HacTosmedn
KonseHyun, ® moGaa ©3 CTOPOH Kaxkoro-sAn60 TNPOTOKONAa MOXeT
npenpnaraTsb nonpasxku K 3TOMY nporoxony. B TaKHX nonpasxax
ROJIXHBEIM o6pa3zoM YUUTHBAOTCA inter alia COOTBETCTBYKIUE
HAY4YHO-TEXHHYECKHE COOOpaerHH.

2. Nonpapxn k nacrosmen KOHBEHUHMM NPHHHMAIOTCA HA COBEmAHHYU
Kondepenuun Crtopon. [llonpasxu K so6OMYy NPOTOKONY NPHHHMAKOTCA Ha
copemaHun CTOpOH CoOOTBETCTBYKMEro nporoxona. Tekct awoboh
npepnoxeHHO# nonpaskum K Hacroamed KoneeHumn u moboMy npoTokonay,
eciH B 3TOM NPOTOKOJNE HEe TNPeAyCMOTpPeHO HHoe, coobmaercs
CTOpOHaM cexpeTapnaTOM He TNo3ZHee, YeM 3a mWeCTb MecAueB JAo
nposefleHUA COBemMaHWA, HA KOTOPOM ee npepnharaeTcf NPHHATLH.
CexpeTapraT coobmaeT TakKXe TEKCT MNPEeAJIOXEHHHX NONPaBOK CTpaHaM,
noanucasmuM KoHBEHUWIO, ANR MX CBEREHHA.

3. CTopoHn TnpHAArawT BCE YCHIHA J[ANA JOCTHXEHHUA COTrjacHa B
OTHOIEHUN NPHHATHA MoOGOA npennoxeHHOR nNONpaBKH K HacToAmen
KonseHuHn nyteM KOHCeHcYyca. Ecamn BCe BO3MOXHOCTH ANA
NOCTHXEHHA KOHCEHCYca HcuYepnaHn, a cornacKe He AOCTHILHYTO, TO B
KayecTse nocjefHed Mepn NnonpaBKa NpHHKUMAETCA OGOJLHUHHCTBOM B TPH
YEeTBEPTH ronocos Ctopon, NPHCYTCTBYIKX Hn yyacTBYiaquXx B
ronocoBaHW¥, ¥ HanpaeBnsetca JlenmosurapueM Bcem CToponam pansd
paTHPnKaLUNUK, OROOGPEeHHA, OPHUHANIBHOTO NOATBEPXACHHA HIH NPHHATHA.

4. fipoueaypa, YROMAHYTas B MNYHKTe 3 bpyule, NPUMEHAETCA K
nonpasxaM K JIOGOMY MNPOTOKOAY, 38 HCKJIOYEHHEM TOTO, YTO AJA HX
NPHHATHA ROCTATOYHO 6O bIHHC TBO B ABe TpPeTH ronocos
NPUCYTCTBYIMUX Ha COBEMAHHMH H Y4YacCTBYKMKX B FosocoBaHKM CTOpPOH
3TOro npoToKoOna.

S. JlenosnTapuio CAaTCH Ha XpaHeHue COOTBETCTBYIMHE
PaTHPHKALUUOHHNE TPaMOTH H AOKYMEHTH 006 OfOGpPEHHH,OPHLHAJILHOM
NOATBEPXACHHU HAH TNPUHATHM nonpaBok. [lonpaBxH, NPHUHUMaEeMHe B

COOTBETCTBHH C INYHKTaMH J uan 4 Bue, BCTYNaoT B CHAY AAR TeX
CTOpPOH, KOTOPHE COrJIaCHAHCL C HHMH, Ha J[REBAHOCTHA JAEeHb nochne
nonyuexHua Jleno3nTapueM paTUPHKALNOHHOM TFpaMOTh HIM JOKYMeHTa o0
nx onob6pennn, odpHyHaJsIbHOM nonTBEpPXRACHNN nnn NPHHATHRK, no
MeHuwmeR Mepe, TpeMa ueTsepTamMu CTOpoOH, MX NPHHABLIMMHM, KAH, NO
MeHbliei Mepe, ABYMA TpeTaMH CTOPOHR, KXOTOPHE NPHHANH NONPABKK K
DAaHHOMY nporoxonay, ecnu TOJNLKO B 3TOM nporoxone He
npeaycMoTpeHo uHoe. Jna mobor apyron CTOPOHW nonpaBxy BCTYRawoT
B CHAY Ha [OEeBRHOCTHA pAeHb nocne cpaun pankoit CTopoHOR Ha
XpaHeHHe PATHPHKAUHLHWOHHOM rpaMoOThl HAH AOKYMeHTA 006 onoOpeHnu,
OPULNANTLHOM NOATBEPXAECHHH KNH MPUHATHH 3THUX NONpaBoK.

6. Ans uenen HacTosuen CTaTbhH nop TepMHHoM "CTOpOHH,
NPHCYTCTBYWOMME ¥ YuacTBYWuMe B ronocoBaHuu' nouumaorca CTOpPOHH,
NPRCYTCTRYWHAE H roanocywuue *'"3a" wuaum ''nmpormus".



Ctrarwbr 18

[IpHHATHE NPHAOXCHUA W _BHECEHME B HHX NONPaBOK

1. flpunoxeHua Kk HacTosme# KoHBEHUHH HKHAW K JMOGOMYy MnpoTOKOAY
COCTAaBAANOT, COOTBETCTBEHHO, HEOTBHEMNEMYD  4acTh HacTosmehn
KoHBeHUHH H 3TOro npoTokosia, K eCNH NPpAMO He MNPefyYCMOTPEHO
HHOTO, TO CCbUIKA Ha HacToAmylw KOHBEHLUHMIO MNK HA NPOTOKONH K Hefl
npeacrasnfger co6oft B TO Xe BpPEMA CCBUIKY Ha Juobbe MNPUIOREHHA K
HHM. Taxue nOpunNoOXeHUA OrpPaAHHUHBAITCHA HAYUYHO-TEXHMYECKHMH H
aAMHHUCTPATHUBHLIMH BONPOCAMH.

2. Ecnun KakuM-naubo NPOTOKONOM HE NpPEeAyYCMAaTPHUBAETCA  HHLIX
NONOXEeHUA B OTHOIWEHHUH NPUIIOMEHHA K HeMy, TO MNpPHUMEHAETCA
cneagywaana npouesypa MNPeRNOXCHHA, NPHHATHA K BCTYMJEHHA B CHAY
RONOJHHUTEN bHLIX FMPHNOXEHUR K HacToAmel KOHBEHUHH HAH NPHUIIOXECHHUA
K TMPOTOKONY:

a) npunoxeHna x unactofmenn KoHBeHUHM HAH NPOTOKONAM K Hef
npeasaraloTCA M MNPHHHMAKTCA B COOTBETCTBHH C 1npouepypon,
ycranosneHHo#t B nyukrax 2, 3 n 4 crateu 17;

b) mobasn Ctopona, He CYHTAaKman BO 3MOXHLIM MPHHATDL
RONOJNIHUTEN BHOE npunoxeHne K  Hactosmed  KoHBEHUHHM uan
NMPpHAOXEHHEe K JIDGOMY nporoxoany, YHYaCTHHUKOM KxoToporo OoOHa
fasngerca, ysegomnser o6 3ToM Jleno3HTapra 8 [HUCbMeHHOR
dopMe B TeyeHHe mecTH Mec slues co AHA coobmenun
Jleno3utapueM o0 ce npHHATHH. Jleno3nTapui He3aMEeAAHTENAbLHO
ysenomnaer 8ce CropoHn o0 JnoOGOM TaxKkoM MNOAYYEHHOM UM
ysepomnenunn. Jho6as cTopoHa MoxeT B Jo6oe BpeMA 3aMEHHTbH
paHee HaNpPaBJEHHOE 3afBJIEHHE O BO3PaAXEHHM 3aABNEHHEM O
NPHHATHM, MOCNEe Yero NPHJOXEHHA BCTYNalT B CHAY ANA AAHHOR
CTOpPOHNI;

c) N0 UCTEYEeHHUM MEeCTH MeCAUeB CO JHS PacChiKH COOOmMEHHSR
Jdeno3urapneM npuiioxeHne BCTyYnaeT B CHAY N8 BCcex Tex
Cropon HacTtoamedn KoHBEHUHWHM HAM ROGOro M3 COOTBETCTBYKMHX
npoTOKONOS, KOoTOpHE He npencTabBwiH YBEAOMIEHHKA B
COOTBETCTBUM C NONOXECHUAMH NPHUBENEHHOrO BLUIE

noanyHxkra b).

3. llpeanoxeHue, NPHHATHE H BCTYNNEHHE B CHAY MNONpPaBoOK K
NPUJIOXEHUAM X . Hactoame@t KouBeHyuuu wunm x JuwobGoMy npoToKOny
Perynupymorca npoueaypofi, aHanOrK4YHOM TONR, KOTOPAN YCTaHOBJeHa
INA BHECEHHR nNpeAnoOXeHHRA, TNPHHATHA WK BCTYMNNEHUA B CHAY
npunoxeHHi X KOHBEHUHM HAM NPHIOXEHHHM X XaKoMy-NH60O NPOTOKONY.
B NpHNOXEHHAX ¥ NONPaBKaX K HUM JIONIXHHM OOGPa3oM YUHTHBAOTCA
inter alia coOTBETCTBYWI(HE HAYYHO-TEXHHUYECKHE COOOPAXEHHUA.

4. Ecnn ponosnHuTenbHoe MNPHINOXEHHE HAK TNONPaBKA K NPUNOXEHHUIO
CBA33aHW C BHECEHHKEM TMONPaBKM B HacTOAMYWw KoHBeHUMIO uAK JIOOOR
NIPOTOKOJI, TO TaKoe JONONHHTEJIbHOE MNPUJIOXEHHE WM NPUNOXEHHE C
BHECEHHBMH B Hero nonpaBKaMH BCTyYNaeT B CHKAy JAWlbL Toche
BCTYNNEHHA B CMJY MNONpaBKU K HacTosmedn KoOHBEHUHMH HKAH K
COOTBETCTBYIUWEMY NPOTOKOAY.



Cratea 19

[lpoBepka

Jio6as CTopoHa, HMelmlaa OCHOBAHME CUHTATL, YTO JApyras
CTtopoHa nencrTeyeT Hnu neHcTsosana B HapyweHue CBOHX
o6a3aTenbCTB NO HacTtoamen KOHBEHUUH, MOXET HHPOPMHPOBATL 06
3TOM CEeKpeTapHaT, B 3TOM CJiy4ae OHa HE3aMeANHTEeNbHO HHPOPMHPYET
HENoCpejCTBEHHO HJAHM 4epe3 cekperapuat Ty CTOpPOHY, KoTopaf
nopospesaeTcs B HapyweHuu. Cexperapuar npeacrasnser CTopouHam
BCI0O HEOGXOAMMYI0 B 3TOM CJllyyae HHPOPMALMIO.



Ctratura 20

YperyanposaHue Ccnopos

1. B cnyvyae BO3HMKHOBEHHM cnopa Mexsly CTOPOHaMH OTHOCHTENbHO
TONKOBAHHA, MNPHMEHEHHA HNK cobmopeHua HacTosAamen KoHBEHUMH HIHK
no6oro MNPOTOKONA K HEH OHU CTPEMATCA K YpPerynHpoBaHHO cnopa
nyTeM MNEeperoBOpPOB HAH JIOOLIM HMHHM MWPHMM CRNOCOGOM MO CBOEMY
BLiGOPY.

2. Echun 3anuHTepecoBaHHbEe CTOPOHWM HE MOTYT YPEryJHpoBaTh CHOp
YKa3aHHHEM B NpeabaymeM INYHKTe 06pa3oM, Cnop Mo B3auMHOM
ROTOBOPEHHOCTH NepejlaeTca B MexayHapopgHWft cyn HAHM Ha ap6HTpax B
COOTBETCTBHH C YCNOBUAMH, oONpefeNeHHHMH B npunoxeHnd VI o6
ap6utpaxe. HeBO3MOXHOCTL JOCTHXEHHMR B3aHMHOHN JROFOBOPEHHOCTH
OTHOCHTENIBHO MNepepavM cnopa B MexayHapoOAHufi CYR HAH Ha apOHTpax
He H3basnaeT oAHAakKO CTOPOHH OT OGA3AaHHOCTH MNPOAONXATbL MNOHCK
NMyTeA K €ro yperyJIMPOBAHHIO OTOBOPEHHKLHIM B NYHKTEe 1 o6pa3oM.

3. B MOMEHT paTHPHKAUMHK, T[NPHHATHA, OROOGPEHHA, OPHUHANBHOTrO
NMOATBEPXAECHUA WJIH NpucoellMHEHHA K Hactoamed KoHBEeHUUH unu B
6o MOMEHT Mmnocne 3Toro moboe rocynapcTsBo HJAK OpPraHH3apus no
NONUTHYECKOR H/ Wy 3KOHOMHYECKOR HHTEerpaynuu MoryT 38ABUTL O
TOM, 4YTO OHH NpU3HaAOT o6a3aTeNbHUM 1ipso facto Hu Ge3
CMeyHUanbHOro COrflameHHA B OTHOWEHHH Jsobo# CTOpoHH, nNpUHHMaxmen
Ha ce0a TaKkne me obsf3aTesibCcTha:

a) nepenavy cnopa B MexayHapogHuWfR cyn; M/HNK

b) nepefavyy cnopa Ha apOHTpPax B COOTBETCTBHH C Npolueaypamsu,
YCTAHOBNECHHLIMH B npunoxeHwun VI.

Yeepomnennue o TaKoM 32aABJNEHHHK B NHUC BMEHHOM Bune
HanpasnfseTcs B CEeKpeTapHaT, KOTOPwA JOBOAHT €ro A0 CBefeHHA
CropoH.



Cratba 21

Noanuncaunune

Hactoamas KoHBeHUHS OTKpPHTaA ANA MNOANHCAHWA rOCYZapCTBAaMH,
Hamu6uen, npencrasnenHnonr CoseroMm Oprauuszaywn O6vepuHeHHwx Hayuh
no HaMuGuH, W OpraHM3zayHAMHU NO MOJAMTHYECKOA H/HAH 3IKOHOMHYECKOH
uHTerpauvun B bBaszene 22 wMapra 1989 ropma, B depepanbHoMm
AenapraMeHTe HHocTpaHHux aen Msedyapun B bepHe ¢ 23 MmapTa
no 30 wvions 1989 roga u 8 lleHTpanbHeix yvypexaeHuax OpraHu3ayuu

O6vepnuuenunx Hauu#t B Heio-Aopxke ¢ 1 waons 1989 roga no 22 mapra
1990 ropa.



Ctatba 22

PaTuprKayna, NPHHATHe, O¢HUHAJIbHOE NOATBEDPRACHUE
A onobpeHue

1. Hactosamas KOHBEHUMA nNORNEXHT paTHPHKAUMHM, MPHHRATHIO HAKH
opob6penumio rocynapcrsaMu u HamubGuef, npepcrasneHHor CoBeToM
Oprarnsagyun OGbeauHeHHbix Haywhh no Hamub6un, #H OPHUHANBHOMY
NOATBEPXAECHHUIO HNH OAOGPEHUI0O OPraHM3aUHAMH NO NONUTHYECKOR R/KAH
IKOHOMHYECKOR HHTerpauuu. PaTHPHKAUHOHHBIE TPaAMOTH W [HOKYMEHTH O
NPHHATHH, ODPHUHANBLHOM TMNOARTBEPXAEHUHU HNH OAOGPEHHH CRAIOTCA Ha
xpaHenne Jleno3ntapuo.

2. Jhio6bas opraHuszayufk, YKa3zaHHas B MNyHKTe 1 sbule, KoTopas
ctaHoBuTCAa CTOpPOHOWM HacTosmged KOHBEKUWH, M NPH 3TOM HH OAHO ee
rocynapcTBo-uneH He asnaetrca Taxoih CropoHok, O6ymer cBA3aHa
BCEMH -00A3aTeNnbCTBAMH, BHTeKalomuMH M3 KoHBEHUHH. B cnyvae,
Koraa oxHo wan  Oosee rocyapCTB-4JJeHOB Tako# OpPraHu3ayuu
ABJAOTCA CtopoHaMK Kousenumumu, 3Ta OpraHv3sayus H ee
rocyfapcTaa-4wieHn NPHHUMAIOT peueHuns B OTHOIICHHH UXx
COOTBETCTBYIMIUX OGA3&HHOCTEH MO BHMIONHEHMO CBOUX O006R3aTeNbCTB.
B Takux CAYYa8AX 3Ta OpPraHK3aUuAa H €€ TOoCYRApCTBA-UNCHW HE MOryT
OCYMEeCTBNAATH NapanjieNibHo npasa, BeiTexkaumue H3 KoHBeHIMH.

3. B cBOMX pokyMeHTaXx 06 OQDHUHMAJILHOM TNOATBEPXJEHHH HAH
ONOGPEHHH OpPraHMlalHKH, yKas3aHHHe B NYHKTEe 1 BLIIE, 3AABAACT O

npepenax csoeh KOMIIETEHUHH B Bonpocax, pPeETYAHPYEMBIX
KoHBeHyHeh. K} 3] OpPraHu3ayuu TaKxe  YBEOOMAAT o nosoM
CyYmecCTBEHHOM H3MEHeHHUH Tnpepenos cBoel koMneTeHUuH Jlenosurtapus,
KoTopuifi coobmaer 06 »TOoM CTOpOHaM.



Crarba 23

[lpncoenunexne

1. Hactonamaa KoHBeHUuns OTKpHTA JANA [NPHCOEJIHHEHHMA K Hel
rocynapcrs, Hamu6uu, npeacTasaeHHON CoseToM Opradu3ayuu
OG6vepnHeunnix Hauuh no Hamubuu, M opraunszauuit no noauTHueckohn
W/MNH  2KOHOMHYECKOH HHTErpauuH co cCAefyYWWero JAHA Nocae pAaTh
npexpamelna noanucauua KouseHuun. JIOKYMEeHTH O MNpPHCOEQUHEHHH
CRATCA HA XpaHeHhHe ZReno3nTapHo.

2. B CBOWX [AOKYMEHTAX O NPHCOCAHHEHHM OPraHH3aUHHU, YKa3aHHbeE
B nNyHkTe 1 Bbme, 3afgBJAOT O [Opejenax CBOEH KOMNEeTEHUHH B
ponpocax, PErynupyemuix KoHBeHyHel. 3TH oOpraHHzayuMM TaxKxe
ysepomnawT Jeno3suTapua o Mo6OM CYmMECTBEHHOM H3MEHEeHHWH npepnenos
cBoefi KOMNEeTEeHUHH.

3. NonoxeHua nNyHKTa 2 CTaThbH 22 NPHMEHAKNTCA K OpPraHusayuam No
NONMTHYEC KON U/ Han 3KOHOMHYECcKOH WHTerpauuu, KOTOpHE
NPHCOEAHHAITCA K HacToAameh KoHBeHUHH.



Cratba 24

llpaBo_ronoca

1. 3a #uckyo4eHHeM cny4aes, NPEAYCMOTPEHHHX B NYHKTE 2 Huxe,
xaxpaa CropoHa HacTtoAamen KOHBEHUHH HMEeeT ORHH roJoc.

2. OpraHux3ayuum no NONUTHYECKOR n/unu 3KOHOMHYECKOW
MHTerpayuu B Bonpocax, BXOAAMKX B HX KOMIOETEHUHWIO, B
COOTBETCTBHM € TMYHKTOM 3 cTaTbH 22 M nyYHKTOoM 2 ctatTbu 23,
OCYmMECTBAAOT CBOE (paBoO roJjioca, pacnonaras 4YACAOM TOJNOCOB,
paBHLIM yncny Ux rocyRapcTB-4JI€eHOB, ABJAKIQUXC A CrtopoHaMu
KoHBEHUHH HAH COOTBETCTBYWIHX NpoTokoaosB. Takue opraHusayud
YTpadnsawT nNpaBo rojoca, e€CnH HX rocynapcrega-4aeHua OCyYmecCTBNAIOT

csoe npaBo ronoca, W HaoGopoT.



Cratea 25

BcTynnetne 8 _CHAy

1. Hactoamasa KoHBEHUMA BCTyNnaeT B CHNY Ha JEBAHOCTHA AEHb CO
AHA CHOa4YH HA XpaHEHHe QNABafiUATOA PATHPUKAYHOHHOR TrpaMoOThl HIH
AROKYMEHTA O NPHHATHH, ODHUUHANLHOM NOATBEPXACHHHK, ONOGPEHHH HIH
NPUCOEAHHEHHH.

2. AN xaxaoro rocyfapcTBa HJAM OPraHW3lauuM M0 MNONHTHUECKOH
n/unu 3KOHOMHYECKOR HHTEerpayuu, KoTOpas parTupnuunpyerT,
NpHHHMAET, OAOOGpPAET HMAH OPHUUHANIBHO TNOATBEPXAAET HACTOAWYIO
Kouneuumo KK NPHCOEAHHAETCA K HeH Nocne [RaTol CRAuH Ha XpaHeHne
ABapUaTOR paTHOHKALUHMOHHOAH rpaMOTH HMANM JOKYMEHTA O MNPUHATHH,
ofoGpeHuH, OGUUHANBHOM NOATBEPXACHHH HIH NPHCOECOAHHEHHH,
Konseniiua BCTYNaeT B CHAY HA HEBAHOCTHA JAE€HbL noche faTH CHAYHM
Ha XpPaHEHWE T&KHMM FOCYAAPCTBOM HJAK OpPraHu3alyMedt 00 NOJHUTHYUECKON
H/MAKN 3IKOHOMHHYECKON MHTErpauMu PaTHPHUKAUHOHHOW TrpPaMOTH HAHK
AOKYMEHTa O NPUHATHH, OHOOGPEHHH, OGHUHANILHOM NOATBEPXACHHHU WIH
NPUCOEAHHEHHH.

3. Ina uenedm nyHkToB 1 w® 2 suuge JNIOGOA JNOKYMEHT, CHAHHMA Ha
XpaHeHue OpraHu3ayueli NO TONNTHYECKOR U/MAH  3IKOHOMHYECKORN
HHTEerpayuv, He pacCMaTPHBAaeTCA B KadecTBe JONONHHTENBHOTO K
AOKYMEHTaM, CAAHHHM HAa XpaHeHHE TroOCY[apCTBaMH-WieHaMHM <TakKoh

OPraHM3alHH.



Crarys 26
Orosopxu u_3assncuus

1. Huxakme orosopku Kk Hactoamed KOHDEHUMM HE AONYCRATCA.

2. fMlyuxr 1 HRacrosameRA CTaTWMW HE OPENATCTBYET HH ORHOMY
rocynapcrsy man OPranumM3IauNIM no nonuTuyeckoh n/wnn
SROHOMMYECKOR HHTErpauud NPM NOANMCANNR, PATHOHKAUNN, TPHHATHN,
onobpennn " OPHUHANBHOM NOATBEPMACHUNM Konpenyun nnu
NPUCOCAHKEHNN K HCR BLICTYNNTS C ACKNAPAUHAMN WAH 3AABACHHAMH B
JWbBoR SOPMYNHPOBKE K NOA JobbM HAMMEHOBAHHEM C Uenwo inter
alia npusefeHHA CBOWX 3aKOHOD N HOpPaBMA B COOTBETCTBHE C
nonoxeHuaMn HacToameR KoHBEeHUHM, UPM YCNOBRH, WHTO TaKue
AReRNapaynM HAY  3AABJICHHR HE NPEANONATAOT HCKIOHYEHHR HAN
H3IMECHECHRR OPHAHYECKOro AehcTeus nonoxeHuR nacrtosmef Konsenyum »

MX NPHMEHEHMN K 3TOMY [OCYAapCcTBY.
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Crartba 27

Buxog

1. B moSoe BpeMs No MCTEHEHHM TPEX AET ¢ AATH DCTYNACHKA B
cuay nacrosmeh Kousewuyunw pnaa mob6oft Cropous »ra Cropouna Moxer
sulfiTH M3 KouBeHUMM, HanpaBHB NHC bMEHHOE ysepomneMke Jlenoantapwo.

2. Buxop »cTynaer s cuny Hepel OAHNH roR MNOCAEe NOJYYEHMR
ysepoMnenua JlenosutapueM HAM B TaKkof Oonee NO3AHHA Cpok,
KOTOPHA MOXET ObHTb YKA3AH B TAKOM YBEAOMICHKM.
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Cratea 28
denoaunrapni

Tenepan uHuf cexperaps Opraunzayum OGreanucHHsix  Hayuf
asnaerca Jlenosurapuex 3toRk Kouseuyuu m ymoSoro x HeR nporoxona.
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Crartsa 29

AYTEHTHYHHE TERCTM

NopnuuHbie TEXKCTH HacTOAMER KoHBEHUMH Ha  aHraMAcxoM,
ApaABCKOM, MCNAHCKOM, KHTAACKOM, PYCCKOM N SPaAMUYICKOM A3bIKAX
ABJIMOTCA PABHO AYTCHTHYHLIMM.

B YAOCTOBEPEHME YET0 Huxenofn®Hcasmueca MNpPpepcCTABATEAN,
ARONXHLIM OOpPR3IOM HA TO YNONHOMOYEGHHHE, MNOQNHCANN HACTOAWY®
Kousenymo.

.,ﬁ/f;’ £l A PR

CopepmeHo B.oV e AHR .. ...cieieefecensas 1989 ropna
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Npunoxeune I
KaTerogun seqecTs, NoAncxamux perynupoBaHHD

ITpynns _OTXOA0B

y1

y2

¥3
Y4

b 41

¥6

y7

ys

y9

yio

Y11

Y12

Y13

Y14

¥1is

MenHUHHCKHE OTXOAM, TNOAYUYEHHHE B pe3yasTate spauebHoro
YXOf& 32 NMAaUKEHTaMM B OGOJNIBHALAX, NOMKKIHHHKAX M KIAKHKKAX

OTxonu fipoH3IBOACTBA " nepepaCoTKX dapMayesTHieCcKkoR
NPpOoRYKUHNH

Henyxnne dapMayeBTHYECKHE TOBAPH, NeKapcTsa K npernapartu

OrxoAn npou3poacTBa, NOAYHEHHA M OPHMEHEHHR OHOUHAOB W
$HTODAPMAUEBTHHECKHX NpenapaTtos

OTXOAH apon3sIsopncrsea, NMOAYHYCHHR KM NPHMEHEHHKR KOHCEpBAHTOB
ApeBeCHHu

OTxons NPOH3BOACTBA, TNONYYCHHN MK NPHKMEHEHHA OPraHHYECKMUX
P&CTBOPHTCJ‘IC“

Otxoaw Tennopoft o6paboTk¥ M OONATOPAXHBAHHA MATEPHANOD,
cofiepxamHUe UHAHUAW

HeHyxHue MHHepasibHWEe MACNa, KE NPHrofHLE [AA NECPBOHAYANILHO
3an1aHUPOBAHHOrO NPHKMECHEHHA

Otxoan B BHOE cMecef M IMYRMCHRA Macen/ronm,
yraesopaoponos/sonn

HeHyxHne BemecTBA M MNPOAYKTH, COAEpPXamME NONHXNOPHPOBAHRME
6ndeHnan (MXB) w/nam nonuxnopuposaunume Teppennmu (MXT),
M/ unK nonHbpoMHpoBaHHne OHpedHunn (IBB) wnu ux npuMecnm

HeHyxHHEe CMOJIHCTHE OTXOAb NEPErOHKH, AUCTHANRUHMR MAM moboh
nuponuTHueckoh obpaboTkk

OTxofM MNPOM3IBOACTBA, TNOAYYCHHR W NPHMEHEKNR NepHMA,
KpacHTenefl, NUCrMEHTOD, KPACOK, NAKOD, ONNdH

OTxoAn UNPOH3BOACTBA, MNOAYYCHHR N NPHMEHCHMA CHMHETETHYOCKNX

cMon, nartekca, NNACTHOUKATOPOS, xnees/CoA3nBAXTNX
MaTepHanos
Henyxuse XHMUYEecKUe BemecTha, nonyverHue » XORe

HaY4YHO-RCCNepOBaTENbLCKXHX pafoT wnam yweOHOro npouyecca,
NpHPOA KOTOPHX emMe He BuAbBNEHA, H/WAH KOTOpHE ABJIAOTCSH
HOBLIMH, H® Ybe BO3ZEACTBHE HA Yvesiovexa H/HAK OXKpPyxXaKWy©
CpPeRy eme He HK3IBECTHO

OTxonn B3pPHBOONACHOTO XxapaKtepa, He poaAnajaxmue NOA HHOE
3aKOHOATENBLCTBO
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NN _O0TXO0A0

Y16

y17
yis
y19
Y20
y21
y22
Y23
Y4
yas
Y26
ya27
ya8
y29
Y30
y3l
y32

Y33
y34
¥3s5
Y36
y37
Y38
Y39
Y40

OTXOIIH IpoK3vdOACTRA, MNOAYHEHHS W NPHMECHCHHA SOTOXKMUKATOD
WK MaTepuasnos gas oO0paGOTKH HOTOMATECPHANOS

OTxofn 0OpaloOTKH METANANKYECKHX N MAACTMACCOBHX NOBEPXHOCTER
OcTaTKn OT ONepPAUMR MO YAANGCHWIO NPOMMIVICHHHWX OTXOAOB
KapO6oHHAKR MeTannos

Bepunnufi; coennHenns Sepunnus

CoeapnHEeHNS MECTHBANIEHTHOTO XpPOMa

CoepnHHeHHA Menx

CoepHHEHHR UHMHKA

MymbAK; COCAHHEHHA MbIIbLAXA

Cenen; CoOEAMHEHHA ceneHa

KaaMufi; COEHHEHHA KAAMHA

CypbMa; COEJHHEHHA CYPbLMul

Tenflyp: COEAWHEHNA Tennypa

PTyTs; COCQHHEHHMA PTYTH

TannuRk; COCAHHEHHA TANAKA

ConHely; COEJHHEHWUA CBHHUA

Heoprannuyecxne coefHHEHHA ¢TOpPa, 38 HCKMOYEHHEM $TOPHCTOTO
xansyua

Heopranuuecxne UKAHHAH

KucnoTHuE DACTBOPH WAM KMCRAOTH B TBEPAOM BUAEL
OCHOBHNE COGRHHEHHA HAK TBEPAHE OCHOBAHKMSR
AcOecri(nopomox H BOJNIOKHA)

Opraunueckne cCoefHHEHHR ¢ocdopa

OpratHyeckRe YHaHHAN

deHonul; ¢$eHONBLHLIE COEAHHERUA, BXAOMAA XAODPPEHONH

3bHpH
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[pyanu otxonom

Y4l
Y42

Y43
Yid
Y45

Y46
Y47

FanoreHn3IHpoBAHHHE OPraHKMYECKHE PACTIOPHTENR

Opraunueckne pacrTeoputennu, sa HCKJDOYECHUECM
TaNOrCHUINPODAHHEX pacTsoOpuTeneh

JloOwe MATEpPHANN THNA NOAHXNOPHPOBAHEOrO AMGEH3IOPYpPaAHA
Jhodtie MATEpPHANH THNA NOJMXNOPKPOBAHEOrO AMGEH3IONHAMOKCHHKA

OpratHoranoreriue COefHHEHRNR, NOMMMO BemeCcTR, YKA3AHHHX 8
HaCcTOAMEM NPHAOXEHHUK (HanpuMep, Y39, Y41, Y42, Y43, Y4i4).

Npunoxenne 11
Kateropun orxofos, Ttpebymme 0coboro PacCMOTPEHHAR

OTxonn, coO6HpaemMuie M3 XHAWN

OCTaTKH B pPe3yYAbTaTe CXHIFAHHA OLITOBWMI OTXOHOB
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NMpunoxenne 111

Nlepeyens _onacuux ceoficTy

Knacc QOH* Konosus CeoficTRa
HOME
1 Hl B3pupuaThie »emecTaa

BapupyaTHe BERECTIA WIH OTXORN - 3TO
Thepauie KK XUAKuE BemecTsa HNAH
oTXOAN (nn6o cMechH senecTs MK
orxonos ), xOoTOpHE CaMN no cele
CNoCcOoORM K XUMHYEeCKOR peaxkyuxmn C
BHieneHUEeM ra3oB Takof TeMnepaTypw o
RABNCHKHA H C TaXOA CKOPOCTHO, 4TO

BH3nBa&ET nospexsicHne oKpPYXaIomMX
npegMeToOB.

3 H3 OrueonacHue XMRKOCTH
TepMun "orueonacHue' paBHO3IHaAUEH

TEepPMKHY ''ZerxkosocnaaMeHamuecs".

OrHeonacHMMH ABAAOTCA XHAKOCTH, CMECH
xHaAxOCTER UK XKAKOCTH, conepxamme
TBepane semecTtaa  } pacTaope KON
CYCNEH3nM (HanpuMep: KpPacCKkHu,
NONKTYPu, NAKK M T.N., XPOME BemecTs
MM OTXOROD, KMAACCHOMUMPOBAHNHX KHANE
» COOTBETCTINM < HX ONACHLMH
CBORCTBAMK), KOTOPpHE BN1eN AWOT
OCHEONACHWE napuw, NpPH TeMneparype Ke
pume  60,5°C B 3aKpHTOM cocyae
HAK He wsme  65,6°C B OTKpWTOM
cocyne. (Tax xak pesyasTaThl,
nony4yaeMee B OTKPHTOM M J2KPLITOM
cocynax, He MOTYT OMTb TOHHO CPaBHMME
[ naxe OTACAbHME pesynsTate,
NonyYaeMue ORKKM K TEM Xe MEeTOAOM,
HACTO ONYEeHb OTAMMAKTCA APYr OT Apyra,

TO npasuna, ] KOTOPHX Uudpu
OTAHYATCA oT IpPUBEACHHNX staue ,
ocTaprcs 3 Ayxe YKa3aHHHX

onpegeneHun.)

*COOTBETCTBYET CHCTeMe KNacCHIHKAUKK ONACHHX Ipy3os,
copepxamefica 8 PexoMmenpayuax OOH no nepeso3xe oOnNacHuWX rpy3os
(ST/S6/AC.10/1/Rev.5, OOH Huo-Ropx, 1988 r.).
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Knacc OOH*

4.1

4.2

4.3

5.1

S.2

Koposuf
HOHOB

He.l

H4.2

He.3

H5.1

H5.2

CaoficTsa

OrueonacHue TREpAME DOWOCTER

Teepnsie memecTsa AN TIEPAME OTXOMM,
Kpome KNACCHPUUHPOBAHKMX xaK
B3IpHBRATHE, xoropue ] YCAOBHAX,
PCTPEHAUXC A ] npoyecce
TPAHCNOPTHPOBKN, cnocobuu nerxo
3aropareca, AnGO MOTryT BU3BATH WAM
YCHAHTS TNOXAP OPM TPEHNN.

BemecTsa HIH oTXOAM, cnocoGHue
CaMOBO3rOpPATHCA

BemecTsa MAM OTXOQM, KOTOPHE CNOCOOHMW
CaMONPOU3IBOJBHO Harpesarscs npu
HOPMANLHHX  YCROBHAX MNEPEBOIKH  HAH
HarpesaTsca npu CONPHUKOCHOBCHNN [
BO3IRAYXOM, a 3aTeM cnocobnu
CaAMOBOCNNAMEHATICA.

BemecToa UK oTXOnM, BHIE R RO HUE
OrHeonacHue rass NpH B3aGHMOJEeRCTBHUM C
sopof

Bemectsa wnA¥  oTXOAW, KOTOPHEe npH
B3AKMOACACTBHEH C BONROA CNOCOOHM CTATH
CAMODO3IFOPAKIIHMNC & unu HOCAATH
NErKoOBOCNANGMEHDOMHEC A3 B  ONACHLIX
KONHYECTIAX.

Oxucamaque semecTsa

BemecTsa, caMi 00 cebe He 06A3aTENALHO
ropruYKe, HO xoTopme, OOCHYHO 3a cHer
BMACNICHHA KHCAOPOJA, MOTYT BH3IBATSH
nnu cnocobCcTORATS BOCNNAMEHEHHIO
APYTHX MaTEpPHANOS.

Oprauxuecxue nepoxcuam
(Oprausveckue semecTsa, copepxamue

Ousaneuriyo rpymay -0-0-, rkxotopue
ABAROTCA TEPMUYEC KN HEeYCTORAYUHBLIMK

BEMECTRAMK " nonsepxeHu
3K30TEPMHYEC KOMY CaMOYCKOpAKIEMYC S
Pa3NoOXeHMI0).
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Knacc OOH*

6.1

6.2

Kogosuk
HOMEp

Hé.1

Hé6.2

H8

H1l0

Hl1l

H12

Crofictsa

Tokciunbe (AROBHTHE) BOmOCTBA

BemecTsa wAM  oTXOAM, KOTOpHe NpN
nonajaHum BHYTPS OpraHHIMa qepes
OpraNu AHXAHKK, NUIMEBAPCHKA MHAH Yepe3s
KOXYy , CNOCOOHM BL3BATS cCHOPTH
YeNioBeKa HJIH OKA3ATL HA HEro CHILHOC
OTPHUATENbHOE BO3flefAiCTBKHE.

Huonuupymue semecTsa

Bemectra unu OTXOAN, coAepxamHe XHBHC
MHKPOOPTaHK 3 Ml HNK ux TOKCHHH,
KOTODHE, KaK H3BECTHO Hnu
npepnojaraeTtcn, BWILIB AT 3a00N€BaHNUA
Y EMPOTHHX HAH mopeh.

Koppo3nounue Bemectha

BemecTBa uAM OTXORM, KOTOpHE (lyTeM
XHMHYECKOIrOo PO3NEACTBHA  MOryT fPpH
HEenocpencThEHHOM KOHTAKTE BN3BATH
CEPLEIHHEC NOBPEXNECHHUA XHBOA TKAHK WK
B ClAydae yTe4yXM MUAH NOPOCHLIMAHHA MOTYT
BH3BATL NOBPEXACHHA W [axe pa3pyYmeHHe
APYTuX rpysos WK TPAHCNOPTHHX
CPeaCTd; OHH TAKEE MOTYT MNosneds 2a
co0OoR Apyrue BHAN ONACHOCTH.

Bupenenne TOKCHYHHX rasos npu
KOHTAKTE C BO3AYXOM HAK BOROA

Bemecrsa wuar otxoaw, KOTOpHe MNPpH
B3AKMOREHCTBHK C BO3AYXOM HAW BOAOK
MOTYT  BHAGNATL TOKCHYHHE ras3w B
onacHux ofbeMmax.

Torcuynue BemecTha (Br3Li8 s He
3ATAXHbHE HAM XPOHHYECKHE 3&6OHCBGHK1)

BemecTsa uam orTxonu, KOTOpPWE NOPH
nonanauui BHYTPS OPraHu3Ma yepes
OPTaRu JAuXaHHK, 0OHmeBAPEHHA HAM 4Yepe3s
KOXYy MOrYT PLI3BATH cepbe3Hue,
3ATANHHE HAH XPOHHYECKHE 3a00NeBAHHA,
BIJNOYAR PAKOBHE 3a00NEBAHHA.

IKOTOKCHYHLIE BemEcTHE
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acc

He

KOEOB!!
HOMEpP

H13

Casoficyna

BemecTsa WAN OTXOAM, KOTOPME B3 Cayvdae
nonajjauns | OKPYRAXIYIO cpeny
OPCACTAMIANT NAR HMOTYT HEMOSANOHHO RAR
CO BpOMCHEM RPEACTABNATS Yrpody Aans
oxpymaxmeR cpenu ] pesynstTaTe
OHOGKKYMYNKPOBAHENS u/nnn OKa3NBATH
TOKCHYHOEC BO3RCACTBHE HA OHOTHYECKMHE
CHCTeMN.

BemecTsa, cnocobHuie KAKHM-1tn60
o0pa3oM nocine YAANCHHR o6pa3osuBarth
RPYrHe MaTepHans, HanpHMep, nyrem

BLIENAaUYHBAHMA, ONOPKUYEM 2TH MaTepuans
obnagapr KaxkuME-sAKHOO H3 yKa3aHHNX
BHMEe CBOACTS.
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Tecru

MloTeHuKaANnbHAR OMACHOCTH OTHAEABHHX BHAOD OTXORON eme HO AO
KOHUa AOKYMEHTHDOBAHA eme HeT METOQMUKHU TOCTOB ans
KONKYECCTBECHHOR OUGHKM TaKoR onacHocTH. HeoOxogumu AanbHefRmue
HCCACnOBAHUS Ans pa3paboTku MEeTOROS, RAEMOHC TPHPYIMMX
NOTEHUKANIBHYID ONACHOCTL ITHX BEMECTS IR Yoenosexa K/ WM
OXKpPYyXAKIER cpeaun. MeToAn CTAHQAPTHBX MNCOLMTAHHA Ounnn co3gauu
AR 9YUCTHX DEmMOCTE W MATEPHANCS. Bo MHOrMX CTpaKAX-49IeHaAX
pPas’paboTaHa METOQHKAE HAUKOHAJNbLHHNX TECTOS, KOTOPAS MNPHMEHHMA K
MaTepHanaM, YKA&a3aKHWM B npHAoXeHHHn 1, pana onpepeneswna Trtoro,
O0NafalOT A 3ITH MATCPHANN KAKHMH-AHGO M3 CPORCT, NEPEYHCACHHMX
B HACTOAMEM NPHNOXECHUMK.
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Dl

D2

D3

D4

DS

D6

D7

D8

Dlo
D11

Npunoxenne IV
Onepauxy no ypanexmn
Onepatiuu, KXOTOpHE Me BOAYT K BOIMOXHOR pexynepayum,
PCUMPKYRAAUMUM, YTHAHIAUNN, TIPIMOMY NOBTOPHOMY MAN
ANILTCPHATHBHOMY MCNOABIOBAHND

Paspnen A oxBaTHBAOT BCe TAKOrO pPOAR OnNEpauyUH no
YAANCHHIO, KOTOPHIC BCTPCHATCA RAa NPAKTHUKE.

JaxopoHeHKEe B 3eMNe HAM cOpoc Ha 3ewm (Hanpumep,
Ha CBAAKY M T.QJ.)

O6pa6orTka no4Bu (HanpuMep, ONOXHMHYUECKOE PAINOXEHHE
KHAKUX WIH KAKCTYHX OTXONOB B NOYBE B T.A.)

BnpnickusaHue Ha 6oa Luy® rnyOuRy {(Hanpumep,
BNPHICKHBAHHE OTXO[OB COOTBETCTBYXMER KOHCHCTCHUMK B
CKBaXHHH, conAHue xynona i €CTEeCTBEHHLE

pesepsyapu N T.A3.)

C6poc B nNOBEDXHOCTHWE Bopoers (HanpwMep, c6poc
EROAKHX HKAK HAHCTHX OTXO0[Q0B B3 KOTNOBAHM, NPYOAN KAAH

OTCcTORHLE CaccefRHM M T.A.)

Copoc Ha cneunasnsio OGOPYAOBARAME CBANKE {HanpxMep,
COpOC B OTHACNMHLIE OTCEKN C MNIONMNPYXIRER OPOKAAAKOR M
NOBPEPXHOCTHLIM NOKPHTHEM, rAPANTADYWMKMK NX H3IOAALMO
APYr OT APYra M OXpyXaKumefi CPeaM M T.A.)

C6poc 8 BOnOEMN, KPOMEe Mopefl/oxeanos

COpoc B3 MOPA/OKeaHHM, B TONM WHCNE 3AXOPOHEHKE Ha
MOPCKOM fiHE

buonornyeckan o6paboTka, HeE OroBOPEHHaAE B JAPYIHX
pasfenax HaCcTOAWMEro nNPUACKEHEs, Kotopax Bejper K
Oo0PAa30BAKHIO KOHCUYHLX COSAHHEHNE MWAM CMecefR, KoTopue
3aTEM YAANROTCA KAKUM-NHOO N3 ¢cNocob0B, OroBOPEHHMX
» pasjfene A

PU3IUKO- XHMHYECKAR ob6paforka, He orosopeHnan »
APYrKx pasfesax HACTOAMEro DNDPHNOXEHNS, KoTOpASR
BefleT K OODA3OBAHHIO KOHEHHHX COCAMHEHKA WAK CMOcef,
KOTOpHE 3aTEM YRanmwoTCca Kaxum-aub6o u3 cnocobos,
OropopeHHux 8 pa3fene A (HanpuMep, BuUNAPHBAHHE,
cymxa.)npoxanuaauue. HeATpanulagus, OCAXCHHKE

" T.A.

Cxuranue Mma cyme

Cxuranue s mope
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D12

D13

D14

D1S

daxoponexne

(nanpuMep,

maxTe M T.A.)

llonyuesnue

opnopoanot

3AXOPOHEHHKE

HeogHOpoOAHOA

KOHTERNEDOD

cHecH

Havana moGOR K3 onepaguf, YKAIGHKWX B pajrgeae A

[0

flepeynaxosxa po Havana JNOGOA M3 onepayKf, yxaj’aHuux

» paspene A

XpaseHne B3 OXHAAHUK JNOGOR H)I ONEpaUMR, YKAIAHHWX §

pasnene A
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Rl

R2

R3

R4

RS

R6
R?7

RY

R10

R11

R12

R1l3

Onegagun. KOTODPHWE MOI'YT NPHBGCTN K Pexynepayun,

PEUHPKYNAUKN, YTHAHIAYUUN, NPIANONY NOBTOPDHOMY WAN
ANLTECPHATHUBHOMY HCNONBLIOBAHMID

Paspaen B oxsaTtTuBsaeTr w»ce Taxoro poaa onepaymk ¢
MATEPHANTAMK, KOTOPHC DOPHAHYECCKN OfipefelicHN Kak
ONMACHUE OTXOMW MHAM CHHTANTCR TAKOBLMH M KOTOpHE B
NPOTHBHOM CAYHaC MNPERHAIKANANNCS, [N ONCpPauuR,
npeaAycMOTPEHHNX pa3fienoM A.

Hcnonssosanke ¥ Buge Tonnusa  (KpoMe MNpPAMOToO
CXHTAHKA) WIH HHbM OCGPA3OM [J1f NOAYYECHHA IHEPrHH

Yruanilauux/BocCcTaHOBAEHKE paAcCTROpUTENeR

PeUUPKYNAUNA/YTHAK3AUKMA OPraKMmieCcKHX BemecTs, He
HCNONs3YeMuX B BHJE pacTBopuTenefl

PeUHpPRYNAUUA/Y TRAH3AUHS METANNOS M HX COCHKHHEHKA

PeuUnpPRYNAUKA/Y THIIH3AUKS RPYTuX HEOPraHK4YeCKHX
MaTepHanos

BoccTaHOBAGHHE KHCAOT M OCHOBAHMA

PexynepayKa KOMNOHEHTOB, HCROAMIYEMHX ANA 60PbLOW C
3arpasHeHneM

Pexynepauut KOMINOHEHTOB KATANKIATOPOD

NosTopHaA neperonka Ke¢TenpoAYKTOS HAK usoe
nosTopHOE npKMeHEeHHE panee HCTION LIOBAKKMX
HePTEeNnpoRyYKTOB

O6paborka no4ysw, OnarorTsopno CKa3uBACMARCAR Ha
3EMNCACNIHH WX Ynydmaxmas 3IKONOTHYECKYw 06CTAHOBKY

Henonssopakue OTX0f0B JuOOHX oONepatHit NOA HOMEPAMH
R1-R10

O6MeH OTXORAMH JANA MX YRANEHRS OyTeM Onepayufi nog
HOMEpPaMK R1-R1ll

AXKyMynuposaune Matepuana AN% DOCAERYIOMEro YRANCKUA
¢ nomombio MOGOR onepauMu, 3HavameRca 9 pasfnene B.
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11.

12.
13.

14.

15.
16.

17.

Npunoxenne V A

Ha MAUKA, XKOTO OJIXHO COZlCPXATL YBCOAOMIOCHHUE

lIpkYuHa dIXCnopra OTXOAOS

3xcnoprep orxomos 1/

Mponssopurens(u) orxogos 1/

Jluyo, orsevaxmee 3a ypaneHue orxonos 1/

MpeanonaraemmfRi{ne) nepeBo3YHK(M) OTXOROB HUAH ero
(MX) areHTH, €CAH KIBECTHH 1/

CTpaHa 3KCnopTa OTXOHOB
KoMnetTeHTHHe Bnacta 2/

ﬂpeAnonaraeMue CTPaHH TPAH3IKTA
KoMneTeHTHNE BnacTh 2/

CTpaHa HMNOPTAE OTXOROD
KomnetenTHuue enactu 2/

O6mee Wnu paszosoe ysefoMIIEHHE

Mnavupyeman(ue) aata(u) nocrasxu(ok) ] nepuon
BPEMEHHM, 3 TEUYECHHE KOTODPOro OCYMECTBAALTCA IKCNOPT
OTXOAO0B, N npepnaraeMuf  MapmpyT (BKRMOYAR MOYRKT
sp0o3a M BwBOo3a) 3/

Mpeanonaraemuf 1341 nepeso3Ikm (asTOMOGUNLHAR,
XEeNne3HONAOPOXHAR, MOPCKEA, DBDO3[AYWHAA, [0 BHYTPEHHUM
BOZHKMM MYTAM)

Hupopmayka, xacamasca CTPAXOBAHHA 4/

OnpeneneHne ¥ ¢H3IHYECKOE ONHCAHHE OTXOAOB, BKMOYAR
HoMep Y m Homep OOH, m ux cocrtasa 5/ ¥ HHPOpPMAUHA ©
KE&KUX-AK00 chneumansiux TpelfoBaKKHAX x obOpameHHWoO,
BIJUOMAA 3IKCTPEHHHE NOJIOXEHHR HA cayvdah asapuft

npennonlraenun PHA YNAKOBKH (nanpunep. HasanoOM, ©
O0o%NKax, B TaHkepe)

OuennsaeMoe xonwvyecrso no secy/obveMy 6/

Mpoyecc, » pe3ynsTate KOTOPOro GuUIH MONYYEHH
oTxoau 1/

Knaccudukauns ONACHOCTH OTXOAOS, NMEPEUHCINICHHNX B

npunoxenun 1, cornacuo npunoxerwo 1I x KoHBeHUKM:
onacHue csofictaa, HoMep H; wxnacc OOH
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18.
19.

20.

21.

MeTon YRANCHKA B COOTBETCTBHMM C apwnoxcHHoM [1I

3anpsicHKE NPOMIBOAKTENS M IKCMOPTEPE O TOM, HTO HHOOPMAUMSR
COOTBETCTBYET ACRCTBUTENBHOCTH

HudopMayua (sumowas TEXHMYECKOC OONCAKME NPOANPHATHSR),
HanpasnacHas Ixcnoprepy Han OPOKH3IBOAKTONO nugom,
OTBEYANMMMM 34 YAANECHHE, HA OCHOBANEMN KOTOPOR nocnepnnk
AenaeT BWMBOA O TOM, HTO NpeAnosaraeMoe yaaneHue Moxer OuhTh
OCYMECTBACHO  3IKONOCHYECKH OCOCHOBRHHLIM CNOCOOOM N B
COOTBETCTBHH C HOPMAMH M TNPADHIAMM CTPRHM HMNOPpTA.

"HQOPM&QHI 0 38KJOOYEHHOM KOHTPAKTE MEXAY IKCNOPTEpPOM M
NKYOM, OTBEHAKMHM 38 YRAaJNCHHe.
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fpumedanns

1/ MonHoe HauMecHOBAHHE M afpec, TECJeHPOH N HOMEp Tenexca
WM TenedbaKca OPrarusaHu, a Taxkme HAMHAKR, A&APOC, TENEeHOH RAM
HOMOP TEJIEKCA MAN Tenedaxkca AHUA, K KOTOPOMY CACAYOT OOpPAmATLMCA.

2/ llonHoe Ha3zsaHHe M appec, TenedoH N HOMEP Tenexca Wau
Tenedaxca.

3/ B caydae ofmero ysejoOMNEeHHA, OXBATHWBAKMEro0 HECKOJ bKO
noctasok, Tpelyercx uudopPMAUMA JNHOO O MNPEANONATAEMHX AaTaAX
xaxgoR nocrasku, ax60, ECAN ITO HEH3IBECTHO, O TMnpeanonaraemMof
NnepHOOAHYHOCTH NOCTABOK.

4/ JlonxrHa ObTs NPefiCTaBieHa HHGOPMARKR O COOTBETCTHYXMMX
CTPaAXOBHX Tpe6OBaHHAX | o TOM, XaxKHM of6pasom OHH
YAOBNAETBOPAOTCK IKCNOPTEPOM, NEPEBOIUHKOM M NHUOM, OTBETAMHM
3a ypaneHue.

5/ XapaxkTep H KOHUCHTPAUHA HAHOOJNlee ONACHBIX KOMNOHEHTOB
C TOYKHK 3IPEHHK TOKCHHYHOCTH M JAPYrKX BHAOB ONACHOCTH, XOTOPY®
NpeNCTaABAAOT OTXOAN NpH OOCPAMEHHK C HHMH, & TAKEKEe B CMAIM C
npepnaraeMuM MEeTOAOM YRANEHHK.

6/ B cnyvae obmero ysefAoMNeHHA, OXBATHBAXMEro HECKOJNHKO
nocrapok, Tpebyerca HHPopMaluuUa kak o6 oueHupaeMmoMm olmem obreMe,
TaxK M 06 oueHHBacMoM ofiveMe xawmfofR OTACNLHOA NOCTABKM.

1/ TockonsKy 270 HEOOXORHMO JN% OUCHKK ONACHOCTH M
ONpeAcCNCHNS YMOCTHOCTN npeaAnoOnATACMMX onepauuﬁ no yAaNeHMO.
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10.
11.
12.

13.

14,

Npunoxenne V B

MEBYUMA, KOTO ONXEH CONCPXATS HOKYMOHT O NEpeso3ixke

3xcnoprep orxonos 1/

MlpoussoanuTens(K) OTXOAOB M PACNONOMEHME MECTA
npos3soncTea 1/

Jinyo, oTeevamee 38 YRAJNEHHE OTXOAOB, M dJaKTHHECKOE
PacnNoNiOXEeHHE MecTa YAancuus 1/

Mlepepo3uuk(n) orxonod 1/ wnu ero (Mx) arenrt(u)
MpeaMeT o6mMEro XAKM Pa3oBOro YBEAOMAEHRS

Jlata Havana TPaHCrPaHHYHOR nepesosxn n pata (W) M NOANKCSH
Ha KBHTEHUHH Kaxjloro sAuua, OTBEevamero 3a OTXOoAM

Bun nepepo3kn (arToMobunbHaAnR, xeneslnonopoxHan, no
BHY TPEHHHM BOQHHM NYTAM, MOPCKasx, BOJIAYWHAR), B TOM 4HHCHE
B CTPANW JIKCNOPTA, TPAHIKHTE H HKMOOPTA, & TAKXKE B IMYHKTH
BBO38 H BHBO3&, €C/IH NOCACAHHE OuNH onpepeneHu

Oomee onHcaHHe oTxonos (NPM HEOOXOMHMOCTH, GH3IHYECKOoe
COCTOAHKE, TOUYHOE nNpPHHATOEe 3 OOH rpy3osoe HAHMEHOBAHHE M
xnacc, HoMep OOH, xoam ¥ u H)

Hupopmauua o0 cneynanbHux TPpeGOBAHWMAX DpM OCPAMEHMH, B TOM
YHCAIE O MepaAX NpH SBAPHM

BHAL YNAKOBKK H KOJNIKNECTBO TPY3OBHX MeCT
Konn4yecTso no secy/obremy

3aABNEHHE TNPOH3IBOAKTENA HAK  3IKCNOPTEpPAa O  TOM, yTo
HHPOPMEUKA COOTBETCTBYET AEHCTBHTENABLHOCTH

3asBNEHHE MNPOM3IBOAHTEAR MAK 3IKCNOpPTepa, YKa3lusamee Ha
OTCYTCTBHE BO3IPAXCHHA CO CTOPOHNW KOMNETEHTHMX OPraHos BcCeXx
3AHHTEPECOBANHHWX FOCYRAPCTE, ABnmAmKXCA CTopoHaMu

CasupneTennbCcTBA nuya, oOTBevamero 3a YRANCHHE, O MNONAYHCHHH
OTXORO0® HAa BHAENEHHOM oO006BeKTe MO YAANEGHHI0O ¥ YKa3&HHE
MeTona YNANEHHA M NPHOJHIKTENLHOR AATH YAANEHHA



Npumevannsg

TpeGyeMyw HHPOPMAUKHK B JAOKYMOHTO O NOpeso3IKe cCaAefyerT no
BOIMOXOCTH CBOAHTL B ORHH JAOKYMOHT BMOCTE ¢ HHOPMAUHOR,
TpebyeMOR MO NPABHNAM TPAHCNOPTHPOBKNK. Korga 3TO HEIO3IMOXHO,
?TAa HHPOPMAUKNR [ONXHE CKOPOC AONOJNHATSH, q9eM AayOauposaTts
HHPOPMALWIO, TpelyeMyw NO NPABHAAM TPAHCNOPTHPOBRKK. JIOKYMONT O
nepeso3ke ROJNXEH CoAepxXaTh YKAIAHKSE K& TO, KTO npeacTadaAeT
HHGOPMAUMIO M 3ANOnHAET MoGOR dopMynap.

1/ MonHoe HAKMEHOBAHKE K Aaflpec, TeNnedOH U HOMEp Tenexca
¥ Tenedaxca OPraHH3laUWM, & TaKme GaMHAKS, AAPEC, TeNehOH WM
HOMEp TesnedaKca NHUA, K KOTOPOMY CAeRyeT OOpPamaTsca 8 cayvae
aBapun.
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Npunoxenne VI
Apburpax
Crarss ]

Ecn¥ JOTOBOPEHHOCTSH, YNoMHHaeMasn 3 crarse 20 Kousewuyum, ne
npefyCMaATPHBAET HHOro, AapOHTpPaxHOe DAa3LAPATEAMCTIO BEASTCR B
COOTBETCTBHN C MH3INOXECHHLIMK HKXE CTaATbamu 2-10.

Crares 2

CTopoHA-HCTEU YBeAOMNAeGT CeKpPeTapHAT O TONM, 4TO CTOPOHH
ROTOBOPHAKCS NEepeaaTs cnNOop HA AapOHTPaxioe PpPallHPATENLCTBO B
COOTBETCTBHM C NYHKTOM 2 unam nYHKTOM 3 crarex 20, sxmoyas, »
YaCTHOCTH, <CTaTen KOHBEHUHH, OTHOCHTEAMRO TOAKOBAHMA HAH
NPHMEHEHHA KOTOPHX BO3HKK cCROP. CexperapHat npenposoxpaeT
NONYYEHHYIO TAKHM 06Pa3oM HHPOPMAUKIO BCeM (ToporaM KoHBeHUMH.

Crarea 3}

ApGHTPEXHHA CYA COCTOMT H3 Tpex unesos. Kaxpas u3 CTOpOH
crnopa Ha3HAvAET OfHOro apOKHTpPa, K AdA HAIHANEHHHX TAKHM o6pa3’oM
apOMTPAa TNO B3AKMHOMY COTrJacHO HA3IHAYADT TpeTwero apéurpa,
BLNONHMOMEro ¢YHKUMK npencenatena cyna. Nocneguufi He wMoxer
OTb rpaxpaHHHOM OQHOA M3 CTOPOH CNOPA B HC MOKCT HMETh CBOHMM
OOBYHBIM MCCTOM XHTENbLCTBA TEPPHTOPHIO OAHSR M3 ITHX CTOPOH, HE
MOXET HAXOAHTHLCA Y HHX HA CayxGe HAUN B KaKOM-/IM0O MHOM KadecTse
HMETH» OTHOWEHKA K ITOMY Aeny.

Cratus 4

1. EcaAn NOo MCTEYEHHHM fABYX MecRUesB nNoclIe HAIHAYNEHHA BdTOPOrO
apOuTpa HEe Ha3HaAYEeH npeficepatensy AaplOuTIzaxHOro <cyana, TO no
npocsbe mobGoff M3 CcTOpOR TexepanbvHufi cexperaps Opranusayuu
O6veuHeHHLX Hauufi Ha3Hawaer ero 8 TeseHHE CHenYOmMHX ABYX
MecAaues.

2. Echu ORHE M3 CTOPOH CNOpAa He HAB3IHaRieT ApOHTPA B TEHEHHE
ABYX MecAUes TMNOCAe NOoAYYEeHHR nNpocsbh, XpPYras CTOPOHA Bnpase
KuopMHpOBATS 00 »TOoM TlenepanbHoro cexperaps OpraHmsagux
O6vepuHenunx Hayuuf, KOTOPMA Ha3HAHaET npeicesTens apOHTPaAXHOroO
CYRa B TeueHKe caeayxmHx faByx Mecaues. [ocne cpoero HasHavEHKA
npeacenatens apOHTPaxXHOTO CyAs NPOCHT CTCPOHY, KOTOpPas eme He
Ha3KavYuna apOHTPa, CAenaTh 3TO B TeueHie Asyxr mecayes. [lo
HCTEUYCHKH TaKoro nepuona  oOH COOTBETCTICHHO  HHPOPMUPYET
TerepansHoro cexperapa Opranuzauun OOvepuzenHuix Haywst, xoropuift
Ca&M Ha3HAYEEeT 3ITOro apbHTpPa B TEeUEHHE CAeNANUX ABYX MecAyes.
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QTIT!I H

1. ApOnTpaxHuA CYR BHHOCHT CBOE pEmEHNE B COOTBETCTBHH C
MEXAYHAPOAHLM NPABOM M COrMIACHO MONOXEHUAM HACTOMMER KOoHBECHIMN.

2. Jio6oR apOUTPAXHMA CYA, Y9YpexaacMuR 8 COOTBOTCTBHM C
NONOXCHH AMHU HaACTOAmOro NPUITIOXCHKR , pa 3PGOITHD!°T CBOoM

cobcreeHHne npasuna npouenypu.

Crarps 6

1. Pemenus apOMTPamHOro CYAa MO NPOUCAYPHMM BONpocam M
BONPOCAM CYWECTBA MPHHHMAIOTCA OONLUHHCTION TONOCOS Oro WIEeHOoB.

2. Cyn MomeT nNpHHHUMATS BCE HAANEexAmMME MepPH AN YCTAHOBACHUS
$aKTOp. OH MOXMET nO npochbe ORHOR M3 CTOPOH PEKOMEHAOBATSH
NPHHATKE HEOGXOMHMHX BPEMEHHHX MepP 3AMMTM.

3. CropoHn cnopa ob6ecliev4BANT dCe HEOOXORKMHE YCNOBHA RAA
3GPEKTHRHOrO BefleKHA pPa3OHpATENnLETHA.

4. OTcyTcTEHe HAK HEefABKA B CYR OAHOA M3 CTOPOH cCnopa HRe
ABRACTCA NPENATCTBHEM AAA pa3bHpareincTaa.

Cratya 7

Cyn MOXeT JacnymKuBaTh 3CTPEYHUE HCKH, BO3IHRHKAKIKE
HENOCPEACTBCHHO H3 CYMECTIA CNOPA, K DPHHOCHTI NO HHM DCMEHKA.

Cratys 8

Ecan Tonbko APOHTPAXHMA CYR HE npHMET HHOr0 PpemeHHS,
MCXOQA K3 KXOHKPETHHX OOCCTOATENM TN Jena, cynclOHHEe H3IAEPEKHK,
BKJIOYAA ONAATY YCAYr WIEHOB CYAA, CTOPOHW CNOPa MAENARAT Mexay
cobof NOopoBHY. Cra PerncTpupyer Bce CBOH pacxogn ]
NPeACTABNAET CTOPOKAM OKOHYATENMHWA OTHET 06 3THX pPAcCXOmax.

Cratsa 9

Jiobaa Crtopona, HMexamax 3 oO0MeKTe CNOPA KHTEPEeC NPapoBOro
XapaKkTepa, KOTODHA MOXET OHThL YUCMNEH pemeHHeM NO AeAY, HMeeT
Npaso C COTrAACHA CYRa BWCTYRATH HA CYRC.
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Cratua 10

1. CYn BHHOCHT CBOC pEUWICHHE B TEYEeHHE NATH Mecalues focae AATM
CBOGIrO0 YHpexXACHNR, OCAIH  TONMKO OH HE COUTOT HEOOGXOAHMLIM
NPOAJINTL 3TOT CPOK HA NEDPHOAR, HE NPEBLIMAMMR NATH Mecaled.

2. Pemerue apOuTpAXHOTrO cyna conposoxpaerca O0vACHEHHECHM
npuYnH. PemeHHe ero ABARKETCA OKOHYATEALHLM N O06A3aTENALHHM AN

CTOPOH cnopa.
3. Jho60R cnop, XOTOPHA MOXET BOJHHKHYTH Mexy CTOPOHAMH
OTHOCHTENbHO TONKOBAHHA HKJK BHNONHEHHA pelmeHHs CYRA, MOoxXeT Ourh
nepenad JsmOGOR CTOPOHOR 8 apOuUTpaxHWR CYR, KOTOPHR BbHeC

pelleHKE, UAM, ECAM € NOCAEAHHM HET BO3IMOXHOCTH CBX34TLCA, B
APYrof cyn, cospasaeMuf € 3TOR yenwo TeM xe o00pa3oM, 4YTO M

nepsuf.
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CONVENIO DE BASILEA SOBRE EL CONTROL
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PREAMBULO

Las Partes en el presente Convenio,

Conscientes de que los desechos peligrosos y otros desechos y sus
movimientos transfronterizos pueden causar danos a la salud humana y al medio
ambiente,

Teniendo presente el peligro creciente que para la salud humana y el
medio ambiente representan la generacidén y la complejidad cada vez mayores de
los desechos peligrosos y otros desechos, asi como sus movimientos
transfronterizos,

Teniendo presente también que la manera mas eficaz de proteger la salud
humana y el medio ambiente contra los dafos que entranan tales desechos
consiste en reducir su generacién al minimo desde el punto de vista de la
cantidad y los peligros potenclales,

convencidas de que los Estados deben tomar las medidas necesarlas para
que el manejo de los desechos peligrosos y otros desechos, incluyendo sus
movimientos transfronterizos y su eliminacion., sea compatible con 1la
proteccién de la salud humana y del medio amblente, cualquiera que sea el
lugar de su eliminacion,

Tomando nota de gue los Bstados tienen la obligacidén de velar por que el
generador cumpla sus funciones con respecto al transporte y a la eliminacién
de los desechos peligrosos y otros desechos de forma compatible con la
proteccion de la salud humana y del medio ambiente, sea cual fuere el lugar
en que se efectue la eliminacién,

Reconociendo plenamente que todo EBstado tiene el derecho soberano de
prohibir la entrada o la eliminacion de desechos peligrosos y otros desechos
ajenos en su territorio.

Reconociendo también el crecliente deseo de que se prohiban los
movimientos transfronterizos de los desechos peligrosos y su eliminacidn en
otros Bstados. en particular en los paises en desarrollo.

Convencida de que, en la medida en que ello sea compatible con un manejo
ambientalmente racional y eficlente, los desechos peligrosos y otros desechos
deben eliminarse en el Estado en que se hayan generado.

Tenlendo presente asimismo que las movimientos transfronterizos de tales
desechos desde el Estado en gue se hayan generado hasta cualquier otro Estado
deben permitirse solamente cuando se realicen en condiciones que no
representen peligro para la salud humana y el medio ambiente, y en
condiciones que se ajusten a lo dispuesto en el presente Convenio,

Considerando que un mejor control de los movimientos transfronterizos de
desechos peligrosos y otros desechos actuara como incentivo para su manejo
amblentalmente racional y para la reduccion del volumen de tales movimientos
transfronterizos,



Convencida de que los EBstados deben adoptar medidas para el adecuado
intercambio de informacidon sobre los movimientos transfronterizos de los
desechos peligrosos y otros desechos que salen de esos Bstados o entran en
ellos. y para el adecuado control de tales movimientos,

Tomando nota de que varios acuerdos internacionales y regionales han
abordado la cuestion de la proteccion y conservacion del medio ambiente en lo
que concierne al transito de mercancias peligrosas,

Tenjendo en cuenta la Declaracion de la Conferencla de las Naclones
Unidas sobre el Medio Humano (Bstocolmo, 1972), las Directrices y Principilos
de Bl Calro para el manejo ambientalmente racional de desechos peligrosos,
aprobados por el Consejo de Administracion del Programa de las Naclones
Unidas para el Medio Ambiente por su decisidn 14/30, de 17 de junio de 1987,
las recomendaciones del Comité de Bxpertos en el Transporte de Mercaderias
Peligrosas, de las Naclones Unidas (formuladas en 1957 y actualizadas cada
dos anos), las recomendaciones, declaraciones, instrumentos Y
reqlamentaciones pertinentes adoptados dentro del sistema de las Naclones
Unidas y la 1labor y los estudios realizados por otras organizaclones
internacionales y reglonales,

Teniendo presente el espiritu, los principios. los objetivos y las
funciones de la Carta Mundlal de la Naturaleza aprobada por la Asamblea
General de las Naclones Unidas en su trigésimo séptimo periodo de sesiones
(1982) como norma ética con respecto a la proteccién del medio humano y a la
conservacion de los recursos naturales,

Afirmando que los Bstados han de cumplir sus obligaciones
internacionales relativas a la proteccion de 1la salud humana y a la
proteccién y conservacién del medio ambiente, y son responsables de los danos
de conformidad con el derecho internacional,

Reconociendo que, de producirse una violacion grave de las disposiciones
del presente convenio o de cualquiera de sus protocolos, se aplicaran las
normas pertinentes del derechoc internacional de los tratados,

Conscientes de que es preciso sequir desarrollando y aplicando
tecnologias ambientalmente racionales que generen escasos desechos, medidas
de reciclado y buenos sistemas de administracion y de manejo que permitan
reducir al minimo la generacidén de desechos peligrosos y otros desechos,

Conscientes también de 1la creciente preocupacidn internacional por la
necesidad de controlar rigurosamente los movimlentos transfronterizos de
desechos peligrosos y otros desechos, asi como de la necesidad de reducir, en
la medida de lo posible, esos movimientos al minimo,

Preocupadas por el problema del trafico 1ilicito transfronterizo de
desechos peligrosos, y otros desechos,

Teniendo en cuenta también que los paises en desarrollo tienen una
capacidad limitada para manejar los desechos peligrosos y otros desechos,




Reconociendo que es preciso promover la transferencia de tecnologia para
el manejo racional de los desechos peligrosos y otros desechos de produccidn
local, particularmente a los paises en desarrollo, de conformidad con las
Directrices de Bl Cairo y 1la decision 14/16 del Consejo de Administracién del
Programa de las Naciones Unidas para el Medio Ambiente sobre la promocion de
la transferencia de tecnologia de proteccién amblental,

Reconociendo también que los desechos peligrosos y otros desechos deben
transportarse de conformidad con los convenios y las recomendaciones
internacionales pertinentes,

convencidas asimismo de que los movimientos transfronterizos de desechos
peligrosos y otros desechos deben permitirse sélo cuando el transporte y la
eliminacion final de tales desechos sean ambientalmente racionales, y

Decididas a proteger, mediante un estricto control, la salud humana y el
medio ambiente contra 1los efectos nocivos que pueden derivarse de la
generacion y el manejo de los desechos peligrosos y otros desechos,

HAN ACORDADO LO SIGUIENTE:
Articulo 1
Alcance del Convenio

1. Serdn “*desechos peligrosos® a los efectos del presente Convenio los
siguientes desechos que sean objeto de movimientos transfronterizos:

a) Los desechos que pertenezcan a cualquiera de las categorias
enumeradas en el Anexo I, a menos que no tengan ninguna de las
caracteristicas descritas en el Anexo III; y

b) Los desechos no incluidos en el apartado a), pero definidos o
considerados peligrosos por la legislacién interna de la Parte que sea Bstado
de exportacion, de importacién o de transito.

2. Los desechos que pertenezcan a cualesquiera de las categorias contenidas
en el Anexo II y que sean objeto de movimientos transfronterizos seran
considerados "otros desechos" a los efectos del ‘presente Convenio.

3. Los desechos que, por ser radlactivos, estén sometidos a otros sistemas

de control internaclonal. incluidos Iinstrumentos internacionales, gque se
apliquen especificamente a los materiales radlactivos, quedaran excluidos del

&mbito del presente Convenio.

4. Los desechos derivados de las operaciones normales de los buques, cuya
descarga esté regulada por otro instrumento internacional, quedaran excluidos
del ambito del presente Convenio.



Articulo 2
Definiciones
A los efectos del presente Convenio:

1. Por "desechos®" se entienden las sustancias u objetos a cuya eliminacion
se procede, se propone proceder o se esta obligado a proceder en virtud de lo
dispuesto en la legislacion nacional.

2. Por "manejo” se entiende la recoleccién, el transporte y la eliminacion
de los desechos peligrosos o de otros desechos, incluida la vigilancia de los
lugares de eliminacion.

3. Por "movimlento transfronterizo® se entiende todo movimiento de desechos
peligrosos o© de otros desechos procedente de una zona sometida a la
jurisdiccion nacional de un Estado y destinado a una 2zona sometida a la
jurisdiccion naclonal de otro Bstado, o a través de esta zona, © a una zona
no sometida a la jurisdiccion nacional de ningin Bstado, o a través de esta
zona, siempre que el movimiento afecte a dos Estados por 10 menos.

4. Por “"eliminacion® se entiende cualquiera de las operaciones
especificadas en el Anexo IV del presente Convenio.

S. Por “"lugar o Instalacion aprobado® se entlende un lugar o una

instalacion de eliminacién de desechos peligrosos o de otros desechos que
haya recibido una autorizacién o un permiso de explotacion a tal efecto de

una autoridad competente del Estado en que esté situado el lugar o la
instalacién.

6. Por “autoridad competente® se entiende 1la autoridad gubernamental
designada por una Parte para recibir, en la zona geogrifica que la Parte
considere conveniente, la notificacién de un movimiento transfronterizo de
desechos peligrosos o de otros desechos, asi como cualquier informacidn al
respecto, y para responder a esa notificacion, de conformidad con 1lo
dispuesto en el Articulo 6.

7. Por "punto de contacto" se entiende el organismo de una Parte a que se
refiere el Articulo $ encargado de recibir y proporclonar informacidn de
conformidad con lo dispuesto en los Articulos 13 y 15.

8. Por "manejo ambientalmente racional de los desechos peligrosos o de
otros desechos® se entiende la adopcion de todas las medidas posibles para
garantizar que los desechos peligrosos y otros desechos se manejen de manera
que queden protegidos el medjo ambiente y la salud humana contra los efectos
noclivos que pueden derivarse de tales desechos.

9. Por "zona sometida a la jurisdiccién nacional de un Bstado" se entlende
toda zona terrestre, maritima o del espacio aéreo en que un Estado ejerce,
conforme al derecho internaclonal. competencias administrativas y normativas
en relacién con la proteccidn de la salud humana o del medlo ambiente.



10. Por “Bstado de exportacion®™ se entiende toda Parte desde la cual se
proyecte iniclar o se 1inicle un movimiento transfronterizo de desechos
peligrosos o de otros desechos.

11. Por °"Bstado de importacién®" se entiende toda Parte hacia la cual se
proyecte efectuar o se efectie un movimiento transfronterizo de desechos
peligrosos o de otros desechos con el propdsito de eliminarlos en él o de
proceder a su carga para su eliminacién en una 20na no sometida a la
jurisdiccion nacional de ningun Estado.

12. Por "Bstado de transito" se entiende todo Bstado, distinto del Estado de
exportaciéon o del Estado de importacion., a través del cual se proyecte
efectuar o se efectie un movimiento de desechos peligrosos o de otros
desechos.

13. Por “"Bstados Interesados® se entienden las Partes que sean Bstados de
exportacién o Bstados de importacién y los Bstados de transito, sean o no
Partes.

14. Por "persona® se entiende toda persona natural o juridica.

15. Por "exportador" se entiende toda persona que organice la exportacién de
desechos peligrosos o de otros desechos y esté sometida a la jurisdiccién del
Bstado de exportacion.

16. Por *"importador® se entiende toda persona que organice la importacion de
desechos peligrosos o de otros desechos y esté sometida a la jurisdiccion del
Bstado de importacion.

17. Por "transportista® se entiende toda persona que ejecute el transporte
de desechos peligrosos o de otros desechos.

18. Por “generador" se entiende toda persona cuya actividad produzca
desechos peligrosos u otros desechos que sean objeto de un movimiento
transfronterizo o, si esa persona es desconocida, la persona que esté en
posesidén de esos desechos y/o los controle.

19. Por “eliminador®” se entiende toda persona a la que se expidan desechos
peligrosos u otros desechos y que ejecute la eliminacién de tales desechos.

20. Por “®organizacion de integracién politica y/o econdémica® se entiende
toda organizacion constituida por Bstados soberanos a la que sus Estados
miembros 1le hayan transferido competencia en las esferas regidas por el
presente Convenio y que haya sido debidamente autorizada, de conformidad con
sus procedimientos internos, para firmar, ratificar, aceptar, aprobar o
confirmar formalmente el Convenio, o para adherirse a él.

21. Por “"trafico ilicito" se entiende cualquier movimiento transfronterizo
de desechos peligrosos o de otros desechos efectuado conforme a lo
especificado en el articulo 9.



Articulo 3

Definiclones nacionales de desechos peliqrosos

1. Toda Parte enviard a la Secretaria del Convenlo, dentro de los sels
meses siguientes a la fecha en que se haga Parte en el presente Convenio,
informacion sobre los desechos, salvo los enumerados en los Anexos I y II,
considerados o definidos como peligrosos en virtud de su legislacion nacional
y sobre cualquier requisito relativo a los procedimientos de movimiento
transfronterizo aplicables a tales desechos.

2. Posteriormente, toda Parte comunicara a la Secretaria cualquier
modificaciéon importante de la informacidn que haya proporcionado en
cumplimiento del parrafo 1.

3. La Secretaria transmitira 1inmediatamente a todas las Partes la
informacion que haya recibido en cumplimiento de los parrafos 1 y 2.

4. Las Partes estaran obligadas a poner a la disposicién de sus
exportadores la informacién que les transmita la Secretaria en cumplimiento
del parrafo 3.

Articulo 4

oObliqaciones generales

1. a) Las Partes que ejerzan su derecho a prohibir la ipmpportacion de
desechos peligrosos y otros desechos para su eliminacién, comunicarian a las
demas Partes su decision de conformidad con el Articulo 13;

b) Las Partes prohibirin o no permitirin la exportacion de desechos
peligrosos y otros desechos a las Partes que hayan prohibido la importacion
de esos desechos, cuando dicha prohibicién se les haya comunicado de
conformidad con el apartado a) del presente articulo;

c) Las Partes prohibiran o no permitiran la exportacion de desechos
peligrosos y otros desechos si el Bstado de importacion no da su
consentimiento por escrito a la importacién de que se trate, siempre que
dicho Bstado de 1importacién no haya prohibido la importacién de tales
desechos.

2. Cada Parte tomarda las medidas apropladas para:

a) Reducir al minimo la generacion de desechos peligrosos y otros
desechos en ella, teniendo en cuenta los aspectos soclales, tecnolégicos y
econdmicos;

b) Bstablecer instalacliones adecuadas de eliminacién para el manejo
ambientalmente racional de 1los desechos peligrosos y otros desechos,
cualquiera que sea el lugar donde se efectua su eliminacién que, en la medida
de lo posible, estara situado dentro de ella;



c) Velar por que las personas que participen en el manejo de los
desechos peligrosos y otros desechos dentro de ella adopten las medidas
necesarias para impedir que ese manejo dé lugar a una contaminacién y, en
caso de que se produzca ésta, para reducir al minimo sus consecuencias sobre
la salud humana y el medio amblente:

d) Velar por que el movimiento transfronterizo de 1los desechos
peligrosos y otros desechos se reduzca al minimo compatible con un manejo
ambientalmente racional y eficiente de esos desechos, y que se lleve a cabo
de forma que se protejan la salud humana y el medio ambiente de los efectos
nocivos que puedan derivarse de ese movimiento;

e) No permitir la exportacion de desechos peligrosos y otros desechos
a un Bstado o grupo de Estados pertenecientes a una organizacion de
integracién economica y/o politica que sean Partes, particularmente a paises
en desarrollo, que hayan prohibido en su legislacion todas las importaciones,
o si tienen razones para creer que tales desechos no seran sometidos a un
manejo ambientalmente racional, de conformidad con los criterios que adopten
las Partes en su primera reunién.

£) Exigir que se proporcione 1informacién a los Bstados interesados
sobre el movimiento transfronterizo de desechos peligrosos y otros desechos
propuesto, con arreglo a lo dispuesto en el Anexo V A, para que se declaren
abiertamente los efectos del movimiento propuesto sobre la salud humana y el
medio amblente;

g) Impedir la importaciéon de desechos peligrosos y otros desechos si
tiene razones para creer que tales desechos no serdn sometidos a un manejo
ambientalmente racional:

h) Cooperar con otras Partes y organizaciones interesadas directamente
Y por conducto de la Secretaria en actividades como la difusion de
informacién sobre los movimientos transfronterizos de desechos peligrosos y
otros desechos, a fin de mejorar el manejo ambientalmente racional de esos
desechos e impedir su trafico ilicito;

3. Las Partes consideraran que el triafico ilicito de desechos peligrosos y
otros desechos es delictivo.

q. Toda Parte adoptaria las medidas juridicas, administrativas y de otra
indole que sean necesarias para aplicar y hacer cumplir las disposiciones del
presente Convenio, incluyendo medidas para prevenir y reprimir los actos que
contravengan el presente Convenio.

S. Ninguna Parte permitird que los desechos peligrosos y otros desechos se
exporten a un Bstado que no sea Parte o se importen de un Estado que no sea
Parte.

6. Las Partes acuerdan no permitir la exportacion de desechos peligrosos y
otros desechos para su eliminacién en la zona situada al sur de los 60° de
latitud sur, sean o no esos desechos objeto de un movimiento transfronterizo.



7. Ademds, toda Parte:

a) Prohibira a todas las personas sometidas a su jurisdiccién nacional
el transporte o la eliminacién de desechos peligrosos y otros desechos, a
menos que esas personas estén autorizadas o habilitadas para realizar ese
tipo de operaciones:;

b) 8xigird que los desechos peligrosos y otros desechos que sean
objeto de un movimiento transfronterizo se embalen, etiqueten y transporten
de conformidad con los reglamentos y normas internacionales generalmente
aceptados y reconocidos en materia de embalaje, etiquetado y transporte y
teniendo debidamente en cuenta los usos internacionalmente admitidos al
respecto;

c) Bxigira que los desechos peligrosos y otros desechos vayan
acompanados de un documento sobre el movimiento desde el punto en que se
inicie el movimiento transfronterizo hasta el punto en que se eliminen los
desechos.

8. Toda Parte exigirda que los desechos peligrosos y otros desechos, que se
vayan a exportar, sean manejados de manera ambientalmente racional en el
Bstado de importaciéon y en los demds lugares. EBn su primera reunidn las
Partes adoptaran directrices técnicas para el manejo ambientalmente racional
de los desechos sometidos a este Convenio.

9. Las Partes tomaran las medidas apropladas para que sdOlo se permita el
movimiento transfronterizo de desechos peligrosos y otros desechos si:

a) el Estado de exportacion no dispone de la capacidad técnica ni de
los servicios requeridos o de lugares de eliminacion adecuados a fin de
eliminar los desechos de que se trate de manera ambientalmente racional y
eficiente; o

b) los desechos de que se trate son necesarios como materias primas
para las industrias de reciclado o recuperacion en el Bstado de importacion; o

c) el movimiento transfronterizo de que se trate se efectua de
conformidad con otros criterios que puedan decidir las Partes, a condicién de
que esos criterios no contradigan los objetivos de este Convenio.

10. Bn ninguna circunstancia podrd transferirse a los Bstados de importacién
o de transito la obligacién que incumbe, con arreglo a este Convenio, a los
Bstados en los cuales se generan desechos peligrosos y otros desechos de
exigir que tales desechos sean manejados en forma ambientalmente racional.

11. Nada de lo dispuesto en el presente Convenlio impedira que una Parte
imponga exigencias adiclonales que sean conformes a las disposiciones del
presente Convenio y estén de acuerdo con las normas del derecho
internacional, a fin de proteger mejor la salud humana y el medio amblente.

12. Nada de lo dispuesto en el presente Convenio afectara de manera alquna a
la soberania de los Bstados sobre su mar territorial establecida de
conformidad con el derecho internacional, ni a los derechos soberanos y la



jurisdiccion que poseen los Estados en sus zonas economicas exclusivas y en
sus plataformas continentales de conformidad con el derecho internacional, ni
al ejercicio, por parte de los buques y las aeronaves de todos los Estados,
de los derechos Yy 1libertades de navegacion previstos en el derecho
internacional y reflejados en los instrumentos internacionales pertinentes.

13. Las Partes se comprometen a estudlar periddicamente las posibilidades de
reducir la cuantia y/o el potencial de contaminacion de los desechos
peligrosos y otros desechos que se exporten a otros Estados, en particular a
paises en desarrollo.

Articulo S

Designacién de las autoridades competentes y del punto de contacto

para facilitar la aplicacion del presente Convenio, las Partes:

1. Designardn o estableceran una o varias autoridades competentes y un
punto de contacto. Se designara una autoridad competente para que reciba las
notificaciones en el caso de un Estado de transito.

2, Comunicardn a la Secretaria, dentro de los tres meses sigulentes a la
entrada en vigor del presente Convenio para ellas, cuiles son los drganos que
han designado como punto de contacto y cudles son sus autoridades competentes.
3. Comunicardn a la Secretaria, dentro del mes sigquiente a la fecha de 1la
decision, cualquier cambio relativo a la designacién hecha por ellas en
cumplimiento del parrafo 2 de este Articulo.

Articulo 6

Movimientos transfronterizos entre Partes

1. gl Bstado de exportacion notificara por escrito, o exigira al generador
o al exportador que notifique por escrito, por conducto de 1la autoridad
competente del Estado de exportacion, a la autoridad competente de los
Bstados interesados cualquier movimiento transfronterizo de desechos
peligrosos o de otros desechos. Tal notificacion contendra las declaraciones
y la informacion requeridas en el Anexo V A, escritas en el idioma del Bstado
de importacion. SoOlo serd necesario enviar una notificacion a cada Bstado
interesado.

2. El Bstado de Iimportacién respondera por escrito al notificador,
consintiendo en el movimiento con o sin condiciones, rechazando el movimiento
o pidiendo mas informacién. Se enviard copia de la respuesta definitiva del
BEstado de importacién a las autoridades competentes de los Estados
interesados que sean Partes.

3. El Estado de exportacion no permitira que el generador o el exportador
inicie el movimlento transfronterizo hasta que haya recibido confirmacioén por
escrito de que:

a) El notificador ha recibldo el consentimiento escrito del EBstado de
importacion, y



b) Bl notificador ha recibido del Rstado de importacidén confirmacion
de la existencia de un contrato entre el exportador y el eliminador en el que
se estipule que se deberd proceder a una manejo ambientalmente racional de
los desechos en cuestion.

4. Todo EBstado de transito acusara prontamente recibo de la notificacién al
notificador. Posteriormente podra responder por escrito al notificador,
dentro de un plazo de 60 dias, consintiendo en el movimiento con o sin
condiciones, rechazando el movimiento o pidiendo mas informaclon. Bl Bstado
de exportacién no permitira que comience el movimiento transfronterizo hasta
que haya recibido el consentimiento escrito del Bstado de transito. No
obstante, si wuna Parte decide en cualquier momento renunclar a pedir el
consentimiento previo por escrito, de manera general o bajo determinadas
condiciones, para los movimientos transfronterizos de transito de desechos
peligrosos o de otros desechos, o bien modifica sus condiciones a este
respecto, informard sin demora de su decision a las demas Partes de
conformidad con el Articulo 13. Bn este Ultimo caso, si el Estado de
exportacion no recibiera respuesta alguna en el plazo de 60 dias a partir de
la recepcion de una notificaciéon del Bstado de transito, el Bstado de
exportacion podré permitir que se proceda a la exportacion a través del
Bstado de transito.

S. Cuando, en un movimiento transfronterizo de desechos, los desechos no
hayan sido definidos legalmente o no estén considerados como desechos
peligrosos mas que:

a) en el Estado de exportacioén, las disposiciones del parrafo 9 de
este Articulo aplicables al importador o al eliminador y al Bstado de
importacidén seran aplicables mutatis mutandis al exportador y al Estado de
exportacion, respectivamente, o

b) en el EBstado de importacién o en los Estados de importacién y de
transito que sean Partes, las disposiciones de los parrafos 1, 3, 4 y 6 de
este Articulo, aplicables al exportador y al Bstado de exportacidon, seran
aplicables mutatis mutandis al importador o al eliminador y al Bstado de
importacioén, respectivamente, o

C) en cualquier Bstado de transito que sea Parte, seran aplicables las
disposiciones del parrafo 4.

6. Bl Bstado de exportacion podra, siempre que obtenga el permiso escrito
de los Bstados interesados, permitir que el generador o el exportador hagan
una notificacion general cuando unos desechos peligrosos u otros desechos que
tengan las mismas caracteristicas fisicas y quimicas se envien regqularmente
al mismo eliminador por la misma oficina de aduanas de salida del Bstado de
exportaciéon, por la misma oficina de aduanas de entrada del Bstado de
importacién y, en caso de transito, por las mismas oficinas de aduanas de
entrada y de sallda del Estado o los EBstados de transito.

7. Los Bstados interesados podran hacer que su consentimiento escrito para
la utilizacidén de la notificacidn general a que se reflere el parrafo 6
dependa de que se proporcione cierta informacion, tal como las cantidades
exactas de los desechos peligrosos u otros desechos que se vayan a enviar o
unas listas periddicas de esos desechos.
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8. La pnotificacion general y el consentimiento escrito a que se refieren
los parrafos 6 y 7 podrdn abarcar miltiples envios de desechos peligrosos o
de otros desechos durante un plazo maximo de 12 meses.

9. Las Partes exigiran que toda persona que participe en un envio
transfronterizo de desechos peligrosos o de otros desechos firme el documento
relativo a ese movimiento en el momento de la entreqa o de la recepcion de
los desechos de que se trate. Exigiran también que el eliminador informe
tanto al exportador como a la autoridad competente del Bstado de exportacion
de que ha recibido los desechos en cuestioén y., a su debido tiempo, de que se
ha concluido la eliminacién de conformidad con 1o indicado en la
notificacién. Si el Estado de exportacién no recibe esa informacidn, la
autoridad competente del Estado de exportacion o el exportador lo comunicaran
al Bstado de importacion.

10. La notificacién y la respuesta exigidas en este Articulo se transmitiran
a la autoridad competente de las Partes interesadas o a la autoridad
gubernamental que corresponda en el caso de los Bstados que no sean Partes.

11. Bl Bstado de importacidon o cualquier Bstado de transito que sea Parte
podré exigir que todo movimiento transfronterizo de desechos peligrosos esté
cublerto por un seguro, una fianza u otra garantia.

Articulo 7

Movimiento transfronterizo de una Parte a través
de Bstados que no sean Partes

Bl parrafo 1 del Articulo 6 del presente Convenio se aplicard
mutatis mutandis al movimiento transfronterizo de los desechos peligrosos o
de otros desechos de una Parte a través de un Bstado o Bstados que no sean
Partes.

Articulo 8

Obligacion de reimportar

Cuando un movimiento transfronterizo de desechos peligrosos o de otros
desechos para el que los Estados interesados hayan dado su consentimiento con
arreglo a las disposiciones del presente Convenio no se pueda llevar a

término de conformidad con las condiciones del contrato, el Bstado de
exportacion velard por que los desechos peligrosos en cuestion sean devueltos

al EBstado de exportacioén por el exportador. si no se pueden adoptar otras
disposiclones para eliminarlos de manera ambientalmente racional dentro de un
plazo de 90 dias a partir del momento en que el Estado de importacién hayas
informado al Estado de exportacion y a la Secretaria., o dentro del plazo en
que convengan los Bstados interesados. Con este fin. ninguna Parte que sea
Bstado de transito ni el Estado de exportacién se opondrian a la devolucion de
tales desechos al Bstado de exportacién, ni la obstaculizaran o impediran.
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Articulo 9

Trafico ilicito

1. A los efectos del presente Convenio, todo movimiento transfronterizo de
desechos peligrosos o de otros desechos realizado:

a) sin notificacion a todos los Bstados interesados conforme a las
disposiciones del presente Convenio; o

b) sin el consentimiento de un Bstado interesado conforme a las
disposiciones del presente Convenlo; o

c) con consentimiento obtenido de los Estados interesados mediante
falsificacién, falsas declaraciones o fraude; o

d) de manera que no corresponda a los documentos en un aspecto
esenclal; o

e) que entrafie la eliminacidén deliberada (por ejemplo, vertimiento) de
los desechos peligrosos o de otros desechos en contravencion de este Convenio
Y de los principios generales del derecho internacional,

se considerara trafico ilicito.

2. Bn el caso de un movimiento transfronterizo de desechos peligrosos o de
otros desechos considerado trafico {licito como consecuencia de la conducta

del exportador o el generador, el Bstado de exportaclén velard por que dichos
desechos sean:

a) devueltos por el exportador o el generador o, si fuera necesario,
por él1 mismo, al Estado de exportaciéon o, si esto no fuese posible,

b) eliminados de otro modo de conformidad con las disposiciones de
este Convenio, en el plazo de 30 dias desde el momento en que el EBstado de
exportacion haya sido informado del trafico ilicito. o dentro de cualquier
otro periodo de tiempo que convengan los Bstados interesados. A tal efecto,
las Partes interesadas no se opondran a la devolucion de dichos desechos al
Bstado de exportacion, ni la obstaculizaran o impediran.

3. Cuando un movimiento transfronterizo de desechos peligrosos o de otros
desechos sea considerado trafico ilicito como consecuencia de la conducta del
importador o el eliminador., el Estado de importacién velard por que los
desechos peligrosos de que se trata sean eliminados de manera ambientalmente
racional por el {importador o el eliminador o, en caso necesario, por él
mismo, en el plazo de 30 dias a contar del momento en que el Bstado de
importacion ha tenido conocimiento del trafico 1ilicito, o en cualquier otreo
plazo que convengan los Bstados interesados. A tal efecto, las Partes
interesadas cooperaran, sequn sea necesario, para la eliminacion de los
desechos en forma amblentalmente racional.
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4. Cuando la responsabilidad por el trafico ilicito no pueda atribuirse al
exportador o generador ni al importador o eliminador, las Partes interesadas
u otras partes, sequn proceda, cooperaran para garantizar que los desechos de
que se trate se eliminen lo antes posible de manera ambientalmente racional
en el Bstado de exportacidén, en el Estado de importacidén o en cualquier otro
lugar que sea conveniente.

§. Cada Parte promulgara las disposiciones legislativas nacionales
adecuadas para prevenir y castigar el trafico 1licito. Las Partes
Contratantes cooperaran con miras a alcanzar los objetivos de este articulo.

Articulo 10

Cooperacion internacional

1. Las partes cooperaran entre si para mejorar o consequir el manejo
ambientalmente racional de los desechos peliqrosos y otros desechos.

2. Con este fin, las Partes deberan:

a) Cuando se solicite, proporcionar informacion, ya sea sobre una base
bilateral o multilateral, con miras a promover el manejo amblentalmente
racional de los desechos peliqrosos y otros desechos, incluida 1la
armonizacién de normas y practicas técnicas para el manejo adecuado de los
desechos peligrosos y otros desechos;

b) Cooperar en la vigilancia de los efectos del manejo de los desechos
peligrosos sobre la salud humana y el medio ambiente;

c) Cooperar, con sujecion a sus leyes, reglamentos y politicas
nacionales, en el desarrollo y 1la aplicacién de nuevas tecnologias
ambientalmente racionales y que generen escasos desechos y en ¢l mejoramiento
de las tecnologias actuales con miras a eliminar, en la mayor medida posible,
la generacion de desechos peligrosos y otros desechos y a lograr métodos mas
eficaces y eficientes para su manejo ambientalmente racional, incluido el
estudio de los efectos econdmicos, sociales y ambientales de la adopcion de
tales tecnologias nuevas o mejoradas;

d) Cooperar activamente, con sujecion a sus leyes, reglamentos y
politicas naclionales, en la transferencia de tecnologia y los sistemas de
administracion relacionados con el manejo ambientalmente racional de los

desechos peligrosos y otros desechos. Asimismo, deberan cooperar para
desarrollar la capacidad técnica entre las Partes, especialmente las que

necesiten y soliciten asistencia en esta esfera;

e) Cooperar en Jla elaboracion de las directrices técnicas o los
cédigos de practica apropiados, o ambas cosas.

3. Las Partes utilizaran medlos adecuados de cooperacién para el fin de

prestar asistencia a los paises en desarrollo en lo que conclerne a la
aplicacion de los apartados a), b) y c) del parrafo 2 del Articulo 4.
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4. Habida cuenta de las neceslidades de los paises en desarrollo, la
cooperacion entre las Partes y las organizaciones internacionales pertinentes
debe promover, entre otras cosas, la toma de conciencia piblica, el desarrollo
del manejo racional de los desechos peligrosos y otros desechos y la adopcion
de nuevas tecnologias que generen escasos desechos.

Articulo 11

Acuerdos bilaterales, multilaterales y reqionales

1. No obstante lo dispuesto en el parrafo 5 del articulo 4, las Partes
podran concertar acuerdos © arreglos bllaterales, multilaterales o regionales
sobre el movimiento transfronterizo de 1los desechos peligrosos y otros
desechos, con Partes o con EBstados que no sean Partes slempre que dichos
acuerdos o arreglos no menoscaben el manejo ambientalmente racional de los
desechos peligrosos y otros desechos que estipula el presente Convenio. Estos
acuerdos © arreqlos estipularan disposicicnes que no sean menos ambientalmente
racionales que las previstas en el presente Convenio, tomando en cuenta en
particular los intereses de los paises en desarrollo.

2. Las Partes notificardn a la Secretaria todos los acuerdos o arreglos
bilaterales, multilaterales y regionales a que se refiere el parrafo 1, asi
como los que hayan concertado con anterioridad a la entrada en vigor del
presente Convenio para ellos, con el fin de controlar los movimientos
transfronterizos de los desechos peligrosos y otros desechos que se llevan a
cabo enteramente entre las partes en tales acuerdos. Las disposiciones de
este Convenio no afectaran a los movimientos transfronterizos que se efectian
en cumplimiento de tales acuerdos, slempre que estos acuerdos sean compatibles
con la gestién ambientalmente racional de los desechos peligrosos y otros
desechos que estipula el presente Convenio.

Articulo 12

Consultas sobre la responsabilidad

Las Partes cooperardn con miras a adoptar cuanto antes un protocolo que
establezca las normas y procedimientos apropiados en lo que se refiere a la
responsabilidad y la indemnizacion de los danos resultantes del movimiento
transfronterizo y la eliminacion de los desechos peligrosos y otros desechos.

Articulo 13

Transmisién de informacidén

1. Las Partes velaran por que, cuando llegue a su conocimiento, se informe
inmediatamente a los Estados interesados en el caso de un accidente ocurrido
durante los movimientos transfronterizos de desechos peligrosos o de otros
desechos o su eliminacién que pueda presentar riesgos para la salud humana y
el medio ambiente en otros Bstados.
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2. Las Partes se informaran entre si, por conducto de la Secretaria, acerca
de:

a) Los cambios relativos a la designacién de las autoridades
competentes y/o los puntos de contacto, de conformidad con el articulo 5:

b) Los camblios en su definicién nacional de desechos peligrosos, con
arreglo al articulo 3;

Y. lo antes posible, acerca de:

¢) Las decisiones que hayan tomado de no autorizar, total o
parclalmente, la importacion de desechos peligrosos u otros desechos para su
eliminacion dentro de la zona bajo su jurisdiccién nacional;

d) Las declsiones que hayan tomado de limitar o prohibir la exportacion
de desechos peligrosos u otros desechos;

e) Toda otra informacidén que se requlera con arreqlo al piarrafo 4 de
este Articulo.

3. Las Partes, en consonancla con las leyes y reglamentos naciocnales,
transmitiran, por conducto de la Secretaria, a la Conferencia de las Partes
establecida en cumplimiento del articulo 15, antes del final de cada ano
civil, un informe sobre el ano civil precedente que contenga la sigulente
informacion:

a) Las autoridades competentes y los puntos de contacto que hayan
designado con arreglo al articulo S;

b} Informacion sobre los movimientos transfronterizos de desechos
peligrosos o de otros desechos en los que hayan participado, incluidas:

1) la cantidad de desechos peligrosos y otros desechos exportados, su
categoria, sus caracteristicas, su destino, el pais de transito y el
método de eliminacién, tal como constan en la respuesta a la
notificacién;

11) la cantidad de desechos peligrosos Importados, su categoria,
caracteristicas, origen y el método de eliminacién:

111) las operaciones de eliminacion a las que no procedieron en la forma
prevista;

iv) los esfuerzos realizados para obtener una reduccion de la cantidad
de desechos peligrosos y otros desechos sujetos a movimiento
transfronterizo;

c) Informacidén sobre las medidas que hayan adoptado en cumplimiento del
presente Convenio;

d) Informacion sobre las estadisticas calificadas que hayan compilado

acerca de los efectos que tengan sobre la salud humana y el medio ambiente la
generacion, el transporte y la eliminacién de los desechos peligrosos:
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e) Informacién sobre los acuerso y arreglos bilaterales, unilaterales y
regionales concertados de conformidad con el articulo 11 del presente Convenio;

f) Informacidén sobre los accidentes ocurridos durante los movimientos
transfronterizos y la eliminacion de desechos peligrosos y otros desechos y
sobre las medidas tomadas para subsanarlos;

g) Informacion sobre los diversos métodos de eliminacién utilizados
dentro de las zonas bajo su jurisdiccidon nacional:

h) Informacion sobre las medidas adoptadas a fin de desarrollar
tecnologias para la reduccién y/o eliminacién de la generacién de desechos
peligrosos y otros desechos; y

1) Las demads cuestiones que la Conferencla de las partes considere
pertinentes.

4. Las Partes, de conformidad con las leyes y los reglamentos nacionales,
velaran por ‘que se envien a la Secretaria coplas de cada notificacidn relativa
a cualquier movimiento transfronterizo determinado de desechos peligrosos o de
otros desechos, Yy de la respuesta a esa notificacion, cuando una Parte que
considere que ese movimiento transfronterizo puede afectar a su medio ambiente
haya solicitado que asi se haga.

Articulo 14

Aspectos financieros

1. Las Partes convienen en que, en funcidn de las necesidades especificas de
las diferentes regiones y subregiones, deben establecerse centros regionales
de capacitacion y transferencia de tecnologia con respecto al manejo de
desechos peligrosos y otros desechos y & la reduccién al minimo de su
generacion. Las Partes Contratantes adoptaridn una decision sobre el
establecimiento de mecanismos de financlacién aproplados de caricter
voluntario.

2. Las Partes examinaran la conveniencia de establecer un fondo rotatorio

para prestar asistencia provisional, en situaciones de emergencia, con el fin

de reducir al minimo los dafos debidos a accidentes causados por el movimiento

transfronterizo y la eliminacién de desechos peligrosos y otros desechos.
Articulo 15

Conferencia de las Partes

1. Queda establecida una conferencia de las Partes. El Director Bjecutivo
de]l Programa de las Naciones Unidas para el Medio Ambiente convocara la
primera reunldon de la Conferencla de las Partes a mids tardar un ano después de
la entrada en vigor del presente Convenio. Ulteriormente, se celebraran
reuniones ordinarias de la cConferencia de las Partes a los intervalos
requlares que determine la Conferencia en su primera reunién.
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2. Las reuniones extraordinarias de 1la Conferencia de las Partes se
celebraran cuando la Conferencia lo estime necesario o cuando cualquiera de
las Partes 1o solicite por escrito, siempre que, dentro de los seis meses
siguientes a la fecha en que 1la solicitud les sea comunicada por la
Secretaria, un tercio de las Partes, como minimo, apoye esa solicitud.

3. LLa Conferencia de las Partes acordard y adoptara por consenso Su
reglamento interno y los de cualesquiera Organos subsidiarlos que establezca,
asi como las normas financieras para determinar, en particular, la
participacion financiera de las Partes con arreglo al presente Convenio.

4. gn su primera reunién, las Partes consideraran las medidas adicionales
necesarias para facilitar el cumplimiento de sus responsabilidades con
respecto a la proteccién y conservacién del medio ambiente marino en el
contexto del presente Convenio.

S. La Conferencia de las Partes examinard y evaluard permanentemente la
aplicacion efectiva del presente Convenio, y ademds:

a) Promoverd la armonizacidn de politicas, estrategias y medidas
apropliadas para reducir al minimo los danos causados a la salud humana y el
medio ambiente por los desechos peligrosos y otros desechos;

b) Bxaminara y adoptara, segin proceda, las enmiendas al presente
Convenio Yy sus anexos, teniendo en cuenta, entre otras cosas, la informacién
clentifica, técnica, econémica y ambiental disponible;

c) Examinard y tomard todas las demas medidas necesarias para la
consecucion de los fines del presente Convenio a la luz de la experiencia
adquirida durante su aplicacién y en la de los acuerdos y arreglos a que se
refiere el articulo 11;

d) Examinard y adoptara protocolos sequn proceda; y

e) Creard los organos subsidiarios que se estimen necesarios para la
aplicacion del presente Convenio.

6. Las Naciones Unidas y sus organismos especializados, asi como todo EBstado
que no sea Parte en el presente Convenio, podran estar representados como
observadores en las reuniones de la Conferencia de las Partes. Cualquier otro
oérgano u organismo nacional o internacional, gubernamental o no gubernamental,
con competencia en las esferas relacionadas con los desechos peligrosos y
otros desechos que haya informado & 1a Secretaria de su deseo de estar
representado en una reunién de la Conferencia de las Partes como observador
podréa ser admitido a participar a menos que un tercio por 1o menos de las
Partes presentes se opongan a ello. La admision y participacion de
observadores estaran sujetas al reglamento aprobado por la Conferencia de las
Partes.

7. La Conferencia de las Partes procederd, tres anos después de la entrada

en vigor del Convenlo, y ulteriormente por 1o menos cada seis afios, a evaluar
su eficacia y, si fuera necesarlo, a estudiar la posibilidad de establecer una
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prohibicion completa o parcial de los movimientos transfronterizos de los
desechos peligrosos y otros desechos a la luz de la informacién cientifica,
ambiental, técnica y econdmica mas reciente.

Articulo 16

Secretaria

1. La Secretaria tendrad las siguientes funciones:

a) oOrganizar las reuniones a que se refieren los articulos 15y 17 y
prestarles servicios;

b) Preparar y transmitir informes basados en la informacién recibida de
conformidad con los articulos 3, 4, 6, 11 y 13, asi como en la informacidn
obtenida con ocasion de las reuniones de los 6rganos subsidiarios creados con
arreqlo a lo dispuesto en el articulo 15, y también, cuando proceda, en la
informacién proporcionada por las entidades intergubernamentales y no
gubernamentales pertinentes;

c) Preparar informes acerca de las actividades que realice en el
desempeno de sus funcliones con arreqlo al presente Convenlo y presentarlos a
la Conferencia de las Partes;

d) Velar por la coordinacién necesarja con otros oOrgqanos
internacionales pertinentes y, en particular., concertar los arreglos
administrativos y contractuales que puedan ser necesarios para el desempeio
eficaz de sus funciones;

e) Comunicarse con las autoridades competentes y los puntos de contacto
establecidos por las Partes de conformidad con el articulo 5 del presente
Convenio;

£) Recabar informacidn sobre los 1lugares e instalaciones nacionales
autorizados de las Partes, disponibles para la eliminacion de sus desechos
peligrosos y otros desechos, y distribuir esa informacién entre las Partes;

g) Recibir y transmitir informacion de y a las Partes sobre:

- fuentes de asistencla y capacitacion técnicas;

- conocimientos técnicos y clentificos disponibles;

- fuentes de asesoramiento y;conoclmientos practicos:.y

- disponibilidad de recursos,

con miras a prestar asistencia a las Partes que lo soliciten en sectores como:

- el funcionamiento del sistema de notificacion establecido en el
presente Convenlo;

- el manejo de desechos peligrosos y otros desechos;
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- las tecnologias ambientalmente racionales relacionadas con los
desechos peligrosos y otros desechos, como las tecnologias gque
generan pocos o ningun desecho;

- la evaluacion de las capacidades y los lugares de eliminacién;
- la vigilancia de los desechos peligrosos y otros desechos;
- las medidas de emergencia:

h) Proporcionar a las Partes que lo soliciten informacién sobre
consultores o entidades consultivas que posean la competencia técnica
necesaria en esta esfera y puedan prestarles asistencia para examinar la
notificacién de un movimiento transfronterizo, la conformidad de un envio de
desechos peligrosos o de otros desechos con la notificacion pertinente y/o la
idoneidad de las instalaciones propuestas para la eliminaciéon ambientalmente
racional de los desechos peligrosos y otros desechos, cuando tengan razones
para creer que tales desechos no se manejaran de manera ambientalmente
racional. Ninguno de estos examenes deberia correr a cargo de la Secretaria;

1) Prestar asistencia a las Partes que lo soliciten para determinar los
casos de trafico 1licito y distribuir de inmediato a las Partes interesadas
toda informacion que haya recibido en relacién con el trafico ilicito;

4) Cooperar con las Partes y con las organizaciones y los organismos
internacionales pertinentes y competentes en el suministro de expertos Yy
equipo a fin de prestar rapidamente asistencia a los Bstados en caso de
situaciones de emergencia; y

k) Desempeiiar las demas funciones relacionadas con los fines del
presente Convenio que determine la Conferencia de las Partes.

2. Bl Programa de las Naciones Unidas para el Medio Amblente desempenara con
caracter provisional las funciones de secretaria hasta que termine la primera
reunion de la Conferencia de las Partes celebrada de conformidad con 1lo
dispuesto en el articulo 15.

3. Bn su primera reunién, la cConferencia de las Partes designara 1la
secretaria de entre las organizaciones {intergubernamentales competentes
existentes que hayan declarado que estan dispuestas a desempenar las funclones
de secretaria establecidas en el presente Convenio. En esa reunién, 1la

conferencia de las Partes también evaluara la ejecucién por la Secretaria
interina de las funclones que le hublieren sido encomendadas, particularmente

en virtud del parrafo 1 de este articulo, y decidira las estructuras
apropiadas para el desempeiio de esas funciones.
Articulo 17

Enmiendas al Convenio

1. Cualquiera de las Partes podrd proponer enmiendas al presente Convenlo y
cualquier Parte en un protocolo podrd proponer enmiendas a dicho protocolo.
En esas enmiendas se tendran debidamente en cuenta, entre otras cosas, las
consideraciones cientificas y técnicas pertinentes.
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2. Las enmiendas al presente Convenio se adoptaran en una reunién de la
Conferencia de las Partes. Las enmiendas a cualquier protocolo se aprobaran
en una reunion de las Partes en el protocolo de que se trate. El texto de
cualquier enmienda propuesta al presente Convenio o a cualquier protocolo,
salvo si en tal protocolo se dispone otra cosa, serd comunicado a las Partes
por la Secretaria por lo menos seis meses antes de la reunion en que se
proponga su adopcion. La Secretaria comunicaré también las enmiendas
propuestas a los signatarios del presente Convenio para su informacion.

3. Las Partes haran todo lo posible por llegar a un acuerdo por consenso
sobre cualquier propuesta de enmienda al presente Convenio. Una vez agotados
todos los esfuerzos por lograr un consenso sin gque se haya llegado a un
acuerdo, la enmienda se adoptara, como U(ltimo recurso, por mayoria de tres
cuartos de las Partes presentes y votantes en la reunion, y sera presentada a
todas las Partes por el Depositario para su ratificacion, aprobacion,
confirmaciéon formal o aceptacion.

4. El procedimiento mencionado en el parrafo 3 de este articulo se aplicara
a las enmiendas de cualquier protocolo, con 1la salvedad de que para su
adopcion bastarda una mayoria de dos tercios de las Partes en dicho protocolo
presentes y votantes en la reunién.

S. Los Instrumentos de ratificaciéon, aprobacion, confirmaciéon formal o
aceptacion de las enmiendas se depositaran con el Depositario. Las enmiendas
adoptadas de conformidad con los parrafos 3 6 4 de este articulo entraran en
vigor, respecto de las Partes que las hayan aceptado., el nonagésimo dia
después de la fecha en que el Depositario haya recidbido el instrumento de su
ratificacion, aprobacion, confirmacion formal o aceptacion por tres cuartos,
como minimo, de las Partes que hayan aceptado las enmiendas al protocolo de
que se trate, salvo si en éste se ha dispuesto otra cosa. Las enmiendas
entraran en vigor respecto de cualquier otra Parte el nonagésimo dia después
de la fecha en que esa Parte haya depositado su instrumento de ratificacién,
aprobacién, confirmacion formal o aceptacion de las enmiendas.

6. A los efectos de este articulo, por "Partes presentes y votantes"™ se
entiende las Partes que estén presentes y emitan un voto afirmativo o negativo.

Articulo 18

Adopcion ¥y enmienda de anexos

1. Los anexos del presente Convenio o de cualquier protocolo formaran parte
integrante del presente Convenio o del protocolo de que se trate, sequn
proceda y, a menos que se disponga expresamente otra cosa, se entenderd que
toda referencla al presente Convenio o0 a sus protocolos se refiere al mismo
tiempo a cualquiera de los anexos. Bsos anexos estardn limitados a cuestiones
cientificas, técnicas y administrativas.

2. Salvo si se dispone otra cosa en cualquiera de los protocolos respecto de
sus anexos, para la propuesta, adopcion y entrada en vigor de anexos
adicionales del presente Convenio o de anexos de un protocolo, se seguira el
sigquiente procedimiento:
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a) Los anexos del presente Convenio y de sus protocolos seran
propuestos y adoptados sequn el procedimiento prescrito en los parrafos 2, 3
y 4 del articulo 17;

b) Cualquiera de las Partes que no pueda aceptar un anexo adicional del
presente Convenio o un anexo de cualquiera de los protocolos en que sea parte,
lo notificard por escrito al Depositario dentro de los sels meses siguientes a
la fecha de la comunicacién de la adopcidn por el Depositario. Bl Depositario
comunicard sin demora a todas las Partes cualquier notificacion recibida. Una
Parte podrd en cualquier momento sustituir una declaracidn anterior de
objecién por una aceptacién y. en tal caso, los anexos entraran en vigor
respecto de dicha pParte;

¢) Al vencer el plazo de seis meses desde la fecha de la distribucién
de la comunicacidén por el Depositario, el anexo surtira efecto para todas las
Partes en el presente Convenio o en el protocolo de que se trate que no hayan
hecho una notificacion de conformidad con lo dispuesto en el apartado b) de
este parrafo.

3. Para la propuesta, adopcién y entrada en vigor de enmiendas a los anexos
del presente Convenio o de cualquier protocolo se aplicard el mismo
procedimiento que para la propuesta, adopcion y entrada en vigor de anexos del
Convenio o anexos de un protocolo. En los anexos y sus enmiendas se deberan
tener debidamente en cuenta, entre otras cosas, las consideraciones
clentificas y técnicas pertinentes.

4. Cuando un nuevo anexo o una enmienda a un anexo entrafie una enmienda al
presente Convenio o a cualquier protocolo, el nuevo anexo o el anexo
modificado no entrard en vigor hasta que entre en vigor la enmienda al
presente Convenio o al protocolo.

Articulo 19
Verificacidn

Toda Parte que tenga razones para creer que otra Parte esta actuando o ha
actuado en violacién de sus obligaciones con arreglo al presente Convenio
podra informar de ello a la Secretaria y, en ese caso, informard simultanea e
inmediatamente, directamente o por conducto de la Secretaria, a la Parte
contra la que ha presentado la alegacién. La Secretaria facilitara toda la
informacién pertinente a las Partes.

Articulo 20

solucion de controversias

1. 81 se suscita una controversia entre Partes en relacién con 1la
interpretacion, aplicacién o cumplimiento del presente Convenio o de
cualquiera de sus protocolos, las Partes trataran de resolverla medlante la
negociacién o por cualquier otro medioc pacifico de su eleccién.

2. Si las Partes Iinteresadas no pueden resolver su controversia por los

medios mencionados en el parrafo anterior, la controversia se sometera, si las
Partes en la controversia asi lo acuerdan, a la Corte Internacional de
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Justicla o a arbitraje en las condicliones establecidas en el anexo VI sobre
arbitraje. No obstante, s1 pno existe comiun acuerdo para someter la
controversia a la Corte Internacional de Justicia o a arbitraje, las Partes no
quedaran exentas de la obligacidén de sequir tratando de resolverla por los
medios mencionados en el parrafo 1.

3. Al ratificar, aceptar, aprobar o confirmar formalmente el presente
Convenio, o al adherirse a é1, o en cualquier momento posterior, un Bstado u
organizacién de integracidn politica y/o econdmica podrd declarar que reconoce
como obligatoria de pleno derecho y sin acuerdo especial, respecto de
cualquier otra Parte que acepte la nmisma obligaciéon, la sumisidén de la

controversia:
a) a la Corte Internacional de Justicia y/o

b) a arbitraje de conformidad con los procedimientos establecidos en el
anexo VI.

Bsa declaracion se notificard por escrito a la Secretaria, la cual la
comunicara a las Partes.

Articulo 21
Firma

Bl presente Convenlo estara ablerto a la firma de los Rstados, de
Namibia, representada por el Consejo de las Naclones Unidas para Namibla, y de
las organizaciones de integracion politica y/o economica, en Basilea el 22 de
marzo de 1989, en el Departamento Federal de Relaclones EBxteriores de Suiza,
en Berna, desde el 23 de marzo hasta el 30 de junio de 1989 y en la Sede de
las Naclones Unidas en Nueva York desde el 1.© de julio de 1989 hasta el 22
de marzo de 1990.

Articulo 22

Ratificacion, aceptacién, confirmacion formal o aprobacién

1. &l presente Convenio estard sujeto a ratificaciéon, aceptacion o
aprobacién por los Bstados y por Namibia, representada por el Consejo de las
Naciones Unidas para Namibia, y a confirmacién formal o aprobacién por las
organizaciones de integracion politica y/o econémica. Los instrumentos de
ratificacion, aceptacion, confirmacion formal o aprobacion se depositaran en
poder del Depositario.

2. Toda organizacion de la indole a que se refiere el parrafo 1 de este
articulo que llegque a ser Parte en el presente Convenio sin que sea Parte en
€l ninguno de sus Bstados miembros, estara sujeta a todas las obligaciones
enuncladas en el Convenio. Cuando uno © varios Estados miembros de esas
organizaciones sean Partes en el Convenio, la organizacion y sus Estados
miembros decidiridn acerca de sus responsabilidades respectivas en lo que
conclerne a la ejecucion de las obllgaclones que les incumben en virtud del
Convenio. En tales casos, la organizacién y los Estados miembros no estaran
facultados para ejercer simultdneamente 1los derechos que establezca el
Convenio.
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3. Bn sus instrumentos de confirmaciéon formal o aprobacion, las
organizaciones a que se refiere el parrafo 1 de este articulo especificaran el
alcance de sus competencias en las materlas reglidas por el Convenlo., BEBsas
organizaciones informaran asimismo al Depositario. quien informara a las
Partes Contratantes, de cualquier modificacion importante del alcance de sus
competencias.

Articulo 23
Adhesion

1. Bl presente Convenio estarad abierto a la adhesion de los Bstados, de
Namiblia, representada por el Consejo de las Naclones Unidas para Namibia, y de
las organizaciones de integracion politica y/o econdmica desde el dia
siquiente a la fecha en que el Convenio haya quedado cerrado a la firma. Los
instrumentos de adhesion se depositaran en poder del Depositario.

2. Bn sus instrumentos de adhesion, las organizaciones a que se refiere el
parrafo 1 de .este articulo especificaradn el alcance de sus competencias en las
materias regidas por el Convenio. Bsas organizaciones informaran asimismo al
Depositario de cualquier modificacion importante del alcance de sus
competenclas.

3. Las disposiciones del parrafo 2 del articulo 22 se aplicarin a las
organizaciones de integracién politica y/o econdémica que se adhleran al
presente Convenio.

Articulo 24

Derecho de voto

1. Salve lo dispuesto en el parrafo 2 de este articulo, cada Parte en el
presente Convenio tendrd un voto.

2. Las organizaciones de integracion politica y/o economica ejerceran su
derecho de voto, en asuntos de su competencia, de conformidad con el parrafo 3
del Articulo 22 y el parrafo 2 del Articule 23, con un numero de votos igual
al numero de sus Bstados miembros que sean Partes en el Convenlo o en los
protocolos pertinentes. Esas organizaciones no ejerceran su derecho de voto
si sus Bstados miembros ejercen el suyo, y viceversa.

Articulo 25

Entrada en vigor

1. Kl presente Convenlo entrard en vigor el nonagésimo dia siquiente a la
fecha en que haya sldo depositado el vigésimo instrumento de ratificacion,
aceptacion, confirmacidon formal, aprobacién o adhesiédn.

2. Respecto de cada Bstado u organizacién de integracién politica y/o
economica que ratifique, acepte, apruebe o confirme formalmente el presente
Convenio o se adhlera a é] después de la fecha de depbésito del vigésimo
instrumento de ratificacion, aceptacién, aprobacion, confirmacién formal o
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adhesién, el Convenio entrarda en vigor el nonagésimo dia sigulente a la fecha
en que ese Bstado u organizacién de integracidon politica y/o econdmica haya
depositado su  instrumento de ratificacion,  aceptacién, aprobacién,

confirmacion formal o adhesién.
3. A los efectos de los parrafos 1 y 2 de este articulo, los instrumentos
depositados por una organizacion de integracién politica y/o econémica no se

consideraran adicionales a los depositados por los Bstados miembros de tal
organizacién.

Articulo 26

Reservas y declaraciones

1. No se podran formular reservas ni excepciones al presente Convenio.

2. Bl parrafo 1 del presente articulo no impedira que, al firmar, ratificar,
aceptar, aprobar o confirmar formalmente este Convenlo, o al adherirse a él,
un Bstado o ‘una organizacion de integracién politica y/o econémica formule
declaraciones o manifestaciones, cualesquiera que sean su redaccién y titulo,
con miras, entre otras cosas, a la armonizacién de sus leyes y reqlamentos con
las disposiciones del Convenio, a condicidon de que no se interprete que esas
declaraciones o manifestaciones excluyen o modifican los efectos juridicos de
las disposiciones del Convenio y su aplicacion a ese Estado.

Articulo 27
Denuncia
1. gn cualquier momento después de la expiracion de un plazo de tres aios
contado desde la fecha de la entrada en vigor del presente Convenio respecto

de una Parte, esa Parte podrd denunclar el Convenio mediante notificacion
hecha por escrito al Depositario.

2. La denuncia serid efectiva un ano después de la fecha en que el
Depositario haya recibido la notificacion o en cualquier fecha posterior que
en ésta se sefale.

Articulo 28

Depositario

Bl Secretario General de las Naclones Unidas sera Depositario del
presente Convenio y de todos sus Protocolos.

Articulo 29

Textos auténticos

Los textos en arabe, chino, espafol, franceés, inglés y ruso del presente
Convenioc son iqualmente auténticos.
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EN TEBSTIMONIO DB LO CUAL los infrascritos, debidamente autorizados para

ello, han firmado el presente Convenio.

Hecho en ..0281l€8 ) gia 22 de .....MBTBQ........ de 1989.

Anexo I

CATBGORIAS DE DESECHOS QUE HAY QUE CONTROLAR

Corrcientes de desechos

Yl

Y2

Y3

Y4

Y6

Y8

Y9

Y10

Y1l

Y1i2

Desechos clinicos resultantes de 1la atencion médica prestada en
hospitales, centros médicos y clinicas

Desechos resultantes de la produccién y preparacién de productos
farmacéuticos

Desechos de medicamentos y productos farmacéuticos

Desechos resultantes de la produccién, la preparacién y la utilizacidén de
biocidas y productos fitofarmacéuticos

Desechos resultantes de la fabricacion, preparacién y utilizacién de
productos quimicos para la preservacion de la madera

Desechos resultantes de la produccion, la preparacion y la utilizacion de
disolventes organicos

Desechos, que contengan cianuros, resultantes del tratamiento térmico y
las operaciones de temple

Desechos de aceltes minerales no aptos para el uso a que estaban
destinados

Mezclas y emulsiones de desecho de aceite y agua o de hidrocarburos y agua
Sustancias y articulos de desecho que contengan, © estén contaainados
por, bifenilos policlorados (PCB), terfenilos policlorados (PCT) o
bifenilos polibromados (PBB)

Residuos alquitranados resultantes de la refinacion, destilacion o
cualquier otro tratamiento pirolitico

Desechos resultantes de la produccién, preparacién y utilizaclén de
tintas, colorantes, pigmentos, pinturas, lacas o barnices

- 25 -



Y13

Y14

Y15

Y16

Y17

Y18

Y19
Y20
Y21
Y22
Y23
Y24
Y25
Y26
Y27
Y28
Y29
Y30
Y31
Y32
Y33
Y34

Y35

Desechos resultantes de 1la produccion, preparacién y utilizacidn de
resinas, latex, plastificantes o colas y adhesivos

Sustancias quimicas de desecho, no identificadas o nuevas, resultantes de
la investigacion y el desarrollo o de las actividades de enseflanza y
cuyos efectos en el ser humano o el medio ambiente no se conozcan

Desechos de caracter explosivo que no estén sometidos a una legislacién
diferente

Desechos resultantes de 1a produccién, preparacion y wutilizacion de
productos quimicos y materlales para fines fotograficos

Desechos resultantes del tratamiento de superficie de metales y plasticos

Residuos resultantes de las operaclones de eliminacién de desechos
industriales.

Desechos que tengan como constituyentes:

Metales carbonilos
Berilio, compuestos de berilio

Compuestos de cromo hexavalente

Compuestos de cobre

Compuestos de zinc

Arsénico, compuestos de arsénico

Selenlo, compuestos de selenio

Cadmio, compuestos de cadmio

Ant imonio, compuestos de antimonio
Telurio, compuestos de telurio

Mercurio, compuestos de mercurio

Talio, compuestos de talio

Plomo, cdmpuestos de plomo

Compuestos inorganicos de flior, con exclusién del fluoruro calcicoe
Clanuros inorganicos

Soluciones acidas o aclidos en forma solida

Soluclones basicas o bases en forma sélida
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Y36 Asbesto (polvo y flbras)
Y37 Compuestos organicos de fésforo

Y38 cClanuros organicos

¥39 Fenoles, compuestos fendlicos, con inclusién de clorofenoles

Y40 Bteres

Y4l Solventes organicos halogenados

Y42 Disolventes organicos, con exclusion de disolventes halogenados

Y43 Cualquier sustancia del grupo de los dibenzofuranos policlorados

Y44 cCualquier sustancia del grupo 4

e las dibenzoparadioxinas policloradas

Y45 Compuestos organohalogenados, que no sean las sustancias mencionadas en

el presente anexo (por ejemplo,

Y39, Y41, Y42, Y43, Y44).

Anexo IIX

CATEGORIAS DE DESBCHOS QUEB REQUIEREN UNA CONSIDERACION BSPECIAL

Y46 Desechos recoglidos de los hogar

Y47 Residuos resultantes de la inci

es

neracion de desechos de los hogares

Anexo III

LISTA DB CARACTERISTICAS PEBLIGROSAS

Clase de las

Naciones Unidas* No. de Codigo Caracteristicas

1 Hl Bxplosivos
Por sustancia explosiva o desecho se
entiende toda sustancia o desecho sdlido o
liquido (o0 mezcla de sustancias o
desechos) que por si misma es capaz,
medlante reaccion quimica, de emitir un
gas a una temperatura, presion y velocidad
tales que puedan ocasionar dano a la zona
circundante.

. Corresponde al sistema de numeracion de clases de peligros de las

recomendaciones de las Naclones Unidas sobre el transporte de mercaderias

peligrosas (ST/SG/AC.10/1/Rev.5, Nac

iones Unidas, Nueva York, 1988).
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4.1

4.2

4.3

H4.l

H4.2

H4.3

Liquidos inflamables

Por 1liquidos inflamables se entiende
aquellos liquidos, o mezclas de liquidos,
o liquidos con sdlidos en solucién o
suspension (por ejemplo, pinturas,
barnices, lacas, etc. pero sin incluir
sustanclas o desechos clasificados de otra
manera debido a sus caracteristicas
peligrosas) que emiten vapores inflamables
a temperaturas no mayores de 60,5°C, en
ensayos con cubeta cerrada, o no mds de
65.6°C, en ensayos con cubeta ablerta.
(Como 1los resultados de los ensayos con
cubeta ablerta y con cubeta cerrada no son
estrictamente comparables, e 1incluso los
resultados obtenidos medlante un mismo
ensayo a menudo difieren entre si, la
reglamentacion que se apartara de las
cifras antes mencionadas para tener en
cuenta tales diferencias seria compatible
con el espiritu de esta definicién.)

S6lidos inflamables
Se trata de los sélidos, o desechos

solidos, distintos a los clasificados como
explosivos, que en las condlclones

prevalecientes durante el transporte son
facilmente combustibles o pueden causar un
incendio o contribuir al mismo, debido a
la friccion.

Sustancias o desechos susceptibles de
combustién espontanea

Se trata de sustanclas o desechos
susceptibles de calentamiento espontaneo
en las condiciones normales del
transporte, o de calentamiento en contacto
con el aire, Yy que pueden entonces
encenderse.

Sustancias o desechos que, en contacto con
el agua, emiten gases inflamables

Sustancias o desechos que, por reaccion
con el agua, son susceptibles de
inflamacién espontidnea o de emisién de
gases inflamables en cantidades peligrosas.

Oxidantes
Sustancias o© desechos que., sin ser
necesariamente combustibles, pueden, en
general, al ceder oxigeno, causar o
favorecer la combust ion de otros
materiales.
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5.2

6.1

6.2

H6.1

H6.2

H8

H10

Hl1

H12

H13

Peroxidos orginicos

Las sustancias o los desechos organicos
que contienen 1la estructura bivalente
-0-0- son sustancias inestables
térmicanmente que pueden sufrir una
descomposicién autoacelerada exotérmica.

Toxicos (Venenos) aqudos

Sustancias o desechos que pueden causar la
muerte o lesiones graves o danos a la
salud humana, si se ingieren o 1inhalan o
entran en contacto con la plel

sustancias infecclosas

Sustancias o desechos que contienen
microorganismos viables o sus toxinas,
agentes conocidos o supuestos de
enfermedades en los animales o en el
hambre .

Corrosivos

Sustancias o desechos que, por accién
quimica, causan danos graves en los
tejidos vivos que tocan, © que, en caso de
fuga, pueden danar gravemente, o hasta
destruir, otras mercaderias o los medios
de transporte; o pueden también provocar
otros peligros.

Liberacion de gases téxicos en contacto
con el aire o el agua

Sustanclas o desechos que, por reaccidn
con al aire o el agua, pueden emitir gases
toxicos en cantidades peligrosas.

Sustancias toéxicas (con efectos retardados
o crénicos)

Sustancias o desechos que, de ser
aspirados o ingeridos, o de penetrar en la
plel, pueden entranar efectos retardados o
cronicos, incluso la carcinogenia.

Bcotdxicos
Sustancias o desechos que, si se liberan,
tienen o pueden tener efectos adversos

inmediatos o retardados en el medio
ambiente, debido a la blocacumulacién o los

efectos téxicos en los sistemas biéticos.

Sustanclas que pueden, por algun medio,
después de su eliminacion, dar origen a
otra sustancia, por ejemplo, un producto
de lixiviacion, que posee alguna de las
caracteristicas arriba expuestas.
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Pruebas

Los peligros que pueden entranar clertos tipos de desechos no se conocen
plenamente todavia; no existen pruebas para hacer una apreciacion cuantitativa
de esos peligros. Bs preciso realizar investigaciones mas profundas a fin de
elaborar medios de caracterizar los peligros potenclales que tienen estos
desechos para el ser humano o el medio ambiente. Se han elaborado pruebas
normalizadas con respecto a sustancias y materiales puros. Muchos Bstados han .
elaborado pruebas naclonales que pueden aplicarse a los materiales enumerados
en el anexo I, a fin de decidir si estos materiales muestran alqunas de las
caracteristicas descritas en el presente anexo.

Anexo IV

OPERACIONES DE BLIMINACION

A. OPBRACIONES QUE NO PUEDEN CONDUCIR A LA RECUPERACION DE RBCURSOS,
EL REBCICLADO, LA REGENERACION, LA REUTILIZACION DIRECTA U OTROS USOS

La seccion A abarca todas las operaclones de eliminacidén que se realizan
en la practica.

Dl Depdsito dentro o sobre la tierra {por ejemplo, rellenos, etc.)

D2 Tratamiento de la tlerra (por ejemplo, blodegradacién de desperdicios
liquidos o fangosos en suelos, etc.)

D3  Inyeccidén profunda (por ejemplo, inyeccion de desperdiclos bombeables en
pozos, domos de sal, fallas geoldgicas naturales, etc.)

D4 Embalse superficial (por ejemplo, vertido de desperdicios liquidos o
fangosos en pozos, estanques, lagunas, etc.)

D5 Rellenos especialmente disenados (por ejemplo, vertido en compartimientos
estancos separados, recublertos y alslados unos de otros y del ambiente,
etc.)

D6 Vertido en una extensién de agua, con excepcion de mares y océanos

D7 Vertido en mares y océanos, inclusive la insercion en el lecho marino

D8 Tratamiento bioldgico no especificado en otra parte de este anexo que dé
lugar a compuestos o mezclas finales que se eliminen mediante cualquiera
de las operaciones indicadas en la seccidén A

D9 Tratamiento fisicoquimico no especificado en otra parte de este anexo que
dé lugar a compuestos O mezclas finales que se eliminen mediante
cualquiera de las operaciones indicadas en la secciéon A (por ejemplo,
evaporacion, secado, calcinacién, neutralizacién, precipitacion, etc.)

D10 1Incineracién en la tierra
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D1l

D12

D13

D14

D1S

Rl

R2

R3

R4

R6

R?

R8

RS

R10O

Rll

R)2

R13

Incineracién en el mar

Depdsito permanente (por ejemplo, colocacién de contenedores en una
mina, etc.)

Combinacién © mezcla con anterioridad a cualquiera de las operaciones
indicadas en la seccién A

Reempaque con anterioridad a cualquiera de las operaciones indicadas en
la seccién A

Almacenamiento previo a cualqulera de las operaciones indicadas en la
seccién A

OPERACIONBS QUE PUEDEN CONDUCIR A LA REBCUPERACION DB RBCURSOS, BL
RBCICLADO, LA REGENERACION, LA RBUTILIZACION DIRBCTA Y OTROS USOS

La seccién B comprende todas las operaciones con respecto a materiales
que son conslderados o definidos juridicamente como desechos peligrosos y
que de otro modo habrian sido destinados a una de las operaclones
indicadas en la seccidn A.

Utilizacién como combustible (que no sea en la incineracién directa) u
otros medios de generar energia

Recuperacion o regeneracion de disolventes

Reciclado o recuperacién de sustancias orginicas que no se utilizan como
disolventes

Reciclado o recuperacidn de metales y compuestos metalicos
Reciclado o recuperacidn de otras materias inorganicas

Regeneracion de 4cidos o bases

Recuperacidn de componentes utilizados para reducir la contaminacidn
Recuperacién de componentes provenlentes de catalizadores

Regeneracioén u otra reutilizacion de aceltes usados

Tratamlento de suelos en beneficio de la agricultura © el mejoramiento
ecologico

Utilizacion de materiaies residuales resultantes de cualquiera de las
operaclones numeradas Rl a R10

Intercanbio de desechos para someterlos a cualquiera de las operaciones
numeradas R1 a R1}

Acumulacién de materiales destinados a cualquiera de las operaciones
indicadas en la seccion B
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10.

11.

12.

13.

14.
1S.
16.

17.

18.

19.

Anexo V A
INFORMACION QUE HAY QUE PROPORCIONAR CON LA MOTIPICACION PREVIA
Razones de la exportacién de desechos
Exportador de los desechos )/
Generador(es) de los desechos y lugar de generacidn )/
Eliminador de los desechos y lugar efectivo de eliminacién 1/

Transportista(s) previsto(s) de los desechos o sus agentes, de ser
conocido(s) 1/

Bstado de exportacion de los desechos
Autoridad competente 2/

Bstados de transito previstos
Autoridad competente 2/

Estado de importacién de los desechos
Autoridad competente 2/

Notificacién general o singular
Fecha(s) prevista(s) del (de los) embarque(s), periodo de tiempo durante
el cual se exportaran los desechos e itinerario propuesto (incluidos los
puntos de entrada y salida) 3/

Medios de transporte previstos (transporte por carretera, ferrocarril,
maritimo, aéreo, via de navegacict interior)

Informacién relativa al segquro 4/

Designacion y descripcion fisica de os desechos, incluidos su numero Y
y su nimero de las Naciones Unidas, y de su composicién 5/ e informacidn
sobre los requisitos especiales de manipulacién, incluidas las
disposiciones de emergencla en caso de accidente.

Tipo de empaque previsto (por ejemplo, carga a granel, bidones, tanques)
Cantidad estimada en peso/volumen §/

Proceso por el que se generaron los desechos 3/

Para los desechos enumerados en el anexo 1, las clasificaclones del
anexo 1I: Caracteristicas peligrosas, numero H y clase de las

Naciones Unidas.

Método de eliminacion sequn el anexo III

Declaracion del generador y el exportador de que la informacién es
correcta
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20. Informacién (incluida la descripcidén técnica de la planta) comunicada al
exportador o al generador por el eliminador de los desechos y en la que
éste ha basado su suposicioén de que no hay razén para creer que los
desechos no serin manejados en forma ambientalmente racional de
conformidad con las leyes y reglamentos del Bstado de importacidn

21. Informacidén relativa al contrato entre el exportador y el eliminador.

Notas
1/ Nombre y apellidos y direccién, nimero de teléfono, de télex o de
telefax, y nombre, direccidn, nimero de teléfono, de télex o de telefax de la
persona con quien haya que comunicarse.

2/ Nombre y apellidos y direccién, nimero de teléfono, de télex o de
telefax.

3/ B8n caso de notificacién general que comprenda varlos embarques.
indiquense las fechas previstas de cada embarque o, de no conocerse éstas, la
frecuencia prevista de los embarques.

4/ Informaciéon que hay que proporcionar sobre 1os requisitos
pertinentes en materia de seguro y la forma en que los cumple el exportador,
el transportista y el eliminador.

s/ Indigquese la naturaleza Yy la concentracién de los componentes mas
peligrosos, en funcién de la toxicidad y otros peligros que presentan los
desechos, tanto en su manipulacion como en relacién con el método de
eliminacién propuesto.

6/ En caso de notificacién general que comprenda varios embarques,
lndxquese tanto la cantidad total estimada como las cantidades estimadas para
cada uno de los embarques.

v/ BEn la medida en que ello sea necesario para evaluar el riesgo y
determinar la idoneidad de la operacion de eliminacién propuesta.
Anexo V B

INFORMACION QUE HAY QUER PROPORCIONAR BN
BL DOCUMENTO RELATIVO AL MOVIMIENTO

1. Exportador de los desechos 1/

2. Generador(es) de los desechos y lugar de generacién 1/

3. Bliminador de los desechos y lugar efectivo de la eliminacién )/
4. Transportista(s) de los desechos )1/ o su(s) agente(s)

5. sujeto a notificacién general o singular
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6. Fecha en que se inicié el movimiento transfronterizo y fecha(s) y acuse
de recibo de cada persona que maneje los desechos

7. Medios de transporte (por carretera, ferrocarril, via de navegacion
interior, maritimo, aéreo) incluidos los Estados de exportacion,
transito e importacidn, asi como puntos de entrada y salida cuando se
han indicado

8. Descripcion general de los desechos (estado fisico, nombre distintivo y
clase de las Naciones Unidas con el que se embarca, numero de las
Naciones Unidas, numero Y y numero H cuando proceda)

9. Informacion sobre los requisitos especliales de manipulacién incluldas
las dlisposiciones de emergencia en caso de accidente

10. Tipo y numero de bultos
11. cantidad en peso/volumen

12. Declaracion del generador o el exportador de que la informacion es
correcta

13. Declaracion del generador o el exportador de que no hay objeciones por
parte de las autoridades competentes de todos los Bstados interesados
que Sean Partes

14. Certificacién por el eliminador de la recepcion de los desechos en la
instalacidén designada e indicacién del método de eliminacién y la fecha
aproximada de eliminacidn.

Notas

La informacion que debe constar en el documento sobre el movimiento debe
integrarse cuando sea posible en un documento junto con la que se requiera en
las normas de transporte. Cuando ello no sea posible, la informaciodn
complementard, no repetird, los datos que se faciliten de conformidad con las
normas de transporte. Bl documento sobre el movimiento debe contener
instrucclones sobre las personas que deban proporcionar informacién y llenar
los formularios del caso.

1/ Nombre y apellidos y direccion, numero de teléfono, de télex o de

telefax, y nombre, direccion, namero de teléfono, de télex o de telefax de la
persona con quien haya que comunicarse en caso de emergencia.
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Anexo VI
ARBITRAJE
Articulo 1

Salvo que el compromiso a que se refiere el articulo 20 del Convenio
disponga otra cosa, el procedimiento de arbitraje se regird por los
articulos 2 a 10 del presente anexo.

Articulo 2

La Parte demandante notificard a la Secretaria que las Partes han
convenido en someter la controversia a arbitraje de conformidad con el
parrafo 2 o el parrafo 3 del articulo 20 del Convenio, indicando, en
particular, los articulos del Convenio cuya interpretaciéon o aplicacién sean
objeto de la controversia. La Secretaria comunicara las informaciones
recibidas a todas las Partes en el Convenlo.

Articulo 3

El tribunal arbitral estard compuesto de tres miembros. Cada una de las
Partes en la controversia nombrard un arbitro y los dos arbitros asi nombrados
designaran de comin acuerdo al tercer arbitro, quien asumirid la presidencia
del tribunal. Bse ultimo arbitro no deberd ser nacional de ninguna de las
Partes en la controversia, ni tener su residencia habitual en el territorio de
ninguna de esas Partes, nl estar al servicio de ninguna de ellas, ni haberse
ocupado ya del asunto en ningun otro concepto.

Articulo 4

1. S1 dos meses después de haberse nombrado el segundo #rditro no se ha
designado al presidente del tribunal arbitral, el Secretario General de las
Naclones Unidas, a peticién de cualquiera de las partes, procederda a su
designacién en un nuevo plazo de dos meses.

2. Si dos meses después de la recepcion de la demanda una de las Partes en
la controversia no ha procedido al nombramiento de un arbitro, la otra Parte
podra dirigirse al Secretario General de las Naciones Unidas, quien designara
al presidente del tribunal arbitral en un nuevo plazo de dos meses. Una vez
designado, el presidente del tribunal arbitral pedira a la Parte que aun no
haya nombrado un arbitro que 1o haga en un plazo de dos meses. Transcurrido
ese plazo., el presidente del tribunal arbitral se dirigiréd al Secretario
General de las Naciones Unidas, quien procedera a dicho nombramiento en un
nuevo plazo de dos meses.

Articulo 5

1. Bl tribunal arbitral dictarad su laudo de conformidad con el derecho
internacional y con las disposiciones del presente Convenlo.

2. Cualquier tribunal arbitral que se constituya de conformidad con el
presente anexo adoptara su propio reglamento.
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Articulo 6

1. Las decisiones del tribunal arbitral, tanto en materia de procedimiento
camo sobre el fondo, seran adoptadas por mayoria de sus miembros.

2. Bl tribunal podrd adoptar las medidas apropiadas para determinar los
hechos. A peticién de una de las partes, podra recomendar las medidas
cautelares indispensables.

3. Las Partes en la controversia daran todas las facilidades necesarias para
el desarrollo eficaz del procedimiento.

4. La ausencla o incomparecencia de una Parte en la controversia no
interrumpira el procedimiento.

Articulo 7

El tribunal podrd conocer de las reconvenciones directamente basadas en
el objeto de la controversia y resolver sobre ellas.

Articulo 8

Salvo que el tribunal arbitral decida otra cosa en razon de las
circunstancias particulares del caso, los gastos del tribunal, incluida 1la
remuneracion de sus niembros, seran sufragados, a partes 1quales, por las
Partes en la controversia. Bl tribunal llevard una relacion de todos sus
gastos y presentara a las Partes un estado final de los mismos.

Articulo 9

Toda Parte que tenga en el objeto de la controversia un interés de
caradcter juridico que pueda resultar afectado por el laudo podréd intervenir en
el proceso con el consentimiento del tribunal.

Articulo l0

1. Bl tribunal dictara su laudo en un plazo de cinco meses contado desde la
fecha en que se haya constituido, a menos que juzgue necesario prolongar ese
plazo por un periodo que no deberia exceder de cinco meses.

2. El laudo del tribunal arbitral serd motivado. Serad firme y obligatorio
para las Partes en la controversia.

3. Cualqulier controversia que surja entre las Partes relativa a la
interpretacion o la ejecucidon del laudo podra ser sometida por cualquiera de
las Partes al tribunal arbitral que lo haya dictado o, si no fuere posible
someterla a éste, a otro tribunal constituido al efecto de la misma manera que
el primero.
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I hereby certify that the
foregoing text is a true copy of
the Basel Convention on the Control
of Transboundary Movements of
Hazardous Wastes and their Dispossal,
concluded at Basel on 22 March 1989,
the original of which is devosited
with the Secretary-General of the
United Nations, as the said

Convention was opened for signature.

For the Secretary-General,

The Legal Counsel:

Je certifie que le texte qui
précéde est une copie conforme de
la Convention de Bfle sur le contrdle
des mouvements transfrontidres de
déchets dangereux et de leur &limination,
conclue & Bile le 22 mars 1989, dont
1l'original se trouve déposé auprés
du Secrétaire général de 1'Organisation
des Nations Unies telle que ladite

Convention a &té ouverte & la signature.

Pour le Secrétaire général,

Le Conseiller juridique :

Zadt. u:;n/? Ll

Carl-August Fleischhauer

United Nations, New York
7 juillet 1989

Organisation des Nations Unies
New York, le T juillet 1989
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